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RAJYA SABHA 
Monday, 'the 5th August, 1974/the 14th 

Sravana 1896 (Saka) 

The  House  met   at   eleven  of   the clock. 
Mr. Chairman  in the Chair. 

ORAL ANSWERS TO QUESTIONS 

^[Raising minimum age for marriage 

"295.   SHRI JAGDISH JOSHI :% SHRI O. 
P. TYAGI : SHRI GUNANAND 

THAKUR: SHRI   NAGESHWAR   
PRASAD SHAHI : SHRI NATHI 
SINGH : 

Will the Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to state : 

(a) whether Government propose to 
raise the minimum age for marriage by 
amending the Child Marriage Restraint 
Act, 1929 with a view to checking the 
population growth ; and 

(b) if so, what are the details in this 
regard ?1 

 

«THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI NITI RAJ 
SINGH   CHOWDHARY) : 
(a) and (b) A proposal for raising the 
minimum age for marriage in the case of a 
male to twenty-one years, and in the case of a 
female to eighteen years, by way of 
amendment to the Child Marriage Restraint 
Act, 1929, is under active consideration of the 
Government.] 

[ ] The question was actually asked on the floor of the House by Shri Jag-dish Joshi. [   
]English translation. 1— 22RSS/74 
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SHRI NABIN CHANDRA BURA-
GOHAIN : Sir, the growing population in our 
country is a very big problem. The restrictions 
on age groups in respect of both the younger as 
well as the older people are considered very 
essential. I would, therefore, like to know 
from the hon. Minister whether they will 
introduce some legislation prohibiting persons 
of 35 years of age and above from marriage. 

MR. CHAIRMAN : Now, that question 
has already come. 

SHRIMATI   LEELA   DAMODARA 
MENON :    Sir, while the Government is 
considering the question of raising the age of 
marriage on the one hand, on the other  hand  
the  present  stipulations  in respect of these 
age limits are not being adhered to. One of the 
reasons for this is that girls are not educated 
and they do not go to schools and it is the res-
ponsibility of parents to marry them off early.   
Has the Government this aspect of the matter 
in view ? Will they properly  implement  the 
provisions  of the enactment that is already 
there ?   And, will the Government take 
necessary steps to see  that larger number  of 
girls  are enable to go to schools and their edu-
cation taken care  of ? 

SHRI NITI RAJ SINGH CHAUDHURY : 
It is a very good suggestion and I will 
transmit it to the Ministry concerned. 

SHRI J. S. ANAND : Sir, will the hon. 
Minister kindly state the reasons which have 
been advanced by those States who have 
refused to make it a cognizable offence, 
especially Punjab ? 

SHRI NITI RAJ SINGH CHAUDHURY : 
I have already said that three 

 



7 Oral Answers [ RAJYA SABHA J to Questions 8 

States have said that it should not be made a 
cognizable offence and those States are 
Punjab, West Bengal and Orissa. 

SHRI J. S. ANAND : I want to know what 
the reasons are for not making it a cognizable 
offence and which have been stated by the 
Punjab State. 

SHRI NITI RAJ SINGH CHAUDHURY : 
I cannot give the reasons. They have only 
stated that they do not want it to be a 
cognizable offence. 

DR. R. K. CHAKRABARTI : Since the 
passing of the Child Marriage Restraint Act 
in 1929, I want to know how many cases 
have been referred to the courts uptil now 
and in how many of these cases the parents 
have been convicted. 

SHRI NITI RAJ SINGH CHAUDHURY : 
The enforcement of this law is with the State 
Governments and the figures must be 
available with them. We d0 not have any 
figures. 

DR. R. K. CHAKRABARTY : Will you 
kindly let me know how many cases have 
been sent to the courts? 

MR. CHAIRMAN : You have put this 
question. You have got your answer. 

Deletion of Nepali speaking voters from 
electoral rolls 

*296.   SHRI JAGJIT SINGH 
ANAND : 

SHRI B. D. BARMAN : 
SHRI L. MAHAPATRO : 
SHRI BHUPESH     GUPTA : 

.   DR. Z. A. AHMAD : 

Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleased to 
state : 

(a) whether it is a fact that the names of a 
larger number of Nepali speaking voters on 
the electoral rolls of different 

The question was actually asked on the 
floor of the House by Shri Jagjit Singh An 
and. 

I constituencies in Assam are being deleted ; if 
so, the reasons therefor; 

(b) whether Government have received 
any complaints on this account; and 

(c) if so, the main points raised therein ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI NITI   RAJ  
SINGH    CHOWDHURY): 
(a) The information is being collected from 
the Chief Electoral Officer of the State of 
Assam and will be laid on the Table of the 
House. 

(b) No such complaint has been re- 
ceived in the Ministry of Law. 

(c) Does not arise. 

SHRI J. S. ANAND : You say that the 
information is being collected. Can you 
assure the House by what time the 
information will be available ? 

SHRI NITI RAJ SINGH CHAUDHURY : 
The Election Commission has already moved 
into the matter and we hope to get it very soon. 
I can assure the hon. Member that we will try 
to ex-I pedite and get the information as soon 
as possible, in the shortest possible time. But I 
cannot certainly fix the number of days. 

SHRI NIREN GHOSH : But will you see 
that the names are not struck off the rolls ? 

MR. CHAIRMAN; Any other question? 

SHRI J. S. ANAND : I would only like to 
ask whether he will see that in the meantime 
no names are deleted. 

SHRI NITI RAJ SINGH CHAUDHURY : 
Names are retained or entered or deleted 
according to qualifications laid down in the 
Representation of the People Act, If any 
person who is not a citizen of India has his 
name there, that name is bound to be 
removed, and 



9 Oral Answers [5 AUG. 1974] to Questions 10 

if the name of a person who is a citizen of 
India is not there, that name is bound to be 
entered. 

SHRI B. D. BARMAN : Will the hon. 
Minister say whether there is any 
deliberate discrimination in this regard? 

SHRI NITI RAJ SINGH CHAU-
DHURY : I will refer this matter—whether 
there is any deliberate discrimination—to 
the Election Commission and ask them to 
inform us, and as soon as I get the 
information I will communicate it to the 
hon. Member. 

SHRI K. B. CHETTRI : We have re-
ceived numerous complaints from many 
parts of Assam, especially that their names 
have been deleted from the electoral rolls 
even though they have their permanent 
landed properties and houses. This question 
was raised by me even last year and 
Government said that the matter would be 
looked into. 1 would like to know from the 
Minister whether the Ministry had 
investigated or made any inquiries and, if 
so, I would like to know the findings also. 

SHRI NITI RAJ SINGH CHAU-
DHURY : As I said, the Ministry of Law 
and Election Commission have not 
received any complaint. As soon as this 
question came up we referred the matter to 
the State Government. I would request my 
hon. friend that if he has received any 
complaints, and he passes them on to me I 
will see that they are specifically and 
individually looked into. 

SHRI K. B. CHETTRI : Last time I 
gave the names also. 

SHRI N. R. CHOUDHURY :    The 
Nepalese in the north-eastern region come 
from Nepal and you allow them to settle 
down. They take to business and even 
cultivation but mostly they take to dairy 
farming. I would like to know from the 
Minister whether they allow them to settle 
down in that part of the country as aliens or 
whether they allow them all the rights of 
Indian citi- 

zens. They should take an immediate decision 
about that because this problem is coming up 
and in the near future it may take a serious 
turn. So, may I know from the Minister 
whether they are giving any serious 
consideration to this problem and, if so, what 
it is? 

SHRI NITI RAJ SINGH CHAUDHURY : 
Sir, as I said, if they come for a short period it 
is a different matter but if they acquire Indian 
citizenship they have certainly a right to be 
enrolled as voters in India. This matter, as I 
said, the Assam Government has been asked 
to explain and details are awaited from them. 

SHRI N. R. CHOUDHURY : My point is 
not cleared—whether they keep them as 
aliens or Indian citizens. That is the question. 

MR. CHAIRMAN :   All right. 

SHRI NITI RAJ SINGH CHAUDHURY : 
Those who have acquired Indian citizenship 
would be entitled to be enrolled as voters. 
Those who have no citizenship under the Act, 
they cannot. . . 

SHRI N. R. CHOUDHURY : What is the 
policy about it ? 

SHRI NIREN GHOSH : The question is 
how the names have been entered in the 
electoral rolls at all if they are not citizens of 
India, and if they have been entered in the 
electoral rolls the question that there might be 
some sort of discrimination becomes dubious 
and it will have serious repercussions on the 
Nepali-speaking citizens everywhere in India. 
So, it is a serious matter which should be 
looked into. 

SHRI NITI RAJ SINGH CHAUDHURY : 
Whether their names were entered and 
thereafter removed, this is precisely the point 
on which we have sought clarification and 
information from the Assam Government. 



11 Oral Answers [ RAJYA SABHA ] to Questions 12 
 

 

SHRI KRISHAN KANT : I have a point of 
order. My colleague, Mr. Chet-tri, had given 
last year the names of certain Nepalese who 
had become Indian citizens but not on the 
voters' list, during the discussion on the 
Linguistic Minorities here. The hon. Minister 
says that he does not have any information. 
My point is whether the Government of India 
take cognisance of what hon. Members say in 
the House or not. Not only in this House, but 
it was discussed in the Assam Assembly also. 
Why does the 
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Minister come and say that he does not 
know anything ? I want your specific 
instructions on this. 

SHRI NITI RAJ SINGH CHAUDHURY 
: I said that the Ministry of Law did not 
receive any complaint, nor the Election 
Commission. I again repeat it. . . . 

SHRI KRISHAN KANT : This is my 
point of order, about what the hon. Members 
say in this House, does the Government take 
cognisance or not? It should take Members 
of this House seriously. My friend, Mr. 
Chettri, mentioned those names. The 
Government of India is collectively 
responsible. We want your instructions and 
directions in this matter. 

MR. CHAIRMAN : If anything has been 
said in this House, the Government has to 
take notice of it. 

 

SHRI KRISHAN KANT: No, Sir. That is 
not the question .. . 

MR. CHAIRMAN : I have made my 
observations that the Government has to take 
notice of what is said in this House.   I think 
that should be enough. 

SHRI KRISHAN KANT: They should 
inform Us what has happened. 

Shortage of Railway wagons for Trans-
portation of Rock Phosphate 

*297. SHRIMATI LAKSHMI KUMARI 
CHUNDAWAT : Will the Minister of 
RAILWAYS be pleased to state : 

(a) whether it is fact that rock phos 
phate from Jhamra Kotra mines is being 
dumped in railway yards due to shortage 

of wagons; 

(b) the number of wagons demanded and 
number of wagons actually supplied for 
transportation of rock phosphate ; 

(c) whether it is also a fact that adequate 
facilities are not being provided at Kharwa 
Chanda Station for the purpose and, if so, the 
reasons therefor; and 

(d) whether Government have any 
proposal under their consideration to 
construct a railway line upto the Jhamra 
Kotra mines for quicker transportation 
of rock phosphate ? 
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THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI MOHD. 
SHAFI QURESHI): (a) to (d) A statement is 
laid on the Table of the Sabha. 

Statement 
(a) No sir. 

(b) During the period January to July, 74 
the loading, outstanding and the oldest date of 
registration at Udaipur and Umra stations for 
rock phosphate are given below:— 

(c) and (d) State Government of Rajas-than 

have not favoured the proposal to develop any 
facilities at Kharwa Chanda Station. 

At present there is no proposal under 
consideration to construct any railway line up 
to Jhamra Kotra mines. 

However, one additional line has been 
provided each at Udaipur and Umra to handle 
the increased traffic in rock phosphate. 
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e number of wagons demanded and nber 
of wagons actually supplied for 
sportation''. This was my catego-question. 

HRI MOHD. SHAFI QURESHI: I 
not have the figures available with 

] Hindi transliteration. 

SHRI   MOHD.   SHAFI   QURESHI: 
The question is, what is the demand of wagons 
per day and what is available? I have said that 
I have got figures of wagon availability for 
each month, not per day. In January 1974 we 
supplied only 97 wagons but the situation has 
considerably improved, and in July, we have 
supplied 633 wagons. That is, for the month 
of July, that comes to 20 to 25 wagons per 
day. I said, now the backlog has come down 
from 637 indents to 172. It will take another 
month or so to clear the backlog. 

SHRI MOHD. SHAFI QURESHI:  I 
have said that I do not have the figures of the 

total demand. 
SHRI RABI RAY:   Why ? 
MR. CHAIRMAN : That you have already 

said. Members want to know why you could 
not get that figure. 

SHRI   MOHD.   SHAFI   QURESHI: 
Sir, to get the figures up to date I need some 
time. I will place them before the House next 
week. 

 

 

me ; I will give them to the hon. Member 
later. 
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SHRI T. N. SINGH : There used to be a 
Coal Board in the past which took care of 
allotment of wagons for coal transportation 
and distribution. We read in the papers 
sometime ago that the Railway Ministry has 
abolished that Coal Board. Is it a fact ? 

SHRI  MOHD.   SHAFI   QURESHI: 
No Sir. 

SHRI SANAT KUMAR RAHA: Sir, it is 
not a question of rock phosphate only. There 
is bungling in the Railway Board regarding 
wagon supply in respect of production and 
distribution . . . 

MR. CHAIRMAN: Kindly put your 
question relevant to this subject. 

SHRI SANAT KUMAR RAHA: I put this 
question whether the Railway Board or the 
Government has got any 

+[    ] Hindi transliteration. 
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intelligence report about the bona fide 
distribution of wagons, as enquired by the 
intelligence branch of the Railways. The 
public is always in doubt about the bona 
fide character of the supply of wagons. So I 
would like to know whether the Railway 
Board has got any intelligence regarding 
this matter or not. 

SHRI MOHD. SHAFI QURESHI: Sir, I 
have already said that we have certain rules 
and procedures laid down for allotment of 
wagons. If the hon. Member has any 
specific . . . 

SHRI RAJNARAIN: These rules are not 
being implemented. 

SHRI MOHD. SHAFI QURESHI: If 
the hon. Member has any specific case in 
mind where he thinks we have deviated 
from the rules, certainly we will look into it. 

SHRI SANAT KUMAR RAHA:    1 
want to know whether there is any rule of 
the Government that every distribution of 
wagons should be enquired into by the 
Intelligence Branch. 

SHRI   MOHD.   SHAFI  QURESHI : 
Unless there is a specific allegation that we 
have deviated from the rules, where is the 
question of an inquiry. 

MR. CHAIRMAN: Next Question. 

 

[Dismissal of Railway  Employees 

♦298.   DR.      RAMKRIPAL      SINHA :+ 

SHRI    JAGDISH      PRASAD 
MATHUR: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether it is a fact that a large 
number of railway employees were pro 
secuted on charges of violence and subo- 
tage, but were dismissed prior to the 
establishment of these charges in a 
Court of law ; and 

(b) if so, what are the reasons there 
for ?] 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI MOHD. 
SHAFI QURESHI):  (a)  and 
(b) Pendency of the court proceedings does 
not bar the disciplinary authority to take 
action under Discipline and Appeal Rules and 
impose any penalty. 

 

DR. RAMKRIPAL SINHA: I want to 
know from the hon. Minister as to how many 
employees have been dismissed and how many 
cases have been established in a court of law. 

SHRI   MOHD.   SHAFI   QURESHI: 
Sir, the number of employees who have been 
dismissed and removed from service under 
Rule 14 of the Discipline and Appeal Rules is 
10,310 and out of these,  3,203  have been 
reinstated. 

[    ]  English  translation 

$The question was actually asked on the 
floor of the House by Dr. Ramkri-pal Sinha. 

[    ]   Hindi   translation. 
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DR. RAMKRIPAL SINHA: My question 
was as to how many of these cases have been 
approved by a court of law or established by a 
court of law or none of them was established 
by a court of law. 

SHRI MOHD. SHAFI QURESHI: Sir, I do 
not understand the question. Some employees 
have been dismissed and removed. There is a 
procedure laid down and they will be allowed 
to appeal to the next authority. Once we 
follow that procedure, and if they so choose, 
they can subsequently go to a court of law and 
seek redressal. 

DR. RAMKRIPAL SINHA: Is the 
Government . . . 

MR. CHAIRMAN: You have already put 
your second question. 

DR. RAMKRIPAL SINHA: That was only 
one question, Sir. The other one was for 
clarification. Is the Government aware that 
several of the charges levelled against these 
employees were false and concocted and they 
were framed because of petty quarrels or 
several other things at the local level ? Has the 
Government examined the veracity of these 
charges? Has the Government established any 
body or any system to examine or verify the 
charges ? 

SHRI   MOHD.   SHAFI   QURESHI: 
Sir, an appeal is provided under the rules and 
if any employee is aggrieved and he sees that 
there is no ground for removal, he can agitate 
those matters before the appellate authority 
and a Bnal decision can be taken. 

DR.   RAMKRIPAL   SINHA:    How 
many cases have gone to the appellate 
authorities. . . 

MR. CHAIRMAN: I cannot allow so many  
questions.  Now, Shri  Mathur. 
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MR. CHAIRMAN: Shri Swamy. 

SHRI SUBRAMANIAN SWAMY: I 
would yield to my colleague Shri Then-gari. 

SHRI D. THENGARI: My specific 
question is how many   employees have 

[   ] Hindi transliteration. 

been victimised on the charges of violence and 
sabotage and how many of these cases have 
been established either before the courts of 
law or the appellate authority and how is it 
that in the mid July, long after the strike was 
called off three members of the running staff 
from Kanpur were victimised and on the 18th 
of July four lady workers from Tinsu-khia 
were also victimised when there was no 
violence or sabotage ? 

SHRI    MOHD. SHAFI QURESHI: 
There is no question of victimisation of those 
who indulge in sabotage or violence or 
intimidation. All those employees who have 
indulged in these will have to bear the 
consequences of law and will have to go 
through the process of law. Whatever 
punishment is given is not victimisation. It is 
legal justice. It is wrong to say that they were 
victimised. 

SHRI    D.    THENGARI:    I    want 
specifically the number of persons victimised 
on charges of violence and sabotage. If the hon. 
Minister does not like the word 'victimisation', 
he may use any other word. How many cases 
have been registered for violence and sabotage 
and how many cases have been established 
before the courts of law or the appellate 
authority and how   is it that three members of 
the running staff at Kanpur were victimised  in  
mid  July  and  four lady employees of 
Tinsukhia were victimised on the 18th July 
when    there was no sabotage or  violence 
anywhere  in   the vicinity ? 

SHRI MOHD. SHAFI QURESHI: I 
have already given the figures of employees 

dismissed or removed from service for various 
kinds of violence, sabotage, intimidation and 
threats, as 10,310. Out of that those reinstated in 
appeal were 3,203. Those convicted by courts of 
law but have been reinstated are 455. These are 
the figures available to us. 

SHRI D. THENGARI: What about Kanpur 
incident ? 

SHRI MOHD. SHAFI QURESHI : I 
do not have figures station-wise. 
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SHRI A. G. KULKARNI:    May I 
know from the hon. Minister whether he is 
aware that after the railway strike was called 
off, the atmosphere in the Railway is not 
cordial and the approach of the Railway Board 
and railway authorities towards the employees 
is not what it should be. In view of this, apart 
from the legal measures involving dismissal 
and reinstatement what special measures or 
positive measures you would like to take 
towards improving discipline in the Railway 
and cordiality there? Now there is all 
indiscipline and a complete mess in the 
Railways. What are the positive steps you are 
going to take? 

Shri L. N. Mishra had given certain 
assurances to those ex-employees who have 
responded to the appeals of the Prime 
Minister and the Railway Minister and who 
joined the Railways with threat on their lives. 
What are you going to do to protect their 
interests? 

SHRI MOHD. SHAFI QURESHI: I 
agree with that part of the hon. Member's 
statement where he said that for the 
administration of the Railways discipline is a 
must. In order to maintain discipline, it is the 
policy of the Railways to punish the guilty and 
to reward the loyal workers. That is what we 
are doing. We are not victimising employees 
as such . . . 

SHRI NIREN GHOSH: You are. 

SHRI   MOHD.   SHAFI   QURESHI: 
The total number of arrested persons during 
the strike was 19,883 and out of that 19,236 
have been released. The other 600 are involved 
in criminal cases and the law will take its own 
course. With regard to the assurances given to 
those ex-employees who worked when the 
strike was on, due consideration will be given 
to them. Extension of service may be granted 
to such of the employees who have come and 
joined us. If the hon. Member has any case 
where the employee has suffered, we will look 
into it, if he brings it to our notice. 
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SHRI NIREN GHOSH: Absolutely false. 
Now, sir, first of all I would like to seek your 
protection that the . , , 

MR. CHAIRMAN: Kindly put your 
question. Then, there are other Members to 
ask. The time is short. 

[   ] Hindi transliteration. 2—22 

RSS/ 74 

SHRI NIREN GHOSH: I will finish. You 
know that. I will not waste time. It is a wrong 
figure that he gave. According to our 
information, 30,000 were there, not 10,000. 
The second thing is, the ballot was taken and 
the demands included bonus and wage 
increase and all those things. He has given a 
wrong figure. How then could this be called 
illegal ? 

Then again, my third question is, how on 
mere suspicion you dismissed them before the 
charges are established before a court of law ? 
How can you do that ? If there are such rules, 
yon can dismiss anybody and everybody on 
this earth. You are doing that all along the 
line. Still, the conditions have not returned to 
normalcy; they may not return to normalcy in 
future also. 

SHRI   MOHD.   SHAFI   QURESHI: 
What is the question? 

SHRI NIREN GHOSH : What is the 
question? I said that you gave wrong figures. I 
asked, how is it illegal ? How can it be illegal 
in view of the question that I have put? I have 
asked how on mere suspicion people can be 
dismissed? 

MR. CHAIRMAN: I want to inform the 
House that we are going to have a Short 
Duration Discussion on this very question, on 
this matter of railway employees, tomorrow. 

 
MR. CHAIRMAN: This is no point of 

order . . . {Interruptions). Please sit down. 
This is no point of order. 
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SHRI NIREN GHOSH : He is misleading 

the House . . . 
(Interruptions) 

AN HON. MEMBER: He has told a lie in 
the House . . . 

(Interruptions) 

MR. CHAIRMAN: I have called Mr. 
Qureshi. 

SHRI MOHD. SHAFI QURESHI: Sir, I 
said earlier that the strike ballot was taken. It 
is true that they had demanded pay parity. But 
when I had a meeting with Mr. George 
Fernandes, he said that he was prepared to 
change pay parity to about 75%' outright 
increase in wages. This was a betrayal of the 
workers, you should realise ._ . . (Interrup-
tions) . . . and, therefore, it was not the 
people's commitment . . . (Interruptions) . 

 
MR. CHAIRMAN: Please sit down. 

SHRI NIREN GHOSH: He has not replied 
to my question . . . 

SHRI   D.   THENGARI:   Sir,   on a point 
of order . . . 

MR. CHAIRMAN: Please sit down. 

SHRI D. THENGARI: This is a legitimate 
point of order. You cannot disallow it. 

MR. CHAIRMAN: I shall call you. 

SHRI NIREN GHOSH: I wanted to know 
whether he is aware that normalcy has not 
returned, whether the figures given are wrong, 
whether in the ballot there was a demand for 
pay parity, how can the strike be called as 
illegal, and whether, Sir, on mere suspicion 
can they dismiss and discharge them unless 
that is established in a court of law? The 
Calcutta High Court has given a ruling in the 
case of Industrial Disputes Act. Unless the 
court gives its verdict, how can they dismiss ? 

AN    HON.    MEMBER :  Sir, on  a point 
of order . . . 

SHRI D. THENGARI: Mine is first . . .  
(Interruptions). 

MR. CHAIRMAN:  I shall first ask the 
Minister to answer the question. 

 
SHRI   MOHD.   SHAFI   QURESHI: 

Sir, the DIR was promulgated upto the 25th 
November, 1974. and all the strikes were 
declared as illegal. There was thus a ban on 
strikes. Therefore, the strike was illegal . . . 
(Interruptions) . 

SHRI NIREN GHOSH: We don't know 
this. The Parliament was in session . . .   
(Interruptions). 

SHRI   MOHD.   SHAFI   QURESHI: 
That does not change the character of the 
strike. The strike remains illegal. 

Secondly, Sir. the figures that I have given 
with regard to people arrested and released, 
people suspended and removed, which have 
been given to me by the Railways, are 
absolutely correct; there is no ambiguity in 
these figures . . . 
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SHRI NIREN GHOSH: Figures are figures 
. . . 

SHRI   MOHD.   SHAFI   QURESHI: 
The last question that he asked was whether 
the normalcy has returned, Sir, it is true that 
normalcy in the railways was disrupted 
because of the strike and it will take some 
time to come back to the normal functioning 
of the railways. 

SHRI D. THENGARI: Demands for which 
strike was conducted were precisely the 
damends for which strike ballot was taken. 
Can the hon. Minister deny this ? 

MR. CHAIRMAN: There is no point of 
order. 

SHRI G. LAKSHMANAN: In my opinion 
the rules of the Department are that if a 
particular employee is punished in a court of 
law, he is immediately removed from service. 
But without giving a chargesheet and getting 
his explanation and then again conducting an 
enquiry, as provided under the Government 
Servant Conduct Rules, an employee cannot 
be dismissed. Here my question is that some 
people have been dismissed from service by 
the officers without an enquiry. I want to 
know the number of such persons. They have 
not followed the procedure with regard to 
departmental rules and the employees are 
being removed from service . . . 

MR. CHAIRMAN: You are not putting the 
question; you are only quoting rules. 

SHRI G. LAKSHMANAN: May I know 
whether the procedure under the Government 
Servants Conduct Rules has been followed in 
the dismissal of these employees before they 
are punished in a court of law ? 

SHRI MOHD. SHAFI QURESHI: Sir, rule 
14(h) of D and A Rules is very clear. It says, 
"Where the disciplinary authority is satisfied 
for reasons to be recorded by it in writing that 
it is not  reasonably   practicable to   hold   an 

enquiry in the manner provided in these rules, 
the disciplinary authority may-consider the 
circumstances of the case and make such order 
as it deems fit." These are the rules. 

SHRI G. LAKSHMANAN: They have 
given the chargesheet; their explanations were 
not got and . . . 

MR. CHAIRMAN: You have already said 
it. 

SHRI   MOHD.   SHAFI   QURESHI: 
The hon. Member should try to understand 
that there are certain special circumstances 
where the procedure can be dispensed with 
and this is provided in the rules. 

SHRI N. H. KUMBHARE: Sir, the hon. 
Minister has informed the House that 
dismissed employees can prefer appeal. That 
is true. But I can say that appeals which are 
preferred by the employees take a long time; 
they are not dealt with expeditiously; they 
take six months to two years and after the 
decision of the appellate authority, the em-
ployees will be required to file writ petition. 
That will take another two years. 

MR. CHAIRMAN: Are you going to put 
your question or not ? 

SHRI N. H. KUMBHARE: Therefore, a 
dismissed employee before he gets relief, has 
to wait for six years. Therefore, I would like to 
put a specific question. The Industrial 
Disputes Act is applicable to the employees. 
There is a provision . . . 

MR. CHAIRMAN: You are not putting a 
question. 

SHRI N. H. KUMBHARE: These disputes 
cannot be referred to adjudication of the 
tribunal unless the Labour Ministry agrees for 
adjudication. So I would like to know, with a 
view to provide speedy relief to the workers 
who claim that they have been wrongly dis-
missed,  whether   the   Labour  Ministry 



39 Written Answers [ RAJYA SABHA ] to Questions 40 

would agree for adjudication of the disputes. 
It is a very specific question and I want a 
specific reply if they want to serve the 
interests of the workers, whether they are 
prepared to provide speedy relief and speedy 
remedy. 

SHRI MOHD. SHAFI QURESHI: I have 
already given figures that out of about . . . 

SHRI N. H. KNMBHARE: It is not a 
question of figures. I asked whether 
Government is agreeable to . , . 

SHRI MOHD. SHAFI QURESHI:   1 
can only satisfy the hon. Member by giving 
figures. We are desirous of seeing that these 
cases are decided expeditiously. Under the 
appeal procedure there is a limitation factor; 
time limit is fixed for the aggrieved employee 
to go in for appeal. The time limit is fixed. 
We have issued instructions that after the 
appeal has been filed, die case should be 
decided expeditiously. I was going to give 
figures in order to satisfy the hon. Member, 
that out of about 10,000 cases, more than 
3,000 have been so far decided and the 
employees' appeals have been heard  and they 
have  been reinstated. 

[Mr. Deputy Chairman in the Chair.] 

MR. DEPUTY CHAIRMAN: Question 
Hour is over. 

WRITTEN  ANSWERS TO 
QUESTIONS 

Arrest of railway employees under DIR 
and MISA 

♦299.   DR.     K.     MATHEW     KU-
RIAN: 

SHRI MONORANJAN 
ROY: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) the number of employees arrested 
under Defence of India Rules and 
Maintenance of Internal Security Act; 

 
(b) whether all the detenues were treated 

as political prisoners; and 

(c) if the answer to part (b) above be in 
the negative what are the reasons therefor? 

THE MINISTER OF RAILWAYS (SHRI 
L. N. MISHRA): (a) to (c) The information is 
being collected and will be laid on the Table 
of the Sabha. 

Retrenchment of Bandikui Railway 
workers 

*300.   SHRI   BHOLA   PRASAD: 
SHRI       SANAT      KUMAR 

RAHA : 
Will the Minister of RAILWAYS be 

pleased to state : 

(a) whether it is a fact that twelve 
gangmen and twenty casual bridge wor 
kers employed at Bandikui were ret 
renched in contravention of the man 
datory provisions of the Industrial Dis 
putes Act on the 15th October, 1972 
and the 21st February, 1973 respective 
ly; and 

(b) if so, by when the workers are like 
ly to be reinstated and what action 
Government propose to take against the 
defaulting officials? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI   
MOHD.   SHAFI    QURESHI): 
(a) and (b) The cases of 12 casual labourers at 
Bandikui whose services were terminated in 
October, 1972 are being looked into and are 
expected to be finalised  within a month's 
time. 

Regarding twenty casual labourers of the 
Assistant Bridge Inspector, Bandikui whose 
services were terminated in February, 1973, 
instructions have since been issued to put 14 
of them back on duty. The cases of the 
remaining employees  are still under 
examination. 

The question of taking action against the 
Railway officials responsible for the lapse is 
being examined. 
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Break in service of railway  employees 

*301.   SHRI  NATHI  SINGH: SHRI  
BIPINPAL DAS: SHRI  K.  B. 
CHETTRI: SHRI  KAMALNATH   
JHA: SHRIMATI'        
SARASWATI PRADHAN: 

Will the Minister of RAILWAYS be pleased 
to state the number of railway employees who 
suffered break in service en account of their 
participation in the recent strike? 

THE MINISTER OF RAILWAYS (SHRI 
L. N. MISHRA): About 5.5 lakhs on the day 
of withdrawal but the number is coming down 
as appeals are being considered and 
condonation given in deserving cases. 

f [Loss in Indian Drugs and Pharmaceuticals 
Limited 

*302.   SHRI    JAGDISH     PRASAD 

MATHUR: 
SHRI 0. P. TYAGI: 
DR.   RAMKRIPAL   SINHA; 
SHRI S. C. ANGRE : 

t[    J  English translation. 

Will'the Minister of PETROLEUM AND 
CHEMICALS be pleased to state : 

(a) whether it is a fact that the In 
dian Drugs and Pharmaceuticals Limit 
ed had suffered a loss of Rs. 38 crores 
by 31st March, 1973; 

(b) if so, the reasons therefor and 
the action taken to remedy the situa 
tion; and 

(c) what are the names of the per 
sons who served as Chairman of this 
company?] 
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THE MINISTER OF STATE IN THE 

MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAH NAWAZ 
KHAN): (a) Yes, Sir. 

(b) and (c) A statement containing the 
desired information is laid on the Table of the 
House. 

Statement 

(b) The main reasons for continuing losses 
incurred by the Company are : 

(1) Heavy interest payments on Government 
loans obtained for meeting construction 
expenses. Construction and gestation period 
was long. 

 
(2) In initial stages due to lack of demand 

for products, plants were run at low capacity. 
(3) Power cuts both at The Antibiotics 

Plant, Rishikesh (ABP) and The Surgical 
Instruments Plant, Madras (SIP), and frequent 
power interruptions. The consequent 
shutdowns at Antibiotics Plant seriously 
affected the working of processes requiring 
growth of micro-organism which dies in ab-
sence of air supply due to power stoppage. 

(4) Certain defects in the equipment 
which needed rectification. 

(5) Strains in use were of low activity. 

(6) Lack of trained technicians in the 
initial stages. 
, - (7) Lock outs/strikes in ABP. 

(8) The supplies to Government institutions 
and hospitals are made at lower prices and 
these are a substantial proportion of sales by 
IDPL. 

Remedial steps taken: 

(i) The company has undertaken 
expansion and diversification of its product-
mix over the past few years. As a result the 
economics of the company has been 
improving from year to year, as per the 
figures given below:— 

  

 
(ii) Alongwith the in-plant research 

efforts with a view to improve the 
technology, efforts are also being made for 
obtaining better technology and strains for 
ABP from elsewhere. 

[    ] English translation. 

(hi) Government have agreed to treat the 
working capital loan obtained by this 
company as interest free for 5 years from 1-
4-1972. Moreover Government has agreed 
to convert loans to the extent of Rs. 4.30 
crores into equity as on 31-3-1973. 
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(iv) A large scale expansion schemes of 
The Synthetic Drugs, Plant, Hyderabad 
(SDP) is proposed to be undertaken for 
implementation during 5th Plan with a view 
to improve the viability of the plant. 

(v) The Company proposes to instal a 
stand-by compressor and generator at ABP 
in order to ensure constant power supply 
for the crucial services. 

(vi) In June, 1973, Government 
appointed a Technical Committee to go 
into the working of Antibiotics Plant, 
Rishikesh with particular reference to (a) 
the determination of installed capacities 
and their utilisation, (b) to identify the 
factors responsible   for inadequate    
production, 
(c) to judge the effectiveness of measures 
taken so far to augment the production of 
various antibiotics and 
(d) to suggest measures for maximising the 
production and for improving the overall 
economics of the plant. 

The Committee submitted its recom-
mendations in Oct., 1973 and Govt, has 
already conveyed its decisions on these 
recommendations to the Company. The 
Company is taking necessary steps to 
implement these and thereby the 
performance of ABP is expected to 
improve greatly. 

(vii) The Company is laying more 
emphasis on increasing its production of 
formulations which is more remunerative. 
The Company increased its trade sales in 
1973-74 to a level 64%   above that of  
1972-73. 

(c) The following persons have served as 
Chairman of Indian Drugs and 
Pharmaceuticals Ltd. since it was incorporated 
on 5-4-1961 : 

(i) Shri Nakul Sen. (ii) Shri   
Ranjitrai  Behl. (iii) Shri Brijlal 
Chak. 

[Increase   in  labour productivity 
of railway employees 

*303.   SHRI D.  K.  PATEL: 
SHRI B. S. SHEKHAWAT: 
SHRI V. K. SAKHLECHA: 
SHRI SUBRAMANIAN 

SWAMY: 

Will the Minister of RAILWAYS be 
pleased to state : 

(a) whether it is a fact that traffic units per 
railway employee have been constantly on  the 
increase; and 

(b) if so, what additional benefits have 
been given to the railway employees as a 
result of the increase in labour productivity?] 

 

 

(iv) Shri Inderjit Singh, (v) 
Dr. Jagjit Singh.] 
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t[THE MINISTER OF RAILWAYS (SHRI 

L. N. MISHRA): (a) and (b) A statement is 
laid on the Table of the Sabha. 

Statement 

The increase in output is the collective 
effect of increased capital investment, 
improved technology, rationalisation of work 
systems, modernisation and automation of 
equipment and traffic facilities. All these 
factors have contributed towards an increase 
in output in traffic units. Further, the pay and 
allowances and other conditions of service of 
railway employees are patterned on the 
recommendations of expert bodies like the Pay 
Commissions, applying equally to all Central 
Government employees. There has been a 
steady increase in the average emoluments of 
the staff over the years. Increasing attention is 
also being paid to expansion of staff welfare 
measures within the resources available, 
adding sizeably to the benefits enjoyed by the 
railway employees.] 

• Research and development schemes in 
Drugs and Pharmaceutical units 

*70.   SHRI    DEVENDRA     NATH 
DWIVEDI: DR. K. MATHEW 
KURIAN: SHRI     VISWANATHA     
MENON: 

Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state : 

(a) whether it is a fact that his Ministry has 
directed the large drugs and pharmaceutical 
units to give priority to research and 
development scheme in their units; and 

(b) if so, what are the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND    
CHEMICALS     (SHRI    SHAH 
NAWAZ KHAN): (a) and (b) The concerned 
drug manufacturing units have been advised 
as follow: 

(i) Industrial units with a turnover between 
Rs. 1 to Rs. 6 crores per annum 
should establish ful-fledged 
formulation and packaging 
development laboratories with 
facilities for toxicological and bio-
availability studies and process   
improvement  measures; 

(ii) Units with turnover of Rs. 6 crores and 
above should set up their own 
facilities for the above purposes and 
also for development of design, 
engineering, and scale-up activities; 

(iii) Large units with turnover of Rs. 10 
crores and above should establish their 
own fulfledged research centres with 
full facilities for progressive and 
innovational types of programme as 
well. 

*304. [Transferred to the 9th August, 
1974.] 

[    ]   English   translation. 
Transferred     from   the  24th  July,     1974. 



51 Written Answers [ RAJYA SABHA ] to Questions 52 
 

[Production  of phosphate fertiliser 

*305.   SHRI SUBRAMANIAN 
SWAMY: 

SHRI B.   S.  SHEKHAWAT; 
SHRI D. K. PATEL: 
SHRI    VEERENDRA      KU-

MAR SAKHLECHA: 

Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state : 

(a) whether it is a fact that there has been 
a decline to the tune of nine thousand tonnes 
in the annual production of phosphate 
fertilisers; and 

(b) if so, what are the reasons therefor 
and what steps are being taken in this 
regard?] 

t[TH£ MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND       
CHEMICALS  (SHRI  SHAH 
NAWAZ KHAN): (a) Yes, Sir. The 
production in 1973-74 was less than that in the 
preceding year by 9,000 tonnes in terms of 
P„05. 

(b) This decline which was marginal was 
mainly due to mechanical failures in some 
plants, power constraints and failure of water 
supply due to floods at the Baroda plant. 
Every effort is being made to overcome the 
various constraints to production in the operat-
ing units; assistance of State Governments has 
also been enlisted for ensuring adequate and 
stable power to fertilizer units.] 

Production of Soap 

*306. SHRI MAQSOOD ALI KHAN : 
Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state : 

(a) the annual production of toilet and 
washing soaps in the country; 

(b) the total annual requirement of toilet 
and washing soaps; 

(c) the reasons for the gap between the 
demand and production; and 

(d) the steps taken to increase production? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND    
CHEMICALS    (SHRI     SHAH 
NAWAZ KHAN):  (a) to (d) A statement is 
laid on the Table of the House. 

[    ] English translation. 
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(b) The total annual requirement of toilet 

and washing soaps is estimated at about 
6,00,000 tonnes. 

(c) and (d) The fall in average monthly 
rate of production of soaps in the organised 
sector in the first five months of 1974 over the 
level in 1973 is only about 7 per cent. 

Indian Soaps and Toiletries Makers' 
Association has represented for increase in the 
prices of soaps stating that in view of the 
present un-remunerative prices, they are 
unable to purchase adequate quantities of oils 
at the prevailing high prices. The repre-
sentation is being examined. 

More than half of the soap production in 
the country is in small scale sector on which 
there is no price control. 

Government is also encouraging the use of 
rice-bran oil, minor seed oils like sal, karanj, 
neem, mowrah in the production of soaps and 
with this objective, the excise rebate for use of 
minor oils in soap production was substantial-
ly increased about a year ago. 

Government is encouraging the production 
of synthetic detergents which is an alternative 
to laundry soap. With this end in view, the 
following capacity has been approved so 
far:— 

  

 
The production of synthetic detergents in 

the country has been rising steadily from 
about 62,000 tonnes in 1972 to 70,000 tonnes 
in 1973 while production in the" first* six 
months of 1974 has been about 42,000 tonnes. 

Synthetic detergents are also produced by 
the small scale sector. 

Petitions pending in the High Courts 
*307. SHRI K. CHANDRASEKHARAN : 

Will the Minister of LAW, JUSTICE    AND    
COMPANY    AFFAIRS 
be pleased to state the number of mis-
cellaneous petitions excluding the Civil 

Miscellaneous Petitions pending in the various 
High Courts as on 30th April, 1974 and period 
of pendency thereof, separately ? 

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI H. R. 
GOKHALE^: Information as on 30th April, 
1974 is not readily available. However, a 
statement giving the number of miscellaneous 
petitions with their break-up into civil and 
criminal miscellaneous petitions pending in 
the various High Courts as on 31st December, 
1973 is laid on the Table of the House. 
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Expenditure incurred on  the Official 
Languages (Legislative)  Commission 

*308. SHRI O. P. TYAGI: Will the 
Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to state : 

(a) the expenditure incurred on the 
Official Languages (Legislative) Commission 
during the last three years, year-wise; and 

(b) how far the objectives of constituting 
the said Commission have been achieved? 

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS <SHRI H.  R.   
GOKHALE):  (a)    The 

expenditure on the Official Language 
(Legislative) Commission during the last 3 
years, year-wise is as follows:— 

 
(b) The Commission was set up— 

(i) to prepare and publish a standard 
legal terminology for use, as far as 
possible, in all official languages; 

(ii) to prepare authoritative texts in 
Hindi of all Central Acts and Ordinances 
and Regulations promulgated by the 
President; 
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(iii) to prepare authoritative texts in 
Hindi of all rules, regulations and orders 
made by the Central Government under any 
Central Act or any such Ordinance or 
Regulation; 

(iv) to arrange for the translation of 
Central Acts, Ordinances and Regulations 
promulgated by the President in the 
respective Official languages of the States 
and for the translation of all Acts passed 
and Ordinances promulgated in any State 
into Hindi, if the texts of such Acts or 
Ordinances are in a language other than 
Hindi; and 

(v) to 'perform such other duties as may 
be assigned to the Commission by the 
Government of India from time to time. 

The Commission has to a large extent 
achieved the objects for which it is 
constituted. A statement showing the main 
items of work done by the Commission is laid 
on the Table of the House. 

Statement 

Main items of work done by the Official 
Languages {Legislative) Commission 

(a) Total  No.   of     Central Acts (included in 
the India Code) to be translated in to       
720 Hindi 

(b) No. of Central Acts already    
translated into 
Hindi   .... 504 

(c; No. of Central Acts 
brought out in diglot 
from (i.e.) English and 
Hindi side by side)        . 147 

(d) No. of statutory rules for 
which Hindi translations 
have been finalised 
and sent to press   .        . 329 

(5725 pages) 

2. Besides the above, Hindi translations of 
more than 3,500 pages of statutory rules, 
orders, etc., which are required to be laid 
before the Houses of Parliament 
simultaneously with  the 

English version as "official papers" were 
supplied to the Ministries/Departments during 
1972-73 and of more than 5,700 such pages 
during 1972-74 (till the middle of March 
1974). 

3. The Commission also prepares the 
Hindi version of all official Bills and 
amendments thereto introduced in either 
House of Parliament. 

4. The Commission has also approved the 
translations of Centra'! Act:; in the official 
languages of States as shown below :— 

 
5. The Commission has, in addition to the 

above, finalised translations of the 
Constitution of India in Hindi and all the 
regional languages, except Kashmiri and 
Urdu. 

Filling up of technical posts in Northeast  
Frontier   Railway 

*309.   SHRI     NABIN    CHANDRA 
BURAGOHAIN : SHRI K. B. 
CHETTRI : DR. R. K. 
CHAKRABARTI: 

Will the Minister of RAILWAYS be 
pleased to state : 

(a) whether it is a fact that a large number 
of vacancies of doctors, engineers, mechanics, 
and other categories in    North-East-Frontier     
Railway 
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were advertised and many candidates 
applied in response thereto, and 

(b) if so, what are the reasons for the 
inordinate delay in making appointments   
in these vacancies? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI   
MOHD.   SHAFI    QURESHI): 
(a) and (b) Information is being collect 
ed and will be laid on the Table of the 
Sabha. 

Demand for Higher Price of Crude Oil by 
ESSO 

*310. SHRI BABUBHAI M. CHINAI: 
Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state : 

(a) whether it is a fact that ESSO has 
recently asked for another price like for its 
crude oil; and 

(b) if so, what are the details in this 
regard? 

THE MINISTER OF PETROLEUM 
AND CHEMICALS (SHRI D. K. 
BOROOAH): (a) No, Sir. 

(b) Does not arise. 

Loss due to sub-grade coal 

*311. SHRI SANAT KUMAR RAHA : 
Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether it is a fact that Railways are 
incurring losses because of supply of sub-
grade coal; 

(b) if so, the amount of loss incurred 
during the last three years; and 

(c) the steps taken by Government in 
the matter? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI   
MOHD.   SHAFI    QURESHI): I 
(a) No, Sir. 

(b) and (c) Do not arise. 

'No work, no Pay' in the Railways 
*312. SHRI KHURSHED ALAM KHAN: 

Will the Minister of RAILWAYS be pleased 
to state: 

(a) whether it is a fact that many Railway 
employees committed acts of violence, 
sabotage, subversion and intimidation during 
the recent Railway strike, thereby endangering 
the lives of passengers and damaging Railway 
property; 

(b) if so, what action Government 
propose to take against such employees; and 

(c) whether Government also propose 
to abide by the principle of "No Work, 
No Pay" in respect of such emplo 
yees? 

THE MINISTER OF RAILWAYS (SHRI 
L. N. MISHRA): (a) Yes, Sir. 

(b) Action under provisions of Railway 
Servants (Discipline and Appeal) Rules 1968 
has already been initiated against such 
employees. 

(c) Yes, Sir. 

Report of the Krishan Kant Committee on 
advance Railway Bookings 

*313.   DR. V. A. SEYID MUHAMMAD: 
SHRI N. P. CHAUDHRI: SHRI N. 
R. CHOUDHURY: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether it is a fact that the Railway 
Board has accepted in principle the system of 
advance booking devised by the Indian 
Institute of Public Administration for the 
Railways; and if so, what are the reasons for 
the delay in its implementation; and 

(b) whether it is also a fact that the 
Krishan Kant Committee on advance railway 
bookings has decided not to submit its final 
report due to the failure of the Railway 
Ministry to implement its preliminary report? 
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THE   MINISTER   OF   RAILWAYS 
(SHRI L. N. MISHRA): (a) No, Sir. 

(b) The Government is not aware of any 
such decision of the Committee. 

 

 [Implementation of demands of railway 
employees 

*314. SHRI PRAKASH VIR 
SHASTRI: Will the Minister of RAIL-
WAYS be pleased to state : 

(a) the quantum of financial loss 
suffered by the country during the recent 
railway strike; 

(b) whether the six demands of the 
railway employees which were acceded to 
by Government during the period of strike 
have since been implemented; and 

(c) whether Government propose to 
reconsider the remaining demands of 
the railway employees?] 

 

t[THE MINISTER OF RAILWAYS 
(SHRI L. N. MISHRA): (a) The quantum of 
loss to the country's economy has not been 
evaluated so far. 

(b) The six accepted demands are in the  
process of implementation. 

(c) No, Sir.] 

Rail projects for Kerala State 
*315.   SHRI B. D. BARMAN: SHRI  L.   

MAHAPATRO: SHRI S.  
KUMARAN: DR.  Z.  A. AHMAD: 
SHRI   YOGENDRA    SHARMA: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether the construction of Co- 
chin-Alleppey and Kuttippuram-Guru- 
vayur rail links has been included in 
the Fifth Five Year Plan; 

(b) whether the Kerala Government has 
offered free land for these projects; and 

(c) if die answers for parts (a) and (b) 
above be in the affirmative, the details 
thereof and by when the construction work on 
these projects is expected to be started? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI MOHD. 
SHAFI QURESHI): (a) to (c) A statement is 
laid on the table of the Sabha. 

Statement 

Proposals for inclusion of New Lines in 
the Fifth Five Year Plan as a whole have not 
been finalised. Survey work in respect of 
Kuttipuram to Trichur is in progress. The 
Ernakulam-Alleppey line has been included 
in the list of lines for development of 
backward areas. The construction work will 
be undertaken after allotment of funds by the 
Planning Commission for this purpose. 

[    ] English translation. 
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No offer has so far been received from the 
State Government of Kerala regarding free 
land for these Railway Projects. 

Iranian assistance for oil refineries 

*316.   SHRI V. K. SAKHLECHA: SHRI 
B. S. SHEKHAWAT : SHRI 
PRAKASH VIR SHASTRI: 

Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state : 

(a) whether an agreement was signed 
between India and Iran during the re 
cent visit of Prime Minister to Iran 
with regard to Iranian assistance for the 
expansion of certain oil refineries; and 

(b) if so, what are the details of the 
agreement? 

THE MINISTER OF PETROLEUM AND 
CHEMICALS (SHRI D. K. BOROOAH)  : 
(a) No, Sir. 

(b) Does not arise. 

Daily and periodic trains 
*317.   SHRIMATI SARASWATI 

PRADHAN: SHRI K. B. 
CHETTRI: 

Will the Minister of RAILWAYS be 
pleased to state : 

(a) the number of daily and periodic trains 
which were run by the Railways before the 
May,  1974 strike; 

(b) the number of trains cancelled during 
the strike; and 

(c) the number of trains which have still 
not been resumed and the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI MOHD. 
SHAFI QURESHI) : (a) to (c) A total of-1238 
pairs of non-suburban passenger trains were 
running before the May 74, strike out of 
which 578 pairs of trains were cancelled 
during the strike period. Only 133 pairs of 
trains now remain suspended.  Restora- 

tion of these trains is under active consideration 
of the Railways and some of them are 
expected to be re-introduced shortly. 

Exploratory well in Himachal Pradesh 

*318. SHRI GIAN CHAND TOTU : 
Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state : 

(a) whether there is any proposal under 
Government's consideration to drill a deep 
exploratory well at Ram Bushehar site in 
Nalagarh Tehsil, District Solan, Himachal 
Pradesh; and 

(b) if so, what are the details in this 
regard? 

THE MINISTER OF PETROLEUM AND 
CHEMICALS (SHRI D. K. BOROOAH) : (a) 
and (b) Yes, Sir. On the basis of geological 
surveys two locations have been released for 
drilling in Himachal Pradesh. One of the loca-
tions is at Ramshahr in Solan District and the 
other at Changer Talai in Bilas-pur District. 

Surveys of the area have led to the 
discovery and delineation of an anticlinal 
structure. The location at Ramshahr will be 
drilled upto 4000 metres to test the oil/gas 
prospects of the structure. 

Arrest of motormen of Bombay Division 

*319.   SHRI MONORANJAN ROY: DR. 
K. MATHEW KURIAN: 

Will the Minister of RAILWAYS be 
pleased to state : 

(a) the number of motormen of the 
Bombay Division of Central Railways 
arrested under Defence of India Rules for 
participating in the recent Railway strike; and 

(b) the number of motormen who have 
been suspended and dismissed in the same 
Division for the same reasons? 
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THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI MOHD. 
SHAFI QURESHI) : (a) Sir, fiftyfive only. 

(b) Fifteen only. 

tNon-availability of  toilet soaps and 
detergents in   Delhi 

*119.   SHRI HARSH DEO MALAVIYA : 
SHRIMATI MARGARET 

ALVA : 
SHRI B. P. NAGARAJA 

MURTHY: 
DR. V. A. SEYID MUHAMMAD 

: 
SHRI SARDAR AMJAD ALI: 

Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state : 

(a) whether it is a fact that toilet soaps and 
detergents are not available in Delhi; 

 
(b) whether Government have gone into 

the causes of its non-availability; and 

(c) if so, what are the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAH NAWAZ 
KHAN) : (a) t0 (c) A statement is laid on the 
Table of the House. 

Statement 

(a) Reports of some shortage of soaps, 
but not of synthetic detergents, have come to 
the notice of the Government. 

(b) and (c) In the first five months of 
1974, the average monthly rate of soap 
production in the organised sector has been 
about 7 per cent less than it was in 1973, the 
figures being as follows :—   

 
Indian Soaps and Toiletries Markers' 

Association has represented for increase in the 
prices of soaps stating that in view of the 
present unremunerative prices, they are unable 
to purchase adequate quantities of oils at the 
prevailing high prices. The representation is 
being examined. 

More than half of the soap production in 
the country is in small scale sector on which 
there is no price control. 

The production of synthetic detergents in 
the country has been rising steadily from 
about 62,000 tonnes in 1972 to 70,000 tonnes 
in 1973    while 

Transferred    from the    25th    July, 1974. 
3—22RS S/74 

pioduction   in  the  first  six months  of 1974 
has been about 42,000 tonnes. 

Recurrence of Railway strike 

*320.   SHRI T. V. ANANDAN : SHRI 
RAJNARAIN: 

Will the Minister of RAILWAYS be 
pleased to state : 

(a) the number of days for which the 
recent strike by railway employees continued; 

(b) the number of railway employees, who 
participa'ed in the strike; and 

(c) what steps have been taken by 
Government to avoid the recurrence of such 
nation-wide strikes in future? 
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THE MINISTER OF RAILWAYS (SHRI 
L. N. MISHRA) : (a) to (c) A statement is laid 
on the Table of the Sabha. 

Statement 
The recent Railway strike continued for 20 

days and about 5.5 lakh employees 
participated in it. 

The following steps have been taken by the 
Government to avoid recurrence of any such 
strike on the Railways : 

(i) The two recognised Federations on 
Railways viz. the National Federation of 
Indian Railwaymen and the All India 
Railwaymen's Federation already enjoy 
negotiating facilities under Permanent 
Negotiating Machinery at different levels. 
In addition they have another forum viz. 
Joint Consultative Machinery for the 
ventilation and redressal of their genuine 
grievances. 

(ii) During the course of the negotiations 
which took place with these two recognised 
Federations on Railways, the Government 
accepted six demands- which are in the 
process of implementation. 

(iii) Provisions have been made to 
reward those railway workers who stuck to 
their post of duty in face of serious 
intimidation and physical assault and did 
not surrender to the threats of strikers. 

(iv) Government's policy to deal firmly 
wilh any acts of indiscipline and the 
enforcement of the principle of "No 
work—No pay", are designed to act as 
deterrents to any such strike. 

Synthetic  detergent plant 
*321. SHRI SHYAMLAL GUPTA: Will 

the Minister of PETROLEUM AND    
CHEMICALS    be    pleased    to 
state : 

(a) whether Government have given 
permission to M/s. Balmer-Lowrie to set up a 
Rs. 1.5 crore synthetic detergent plant; and 

(b) if so, what are the details thereof 
indicating the source of know-how and the 
source of purchase of equipment for the plant? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAH NAWAZ 
KHAN) :  (a) No, Sir. 

(b)  Does  not arise. 

Recovery  of  demurrage   charges   from 
M/s. Rohtas Industries Limited, Dal- mia 

Nagar 

*322.   SHRI INDRADEEP SINHA : SHRI 
BHOLA PRASAD : SHRI        
JAGJIT        SINGH 

ANAND: SHRI        SANAT    
KUMAR 

RAHA : DR. Z. A. 
AHMAD : 

Will the Minister of RAILWAYS be 
pleased to state : 

(a) whether it is a fact that M/s. Rohtas 
Industries Limited, Dalmianagar in Bihar 
have not paid demurrage of about a crore of 
rupees due from them during the period from 
August, 1972 to June, 1973; 

(b) if so, what are the reasons for not 
recovering the demurrage charges so far; 

(c) what steps Government have taken so 
far in this regard; and 

(d) who are the railway officials res-
ponsible for not recovering the amount and 
what action is being taken against them? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI MOHD. 
SHAFI QURESHI) : (a) to (d) A sum of Rs. 
40,16,000 is outstanding against M/s. Rohtas 
Industries Ltd., Dalmianagar towards 
demurrage upto June, 1973. In the meantime 
the party has made an appeal which is under 
consideration of the Eastern Railway 
Administration. 
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Conversion    of      Muzaffarpur-Samasti-
pur Line into Broad Gauge 

736. SHRI BHOLA PRASAD : Will 
the Minister of RAILWAYS be pleased 
to state : 

(a) whether it is a fact that the con-
version work of rail line from Muzaffar-pur 
to Samastipur into broad gauge is 
progressing at a very slow pace and will not 
be completed as per schedule; 

(b) if so, what are the reasons therefor; 
and 

(c) by when the work is likely to be 
completed? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI) :   (a)  No. 

(b) Does not arise. 
(c) The work is likely to be completed 

within this year. 

Salaries of Officers and other Employees  
in F.A.C.T. 

737. SHRI JAGJIT SINGH 
ANAND : Will the Minister of PETRO 
LEUM AND CHEMICALS be pleased 
to state : 

(a) whether it is a fact that the salaries 
of the high officers of the Fertilizers and 
Chemicals Travancore Ltd. (Cochin 
Division) have recently been raised 
considerably; 

(b) if so, what are the details thereof and 
the increase in expenditure expected due to 
this rise; 

(c) whether it is also a fact that the 
salaries of the employees have not been 
increased alongwith salaries of officers; and 

(d) if the reply to part (c) above be in 
the negative the reasons therefor? 

THE MINISTER OF STATE IN 1HE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAH NAWAZ 
KHAN) : (a) to (d) The scales of pay of the 
managerial personnel are proposed to be 
revised in    the 

context of the recommendations of the Third 
Pay Commission, but order have not yet 
been issued by the management of the 
Fertilizers and Chemicals Travancore Ltd.  
in  this  regard. 

Salaries of employees other than the 
managerial personnel have been revised in 
the Udyogmandal Division and in the FACT 
Engineering and Development Organisation 
(FEDO), pursuant to the agreements entered 
into by the management with the workers' 
unions concerned. Similar revisions have not 
as yet been made in the Cochin Division. 

/Shortage of Soaps 
273. SHRI SHYAMALAL GUPTA: Will 

the Minister of PETROLEUM AND     
CHEMICALS  be    pleased    to 
stale : 

(a) whether it is a fact that there is 
acute shortage of toilet soaps of common 
brands like Hamam, Lux. Lifebuoy; 

(b) if so. what are the reasons therefor; 
and 

.(c) what steps Government propose to 
take to improve the situation? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAH NAWAZ 
KHAN) : (a) Reports of some shortage of 
soaps have come to the notice of the 
Government. 

(b) and (c) According to the soap 
manufacturers in the organised sector in 
view of the present unremunerative prices of 
soaps, they are unable to purchase adequate 
quantities of oils at the prevailing high prices 
and consequently there has been fall in 
production. A representation from the Indian 
Soaps and Toiletries Maker's Association for 
increase in soap prices is being examined by 
Government. The major manufacturers of 
soaps have been asked to maintain adequate 
supply. 

•(Transferred     from  the    5th    July, 
1974. 
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fCut in Wagon Orders 

368. SHRI SARDAR AMJAD ALI : Will 
the Minister for RAILWAYS be pleased to 
state : 

(a) whether it is a fact that Government 
have made a drastic cut in wagon oiders to 
West Bengal; and 

(b) if so, what are the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI MOHD. 
SHAFI QURESHI) : (a) No, Sir. On the 
contrary, the load on Wagon Building 
Industry in West Bengal has increased 
progressively during the last 3 years, as may 
be seen from the undermentioned figures : 

 

12 NOON 

PAPERS LAID ON THE TABLE 

The  Supreme Court Judges (Travelling 
Allowance)  Amendment  Rules,  1974 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI NITI RAJ 
SINGH CHAUDHURY) : Sir, I beg to lay 
on the Table, under sub-section (3) of 
section 24 of the Supreme Court Judges 
(Conditions of Service) Act, 1958, a copy 
(in English and Hindi) of the Ministry of 
Law, Justice and Company Affairs (Depart-
ment of Justice)     Notification    G.S.R. 

tTransferred    from  the  26th    July, 
1974. 
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No. 579, dated the 30th May, 1974, 
publishing the Supreme Court Judges 
(Travelling Allowance) Amendment Rules,  
1974.    [Placed in Library.    See 
No.  LT—8125/74]. 

Annual Report and Accounts (1972-73) of 
the  Madras  Refineries Limited and 

Related Papers 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAH NAWAZ 
KHAN) : Sir, I beg to lay on the Table, under 
sub-section (1) of section 619A of the 
Companies Act, 1956. a copy each (in English 
and Hindi) of the following papers :— 

(i) Seventh Annual Report and Accounts 
of the Madras Refineries Limited, for the 
year 1972-73, together with the Auditors' 
Report on the Accounts and the comments 
of the Comptroller and Auditor General of 
India thereon. 

(ii) Review by Government on the 
working of the Company. [Placed in 
Library. See No. LT—8081/74 for (i)  and 
(ii)]. 

I. Report of the MRTPC in case of 
M/s. Gwalior Rayon, Silk Manufac 

turing (Wvg.) Company Limited, Nagda 
(M.P.) and Related Papers 

II. Lube India Limited and ESSO Stan 
dard Refining Company of India Limi 

ted Amalgamation, Order,  1974 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA) : Sir, I beg to lay or. the 
Table— 

I (i) A copy of the Report of the 
Monopolies and Restrictive Trade Practices 
Commission under Section 21(3) (b) of the 
Monopolies and Restrictive Trade Practices 
Act, 1969, in the case of M/s. Gwalior 
Rayon, Silk Manufacturing (Wvg.) 
Company Limited, Nagda (M.P.), and the 
Order dated the 3rd May, 1974, of the 
Central Government thereon, under section 
62 of the said Act. 
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Distribution  policy  of  Indian  Oil  Cor-
poration 

706. SHRI IBRAHIM KALANIYA : Will 
the Minister of PETROLEUM AND    
CHEMICALS    be  pleased    to 
s'ate : 

(a) whether Indian Oil Corporation 
proposes to provide its products directly to 
the actual users through the consumers 
cooperative societies; 

(b) if so. what are the details of the 
proposal; 

(c) the present distribution policy of 
Indian Oil Corporation? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAH NAWAZ 
KHAN): (.a) to (c) Various petroleum 
products handled by Indian Oil Corporation 
are marketed through a network of 
agencies/distributorships all over the country. 
Motor spirit. High Speed Diesel Oil and some 
Lubricants are sold through retail outlets 
(petrol pumps). Kerosene oil/LDO is distribu-
ted through the company's agents/dealers. 
Some barrel outlets are also operated for sale 
of Light Diesel Oil in the rural areas. 
Domestic gas is distributed through dealers in 
different towns. Furnace Oii is generally 
supplied directly to consumers. 

In the award of IOC's agencies, preference 
is being given at present to disabled defence 
personnel, widows and dependants of those 
killed in action or missing on duty based on 
nominations received from Directorate 
General of Resettlement, Ministry of Defence. 
25% of the agencies have been reserved from 
1st January 1974 for persons belonging to 
Scheduled Castes/Tribes. Requests from 
Consumer Cooperative Societies sponsored 
by the State Governments are considered, in 
special cases on merits particularly for 
consumer outlets. 

Consumption of Petrol 
707. SHRI IBRAHIM KALANIYA : Will   

the  Minister    of    PETROLEUM 

AND CHEMICALS be pleased to state the 
details of consumption of petrol in each State 
during the period from April to September, 
'73 and from October. 1973 to March, 1974? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND    
CHEMICALS    (SHRI    SHAH 
NAWAZ KHAN) : Details of Motor gasolene 
(Petrol) consumption are not maintained 
State-wise. Besides, it is not ill the public 
interest to disclose the production, 
consumption, etc. of individual petroleum 
products. 

 

t [Daily loss suffered by the Railways 
during  recent strike 

708. SHRI O. P. TYAGI: Will the 
Min i s t e r  of RAILWAYS be pleased to refer 
to the answer to Starred Question 18 given in 
the Rajya Sabha on the 22nd July, J974 and 
state the da:' suffered by various Railway 
Zones during the recent strike by the Rail 
employees?] 

 

t[THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI MOHD. 
SHAFI QURESHI): Information is being 
collected and will be laid on the Table of the 
Sabha.] 

t[    ] English translation. 



71 Written Answers [ RAJYA S ABHA ] to Questions 72  

t [Establishment of High  Court  bench at 
Meerut 

709. SHRI PRAKASH VIR SHASTRI: 
Will the Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to state : 

(a) whether a delegation of advocates 
called on him recently demanding the 
establishment of High Court bench at Meerut; 
and 

(b) if so, by when a final decision is likely 
to  be taken in  this regard?] 

tlTHE MINISTER OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI H. R. 
GOKHALE): (a) A representation for the 
establishment of a Bench of the Allahabad Higth 
Court in Western U.P. was recently handed over 
by some Advocates. 

(b) The question whether a High Court 
should have a Bench at a place other than the 
principal seat is, in the first instance, for the 
State Government concerned to consider in 
consultation with the High Court. There is no 
proposal from the Government of U.P. for the 
setting up of a Bench of the High Court at 
Meerut.] 

Transportation   of   materials   required by 
industrial units 

710. SHRI NIREN GHOSH: Will the 
Minister of RAILWAYS be pleased 
to state : 

(a) whether it is a fact that the railways 
could not transport all the materials needed by 
the industries during the recent railway strike; 

(b) if so, to what extent; 

(c) the number of industrial units which 
have represented to Government on this score; 
and 

(d) what is the estimated post-strike loss 
likely to be suffered by the railways on 
account If strike? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI MOHD. 
SHAFI QURESHI) : (a) Yes. 

(b) About 70% of the normal level of 
traffic was carried during May 1974. 

(c) Complete information in this regard is 
not available in this Ministry. 

(d) The effect of the 'Strike' on Railway 
finances is estimated at Rs. 60 crores 
(approximately). 

t[   J English translation 
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Workers'  participation   in  management 
of Railways 

711.   SHRI     KHURSHED     ALAM 
KHAN: SHRI   HARSH   DEO   
MALAVIYA: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether it is a fact that so far no efforts 
have been made to achieve workers' 
participation in the management of Railways; 
and 

(b) if so, what steps Government propose 
to take in this regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI   
MOHD.    SHAFI   QURESHI) : 
(a) and (b) On the Railways, there is 
participation of workers on various com-
mittees set up for staff welfare viz. Canteen 
Management Committee, Advisory 
Committee for Staff Welfare Works, Housing 
Committee for allotment of quarters, Hospital 
Visiting Committee, Executive Committee of 
Railway Institutes, Staff Benefit Fund 
Committee, Consumer Cooperative & Credit 
Societies etc., and from time to time 
representatives of staff are also consulted on 
many issues relating to their work and 
welfare. In addition to ail this, a machinery 
known as the Corporate Enterprise Group has 
been set up in which representatives of the 
two Federations and Members of the Board 
discuss certain matters mainly to evaluate the 
functioning of the railways and to suggest 
ways and means to improve its viability. 

Inadequacy of Wagons 
712. SHRI SANAT KUMAR RAHA : Will 

the Minister of RAILWAYS be pleased to 
state : 

(a) whether it is a fact that inadequacy of 
wagons is hampering production, distribution 
and creating artificial shortage; 

(b) whether this is due to shortage of 
wagons or defective allocation policy of 
wagons; and 

(c) the steps taken by Government in the 
matter? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI MOHD. 
SHAFI QURESHI): (a) There is no 
inadequacy of wagons on Indian Railways. 

(b)  and (c)  Do not arise. 

Railway   accident   near  Trichur 

713. DR. K. MATHEW KURIAN: 
SHRI NIREN  GHOSH: 

Will the Minister of RAILWAYS be 
pleased to state : 

(a) whether Government's attention 
has been drawn to the train accident on 
the 27th May, 1974 near Trichur, 
where 55  passengers were injured; and 

(b) if so what were the causes of the 
accident? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI   
MOHD.    SHAFI   QURESHI): 
(a) Yes. On 27-5-1974 train No. 30 
Mangalore-Cocliin Malabar Express bumped 
into the rear of Pilot Goods train No. EG 3 at 
Trichur. In this accident 13 passengers 
sustained minor injuries and 28  persons 
trivial injuries. 

(b) According to the finding of the inquiry 
committee the accident was due to the sudden 
stoppage of the Pilot Goods train on account 
of the snapping of the vacuum hosepipe of the 
wagon marshalled third from its engine coupl-
ed with the limited visibility available to the 
driver of No. 30 Express on account of sharp 
curve. 

Fake tax  reduction claims by  Railway 
Employees 

714. SHRI N. G. GORAY : Will the 
Minister of RAILWAYS be pleased to 
state : 

(a) whether it is a fact that a large number 
of railway employees who were eligible for 
refund of income-tax recovered in excess on 
the    revision    of 
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running allowance defrauded the Gov-
ernment by creating fake tax reduction 
eligible for refund of income-tax recovered 
; and 

(b) if so, whether any CBI enquiry has 
been instituted in the matter? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI   
MOHD.    SHAFI   QURESHI): 
(a) and (b) About lOOO Income-Tax 
returns were submitted by the running staff 
for refund of income-tax recovered in 
excess at the source from 1-4-1969. These 
claims for refund were made consequent on 
the decision of the Government regarding 
reckoning only 10% of the actual running 
allowance as against 40% adopted/received 
by the running staff as 'Pay', for the purpose 
of deducting income-tax, having been given 
retrospective effect. Prima facie, there does 
not appear to be any intention of defrauding 
the Government. The matter is, however, 
under investigation by the Special Police 
Establishment. 

Compressor for Koyali Complev 
715.   SHRIMATI  SUSHILA  SHAN-

KAR  ADIVAREKAR: 
SHRIMATI       SUMITRA    G. 

KULKARNI: 

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state : 

(a) whether Government propose to 
import a stand-by compressor to overcome 
difficulty faced by the frequent breakdown 
of the propane compressor of paraxylene at 
Koyali complex; and 

(b) if so, the cost of the imported 
compressor and the country from which it 
is proposed to be imported and the terms of 
import? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAH NAWAZ 
KHAN): (a) and (b) "Ihe Indian Petro-
chemicals Corporation Limited, Baroda, 
has proposed the in-port of a stand-by 
propane corapi 

for its paraxylene Unit at Koyali from the 
United States of America. The cost of the 
compressor including that of spares and on 
account of freight, insurance, conducting 
various tests at vendor's shop etc. is estimated 
at Rs. 22.57 lakhs. 

The proposal is under examination. 

Setting up a Unit of I.D.PX. at Calcutta 
716. SHRI  SARDAR AMJAD ALI: 

Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state : 

(a) whether the Government of West 
Bengal have requested the Central Gov-
ernment to set up a Unit of Indian Drugs and 
Pharmaceuticals Limited at Calcutta; and 

(b) if so, the reaction of the Cratral 
Government thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAH NAWAZ 
KHAN): (a) Yes, Sir. 

(b) No decision has yet been taken. The 
request of the Government of West Bengal will 
be kept in view. 

Commitments  made to Railway  Em-
ployees during last strike 

717.   SHRI SARDAR AMJAD ALI: SHRI   
HARSH   DEO   MALAVIYA: 

Will the Minister of RAILWAYS be 
pleased to state : 

(a) whether commitments made by 
Government during the last Railway strike 
have since been fulfilled, if so, the details 
thereof; and 

(b) if not, what are the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI MOHD. 
SHAFI QURESHI): (a) and (b) No 
commitments were made 
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by Government during the Railway strike in 
May. 1974. The concessions that were given 
to 'he staff as a result of the agreement 
reached with the representatives of the labour 
prior to May, 1974 are in the process of 
implementation. 

Running  of an  Express Train  between 
Ranch} and Delhi 

718. SHRI B. R. MUNDA : Will the 
Minister of RAILWAYS be pleased to state : 

(a) whether it is a fact that the people of 
Hatia. Ranchi, Jamshedpur, Bo-karo Steel 
City and suburban villages are facing great 
hardship in travelling from these places to the 
big cities of the Northern parts of India in the 
absence of any direct express train; and 

(b) if so, whether Government pro-pose to 
run an express train between Ranchi and Delhi 
with arrangements of attaching bogies for the 
people of Jamshedpur and Bokaro Steel City? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI   
MOHD.    SHAFI   QURESHI): 
(a)    No.    At    present,    two-bi-weekly 

through/ service coaches Viz. one 1 st and 2nd 
and one 2-tier sleeper are running between 
Delhi/New Delhi and Hatia for the conve-
nience of through passengers between 
Ranchi/Bokaro Steel City and Delhi. Bi-
weeldy 77/78 Utkai Express and one daih 1st 
and 2nd through service coach by 11/12 
Delhi-Howrah Express and -onnected trains 
arc available for through passengers between 
Delhi/New Delhi and Tatanagar. These 
through trave: facilities have been found to be 
adequate for the present level of traffic. 

(b) No. 

Maintenance  of saloons  in railways 

719. SHRI SANAT KUMAR RAHA : Will 
the Minister of RAILWAYS be pleased to 
state : 

(a) the number of saloons being maintained   
in   each  zone  of  railways; and 

fb) the purposes for which these coaches 
are maintained? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI  MOHD.   
SHAFI   QURESHI) : 
(a) and (b) A statement is attached. 
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Apart from these Saloons, the following 
Inspection Carriages are maintained  on  the  
Zonal   Railways for the 

use of Railway  Officials  for inspection 
purposes while  (ravell ing on duty:— 

  

 
Removal of ban on donations by companies 

fo political parties 
720. SHRI VEERENDRA PATIL : 

Will the Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to state : 

(a) whether Government propose to 
remove the ban on donations by companies to 
the political parties; and 

(b) if so, what are the details of the 
measures proposed to be taken in this 
direction? 

THE DEPUTY MINISTER OF LAW, 
JUSTICE AND COMPANY AFFAIRS   
(SHRI   BEDABRATA   BA- 
RUA):  (a) No, Sir. 

(b) Does not arise. 

Committee on legal aid to the poor 
721. SHRIMATI SARASWATI 

PRADHAN: 
SHRIMATI SUSHILA SHANKAR 

ADIVAREKAR: 
SHRIMATI SUMITRA G. 

KULKARNI: 

Will the Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to refer to 
the answer to Starred Question 175 given in 
the Rajya Sabha on the 19th November, 1973 
and state : 

(a) whether Government have since 
completed the consideration of the re 
port  submitted by  Committee on  legal 

to the poor; 

(b) if so, what are the decisions taken by 
Government on the recommendations made 
by the Committee especially with regard to 
formation of a Statutory Corporation to 
stimulate, guide and perpetuate organised free 
legal services; and 

(c) whether it is proposed to requisition 
the services of the law graduates and post-
graduates working in the Central Government 
offices for the purpose? 

THE MINISTER OF SPATE IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI NITIRAJ 
SINGH CHAUDHARY) : (a) No, Sir. 
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Report has been sent to all State 
Governments which are vitally concerned in 
implementation of legal aid and other 
Voluntary Agencies for comments and since 
the views and comments of State 
Governments are still awaited, no decision 
has been taken yet. Decision in the ma tier 
would be taken after ascertaining  the  views 
of all concerned. 

(b) Does not arise. 

(c) No, Sir.. 

Marketing system of   Hindustan   Lever 

722. SHRI YOGENDRA SHARMA : 
Will the Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to state : 

(a) whether it is a fact that the marketing 
system of Hindustan Lever has been 
questioned by the MRTP Commission and 
an injunction order was issued on this 
company on the basis of complaints from a 
distributor in Poona; and 

(b) if so, the details thereof and the 
reasons  therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI 
BEDABRATA BARUA): The M.R.T.P. 
Commission received a complaint dated the 
3rd J'uly, 1974 from M/s. Shah Manilal 
Motichand & Sons of Poona alleging that 
the Hindustan Lever Ltd. are indulging in 
several restrictive trade practices. Pending 
the hearing and final disposal of the appli-
cation for interim orders, the Commission 
restrained and prohibited the respondents by 
an ad-interim order and injunction from 
terminating the redistribution stockistship of 
the informants. 

(b> A copy of a self-explanatory order 
containing all the details of the case, dated 
the 22nd July, 1974 passed by the 
Commission is laid on the Table of the 
House. 

Statement 

MONOPOLIES   AND   RESTRICTIVE 
TRADE   PRACTICES   COMMISSION 
Travancore House, Kasturba Gandhi Marg, 
Post Box. No. 424, New  Delhi-110001. 
Dated the 22nd July, 1974. 

Restrictive Trade Practices Enquiry No. 11 of 
1974 

In the matter of Hindustan Lever Ltd.—
Alleged restrictive trade practices in the 
supply and distribution of consumer    
goods    manufactured    by 
them. 

Shri G. A. Shab with Shri M. Mudgal, 
Advocates, for the Applicants. 
Shri Ashok Sen, Senior Advocate with Shri J. 
M. Mukhi, and Shri M. B. Da'Costa, 
Advocates, for the Respondents. 

Applications dated 17-7-1974 and 18-7-1974 
respectively of M/s. Shah Maniial   
Motichand  and  Sons,  Poona. 

ORDER 

Mr. G. A. Shah for the Applicants applies 
for an adjournment of the application for 
interim injunction to 25th or in the alternative 
to 27th Jul}', 1974, on three grounds. Firstly, 
that he received copies of the affidavits filed 
by the Respondents on 15th July, 1974, his 
clients are from Poona and he has not been 
able to communicate with them in Poona. 
Secondly, that the Respondents have 
committed breach of the ad-interim injunction 
granted by the Commission and are in content 
and are not entitled to be heard and, thirdly 
that Mr. Y. S. ChitaJe, the learned Senior 
Counsel who had been briefed for the 
Applicants is busy before a tribunal today. 

The Applicants obtained an ad-interim 
injunction against the Respondents on 4th 
July, 1974 to the effect that the  Respondents 
be restrained and 
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prohibited from terminating the Applicants' 
agreement for distribution.ship pending the 
hearing and final disposal of the complaint 
filed by the Applicants. This injunction was 
granted ex-parte and provision was made in 
the Order that the Respondents will be at 
liberty to have the application for interim 
injunction brought up for hearing on 3 clear 
days notice to the Applicants. Pursuant to the 
said Order the Respondents made an 
application for vacating the ex-pane 
injunction and furnished a copy of the 
application and affidavits in support thereof 
to the Applicants on 15th July, 1974, that is a 
week ago. Because ex-parte injunctions are 
likely to cause prejudice to the persons 
against whom they arc granted liberty is 
always reserved to them to have the 
application heard on a short notice to the 
other side. In several High Courts the 
practice is for 48 hours notice but as this 
Commission functions in the entire country 
we thought a day more should be given. In 
fact, applicants have had 7 days which is 
quite adequate for communicating with any 
party in India. Poona is a big city and is 
served by air, rail and telephone. The 
application for adjournment is opposed by 
the Respondents who state that their business 
in Poona is suffering on account of the 
injunction due to non appointment of one 
more distributor in place of the Applicants. 
We think there is no substance in this 
ground. 

The grievance of the Applicants is that 
after the injunction the Respondents have 
not been supplying goods to the Applicants. 
We find that the injunction is only against 
termination of the agreement. It is a 
prohibitory injunction. There is no 
mandatory ip-/unctr'on asking the 
Respondents to supply any goods to the 
Applicants. Any way, this is not the 
occasion for expressing a final opinion on 
this question. If the applicants are , advised 
that the Respondents are in breach they 

are at l iber ty  to take such steps against 
Respondent:, as they wish. We do not think 
that prima facie the Respondents have 
committed a breach of the injunction which 
disentitles them from being heard. 

The last ground given by the Applicant.-, 
for adjournment :s that Mr. Y. S. Chitale has 
been briefed on behalf of the .Applicants but is 
not available because he is appearing before 
some Tribunal today. We think the proper 
course for any Senior Counsel is to refuse the 
brief if he is not available for a particular day. 
Mr. Chitale is not an Advocate on record nor 
is Mr. G. A. Shah. The matter could be argued 
by Mr. Shah himself or another Senior 
Counsel could have been briefed in place of 
Mr. Chitale. In courts of Law this has never 
been a ground for adjournment. We are not 
impressed with this ground also. 

In the result, the application for ad-
journment is rejected. Ad-interim injunction is 
dissolved. 

Mr. Shah applies for leave to withdraw from 
the case on the ground that he has no further 
instructions in the matter. Mr. Shah is granted 
leave to withdraw from the case. The Appli-e 
been called out are absent. The application for 
injunction is dismissed with costs quantified at 
Rs. 250. 

JUSTICE  J.  L.  NAIN—Chairman H.  
K.   PARANJAPE—Member H.   M.  J 
HAL A—Member. 

New Delhi, 
Dated 22iul July,  1974. 

Shortage of Nylon yarn 

723. SHRIMATI SAVITA BEHEN: Will 
the Minister of PETROLEUM AND 
CHEMICALS be pleased to state : 

(a) whether it is a fact that nylon fabrics   
industry   is   facing   difficulty   as 
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a result of the serious shortage of nylon yarn this 
year; 

(b) if so, the total estimated requirements of 
nylon yarn and its availability from  indigenous  
sources:  and 

(c) the quantity of nylon yarn proposed to be 
imported during the current year and the foreign 
exchange allocation therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND     
CHEMICALS    (SHRI    SHAH 
NAWAZ KHAN): (a) Yes, Sir. 

(b) Estimated requirement, of nylon yarn 
during 1974-75 is 17,000 tonnes. As against 
this, the availability from indigenous sources is 
expected to be around 9,000 tonnes. 

i.c) No imports of nylon yarn are 
contemplated for use of the actual users and 
there is no foreign exchange allocation for the 
import of nylon yarn so far. 

724. [Transferred to the 13th August, 
1974.] 

Caltex OiJ Company 

725. SHRI  K.   P.  SINGH  DEO: 
DR. Z. A. AHMAD: 
SHRI      YOGENDRA    SHAR 
MA: 

Will the Minister of PETROLEUM AND  
CHEMICALS     be    pleased    to 
state : 

(a) whether it is a fact that Govern 
ment have recently decided to take over 
tin   Caltex   Oil  Company;  and 

(b) if so, by when the decision in 
the matter is likely to be given effect 
to? 

THE MINISTER OF St ATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAH NAWAZ 
KHAN): (a) and (b) It :s proposed to init iate 
negotiations with Caltex. 

Permanent   machinery  for  railway   em-
ployees' grievances 

726. SHRI BANARSI DAS: Will the 
Minister of RAILWAYS to pleased to state 
: 

(a) whether Government propose to set up 
a permanent machinery to which all 
grievances of railway workers can be 
referred for final arbitration speedily; and 

(b) if so, what are the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY   OF   RAILWAYS    (SHRI 
MOHD. SHAFI QURESHI) :  (a)  and (b) 
There is already well set Permanent 
Negotiating and Joint Consultative Machineries 
functioning on  the Railways. Under the 
Permanent Negotiating Machinery, if 
agreement is    not    reached between the 
Railway Administration and the Federations on 
any matters of importance, such matter may be 
referred to  an ad hoc    Tribunal consisting   of 
number of representative from both the sides 
headed by a neutral Chairman. In the    Joint 
Consultative      Machinery Scheme 
compulsory arbitration has been provided for 
(i) pay and allowance, (ii) weekly   hours  of 
work  and  (iii)    leave of a class or grade of 
employees. 

The Government consider the existing 
machineries adequate. 

F.A.C.T. 
727. SHRI BANARSI DAS : Will the Minister 
o! PETROLEUM AND CHEMICALS be 
pleased to state the number of teachers 
employed in the school run by Fertilizers and 
Chemicals Travancore Limited and the total 
emoluments paid to its Director of Education 
and the Director of hospital maintained bv the 
company respectively. 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAH NAWAZ KHAN) 
:    There    are    204 
teachers  (including     Headmasters   and 
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ding. As per current indications, Indian 
manufacturers are expected to win about 40 per 
cent of the equipment order with resultant 
foreign exchange saving. 

The remaining $ 17 million would be utilised 
to finance expenditure on measures towards 
speeding up commissioning and improvement of 
operation of the F.C.I, and FACT plants. 

Rejection  of supply orders of   Wagons by 
Builders 

729. SHRIMATI LAKSHMI KUMARI 
CHUNDAWAT : Will the Minister of 
RAILWAYS be pleased to state : 

(a)whether it is a fact that Wagon 
Builders have rejected the supply order 
for over 5000 wagons recently placed 
by  the Railway' Board; if so, wbait are the 
reasons therefor: and 

what is G'overnment's reaction thereto? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI MOHD.     
SHAFI     QURESHI) :    (a) 
Offers for placing supplementary orders at 
1973-74 contract p'rices, for about 5000 
wagons in terms of four wheelers I were made 
to the Wagon Builders in ! May, 1974. Out of 
ihes-e 4479 wagons have not been accepted  by 
them. 

(b)The reason indicated by the 
Wagon Builders for non-acceptance of 
the offers is that 1973-74 contract prices 
have become unworkable due to steep 
iucreases in wages, cost of sfeel, bought 
out components and over heads. 

(c)The offers relating to 4479 
wagons in terms of four whei?lers not 
accepted, have since been withdrawn. 
It is now proposed to combine this 
quantity with the requirements approved 
for the next Rolling Stock Programme 
(1974-75) for which procurement action 
will be initiated in due course of time. 

Principals) employed in the Schools run by 
FACT. There is no Director of Education, 
but the Chief Superintendent/ Training is 
presently functioning also as Schools 
Manager. As Superintendent he gets Rs. 
1800 plus the usual allowances admissible 
to other managerial personnel of the 
Undertaking. The Superintendent, Medical 
Services who h in charge of the hospital, 
draws Rs. 1400 (Scale Rs. 1300-100-
1500) plus a non-practising allowance of 
Rs. 700 plus other allowances, as 
applicable to other managerial personnel. 

I.D.A. Loan  for fertilizer production 
728. SHRIMATI SAVITA BEHEN : 

Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state : 

(a) whether it is a fact that two loans 
totalling about $ 50 million have been 
lately secured from the International 
Development Association for financing 
projects to increase fertilizer production in  
India; 

(b) if so, the details of the projects; and 

wow much of it would be utilised  
for import of capital goods    and 
services? 

THE    MINISTER    OF    STATE IN 
THE  MINISTRY OF    PETROLEUM AND    
CHEMICALS    (SHRI    SHAH NAWAZ    
KHAN) :   (a)     to    (c)  An agreement has 
recently been signed with the International 
Development Association for credit 
assistance of $ 50 million. Out of this. $ 33 
million would be utilised for the Trombay    
IV    Expansion Project of    Fertilizer    
Corporation    of India  for the production  of    
3,61,000 tonnes of Nitrophosphate per annum 
or 75,000 tonnes per  annum  each of 'N' and 
PA at a capital cost of about Rs. 44 crores.  
This  credit  of $ 33 million would be  utilized 
for import of capital goods and  services 
procurable on    the basis  of International  
Competitive  bid- 
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"Drilling   operations   at   Sumer-Ki-Tali 

near Jaisalmcr" 

730. SHRI GANESH LAL MALI : Will 
the Minister of PETROLEUM AND 
CHEMICALS be pleased to state : 

what progress has been made in the deep 
drilling operations at Sumer-Ki-Tali near 
Jaisalmer; and 

the prospects of oil find in the area and by 
what time the operations are likely to reach 
fruitation? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAH NAWAZ 
KHAN) : (a) Drilling is being continued at 
Sumarwali Talai-2. The depth of the well was 
2172.25 metres as on 27-7-1974. The 
projected depth of the well is 3500 metres. 

(b) Drilling operations in this well are 
expected to be completed within about six 
months. It is premature at this time to say 
anything about the prospects of finding 
oil/gas in this area. 

 
•(•[Dealership of Indane gas 

731. SHRI NATHI SINGH : 
SHRI JAGDISH JOSHI: 

Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state : 

whether Government have made some 
suggestions to Indian Oil Corporation to 
amend the rules regarding the appointment of 
dealers and issue of licences for Indane gas; if 
so, what are the details' thereof; 

whether it is a fact that at present the sale 
of Indane gas has been monopolised by only a 
few dealers; if so, what steps are being taken 
by Government to improve the situation; and 

whether there is any proposal under 
Government's consideration to provide Indane 
gas in all the towns having a population of 
more than 25,000 and if so, what are the 
details thereof?] 
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t[THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRi SHAH NAWAZ 
KHAN) : (a) Indian Oil Corporation has been 
advised to Review its existing 
agencies/distributorships including those of 
Indane gas to ensure a reasonable level of 
profitability for each dealership. For Indane 
gas IOC has been advised to create new 
dealerships in such a manner that a 
distributor serves on an average 5000 
consumers. The present policy of giving 
preference to Defence candidates and 
reservation for SC/ST in award of such 
agencies will continue for the time being. 

No, Sir. There are however, some dealers 
in certain areas who have a large clientele. 
Efforts are however, being made to create 
new dealerships and to reallocate the 
existing areas amongst all the dealers on an 
equitable basis. 

No, Sir.] 

Cases referred to MRTP Commission 

732. SHRI NIREN GHOSH : Will the 
Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to state : 

what is the number of cases which have 
been referred to the MRTP Commission 
during the period January to June, 1974; and 

how many cases, according to the 
Commission should have attracted the 
provisions of the MRTP Act? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA) : (a) Nine Cases. 

t[    ] English translation. 

(b) The Commission had no occasion I to 
express any such view or specify the number of 
such cases. The notices sub-mitied under 
Chapter III of the M.R.T.P. Act, 1969 could be 
disposed of by the Central Government after 
reference to the Commission for inquiry and 
report, or without such reference, depending 
upon the fads and circumstances of each case. 

New loading pattern for movement   of 
Coal 

733. SHRI SHYAMLAL GUPTA: Will 
the Minister of RAILWAYS be pleased to 
state : 

whether Government are contemplating 
new loading pattern for movement of coal; 
and 

if so, what are the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI MOHD. 
SHAFI QURESHI) : (a) Yes. 

(b) Rationalisation in coal loading patterns 
is being evolved, particularly in the 
Bengal/Bihar coalfields, to increase loading of 
coal in bulk in trainloads from single loading 
points to single destinations. The Ministry of 
Steel and Mines and the Ministry of Railways 
are closely coordinating in this effort to im-
prove the loading levels and the speed of 
transport. 

(ii) The help of State Governments is 
being sought by the Department of Mines for 
clubbing the coal requirements of small 
consumers and organise loading in block rakes 
from collieries to centrally situated points for 
further distribution. 

(iii) Rationalisation in loading and 
distribution of coal is also being done by 
linking the coal requirements of cement 
factories, power houses, and other industries 
to different coalfields with benefit to the 
consumers and to maximise rail transport. 
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Effluent from Baraimi Refinery 

734.   SHRI  B. D.  BARMAN : SHRI 
BHOLA PRASAD : SHRI JAGJIT 
SINGH    ANAND : SHRI 
INDRADEEP SINHA : SHRI  
YOGENDRA     SHARMA : DR. 
Z. A. AHMAD : 

Will the Minister of PETROLEUM AND  
CHEMICALS    be    pleased    to 
state : 

(a) whether Government are aware 
of the continuing pollution of the Ganga 
by the effluent from the Barauni Refi 
nery in Bihar; and 

(b) if so, what steps are being taken 
or have been taken by Government to 
prevent the pollution of the river? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAH NAWAZ 
KHAN) : (a) and (b) Indian Oil Corporation 
have taken adequate steps to treat the 
effluent discharged from the Barauni 
Refinery into th^ Ganga so as to ensure that 
the effluent meets the standards prescribed 
by the Indian  Standards  Institution. 

Value of Shares 

735.   SHRI B. D. BARMAN : SHRI  
L. MAHAPATRO : SHRI S. G. 
SARDESAI : SHRI BHUPESH GUPTA 
: SHRI   JAGJIT  SINGH    ANAND: 

Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleased to 
state : 

the percentage in value of the shares held 
by the Government institutions like Life 
Insurance Corporation and Unit Trust of 
India in the National Rayon Corporation; 

whether it is a fact that from July, 1974 
onwards the Kapadias have gained a majority 
on the Board of Directors of this 
Corporation; 

 
(c) whether Government are aware of 

certain serious allegations against the 
Kapadias; and 

(d) if so, the nature of such allegations 
and action taken on them? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA) : (a) According to the 
information available with the Department, 
the Unit Trust of India and Insurance 
companies hold 22.5 per cent of the shares in 
National Rayon Corporation Ltd. 

(b) It is not possible to give a defi 
nite answer for the following reasons : 

(i) Until the results of the poll taken at the 
27th Annual General Meeting of the 
Company held on 28-6-1974 are available, it 
would not be possible to say whether the 
candidates sponsored by Unit Trust of India or 
those sponsored by Kapadia group will be 
elected. 

(ii) The question whether the 4 directors 
elected at the 26th Annual General Meeting of 
the Company held on 11th May, 1973, whose 
appointment was not confirmed by the 
Company Law Board, can be validly 
considered to be Members of the Board of 
Directors from July, 1974, raises a legal issue. 

(c) and (d) The allegations made by 
the Unit Trust of India in a position 
presented in April, 1974 under Section 
408 of the Companies Act dealt with 
the unhealthy practices indulged in by 
Kapadias in acquiring controlling votiny 
1 power in National Rayon Corporation Ltd.. 
the undesirable conduct of nominees of 
Kapadia group on the Board of Directors in 
this company and the unsatisfactory 
performance of certain companies under 
Kapadia management. 

The Company Law Board heard the 
petitioner and other interested parties on 20-6-
1974. The various issues arising out of the 
petition are under consideration of the 
Company Law Board. 
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a matter of importance 

(ii) Statement (in English and Hindi) 
giving reasons for not laying 
simultaneously the Hindi version of the 
Report mentioned at I above. [Placed in 
Library. See No. LT— 8084/74 for  (i)   
and  (ii)]. 

II. A copy (in English and Hindi) of the 
Ministry of Law, Justice and Company 
Affairs, (Department of Company Affairs) 
(Company Law Board) Notification G.S.R. 
No. 320 (E), dated the 12th July, 1974, pub-
lishing the Lube India Limited and Esso 
Standard Refining Company of India 
Limited Amalgamation Order, 1974, under 
sub-section (5) of section 396 of the 
Companies Act, 1956. [Placed in Library. 
See No. LT— 8082/74]. Railway (Notices 
and Inquiries into Accidents) Rules, 1973 
and Related Papers 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI) : Sir. I beg to 
lay on the Table, a copy (in English and 
Hindi) of the Ministry of Railways 
(Railway Board) Notification G.S.R. No. 
575, dated the 19th April, 1974, publishing 
the Railway (Notices of and Inquiries into 
Accidents)  Rules, 
1973, together with a statement (in 
English and Hindi) giving reasons for 
delay in laying the notification. 
[Placed in Library. See No. LT— 
8129/74]. 

Ministry of    Finance    (Department  of 
Revenue and Insurance) Notifications 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRIMATI 
SUSHILA ROHATGI) • Sir, I beg to lay on 
the Table a copy each (in English and 
Hindi) of the Ministry of Finance 
(Department of the Revenue and Insurance) 
Notifications G.S.R. Nos. 785 and 786, 
dated the 27th July, 
1974, together with an Explanatory 
Memorandum thereon [Placed in Lib 
rary. See No. LT—8115/74]. 

CALLING ATTENTION TO A MAT- 
TER OF URGENT PUBLIC 

IMPORTANCE 
Reported  move  to Abandon India 

International Trade Fair, 1974 

SHRI LOKANATH MISRA 
(Orisa): Sir, I beg to call the attention of the 
Minister of Commerce to the reported 
decision of the Government to abandon the 
India International Trade Fair, 1974 which 
was scheduled to be held in Delhi in 
November, 1974. 

THE MINISTER OF COMMERCE (PROF. 
D. P. CHATTOPADHYAYA) : Sir, in 
pursuance of the successful completion of 
Asia '72 Government decided to hold Annual 
Trade Fairs beginning from this year. 
Accordingly the India International Trade Fair 
was scheduled to be held from 14th Novem-
ber, 1974 to 13th December, 1974, and 
encouraging responses were receive^ from 
international and Indian participants. 
However, after considerable spade work, there 
have been economic developments which 
persuaded Government to reconsider their 
original decision to hold the Trade Fair this 
year. 

Honourable Members are aware of the 
determination on the part of Government to 
contain the forces of inflation. The 
introduction of the recent Ordinances in this 
regard, the related monetary and fiscal 
controls and the steps leading to the 
presentation of a Supplementary Demand for 
Grants within 5 months of the presentation of 
the annual budget need not be elaborated in 
great detail. It is important, however, to 
emphasise that in a situation where the 
priorities of planned investment are 
undergoing a basic reappraisal, we did not 
consider it appropriate to incur substantial 
financial expenditure on the Fair, whose 
returns would be invisible in the short run, and 
whose impact on the inflationary pressures 
would be direct. Keeping all these 
considerations in mind, and on the basis of 
consultations with the Ministry of  External  
Affairs and    the 
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Ministry of Finance, I decided that the Trade 
Fair should be postponed sine die. I took this 
decision because I felt that my Ministry must 
function in consonance with the basic norms 
of economy and austerity necessitated by the 
difficult economic situation through which 
we are all passing. 

Honourable Members may not be aware 
that the Fair involved participation by 11 
Central Ministries, 13 Public Sector 
Undertakings, 24 Export Promotion Councils 
and Commodity Boards, 22 State 
Governments and 50 participants from the 
private sector. The total net additional 
expenditure on this account would come to 
over Rs. 10 ciores. To this must be added the 
expenditure by the foreign participants, 
because, while this would not involve the 
resources of the exchequer, its inflationary 
impact on the economy would nonetheless be 
felt. Most State Governments have weak 
budgets, and their participation in a number of 
cases would have meant additional Central 
assistance. Besides, the provision in the budget 
for the Fair is less than the anticipated 
expenditure which would have meant a 
supplementary grant for the additional 
expenditure. The calculation of the rate of 
returns is uncertain. In fact, the projected 
revenue can be substantially offset by 
increased prices during the process of 
construction. Apart from the financial aspect, 
the Fair would have consumed considerable 
quantities of scarce inputs like power, steel, 
cement etc. Calculations have revealed that the 
consumption of electricity would have been of 
the order of 10 M.Ws. per day, and the 
construction would have involved 12,000 
tonnes of cement, and 3,000 tonnes of steel, 
and so on. 

An alternative course of action would bave 
been to hold the Fair in a truncated form. We 
did not consider it desirable, because, if our 
effort is to successfully project the wide 
spectrum of industrial and    economic    
progress 

which has taken place in our country since 
Independence, a truncated Fair would have 
defeated this purpose. Besides, most people, 
especially foreigners, would have justifiably 
felt the holding of such a fullfledged Fair to be 
anomalous, against the background of the 
current acute economic hardships of the 
country. To the people of India, who are 
undergoing considerable strain on account of 
the sharp escalation ia prices, this anomaly 
would have been even sharper. 

Honourable Members would, therefore, 
appreciate the totality of considerations which 
led me to take the unpleasant decision to 
postpone this Fair. I am conscious of the 
unintended difficulties our decision would 
create for a number of foreign and friendly 
States, who were kind enough to agree to 
participate in the Fair. I have, however, no 
doubt that both foreign and Indian 
participants would understand the spirit which 
motivated our decision. 

Conscious of these rssultant difficulties, I 
have appointed a High-powered Committee 
under the Chairmanship of Secretary (Export 
Producdon and Internal Trade) to take 
effective steps for minimising their problems 
and to deal with the consequences and 
complications arising out of our decision to 
postpone the Fair. 

SHRI MAHAVIR TYAGI (Uttar Pradesh) 
: How much money has already been sunk? 

SHRI LOKANATH MISRA : Sir, I 
appreciate the stand taken by the hon. 
Minister in taking the responsibility, the final 
responsibility, for turning down the proposal 
to hold the Fair. Whether the decision has 
been right or wrong, is a different matter but. 
at least, he is one of those Ministers whom 1 
should give credit for having taken the final 
responsibility even though he has taken the 
most unpopular measure and probably a 
measure which is against the interests of    the    
country. 



 

[Shri Lokanath Misra] 
Whosoever has advised him in the matter, has 
to be looked into. He would not have taken the 
decision on his own because there would have 
been experts t0 advise him and, I am told, the 
official expert in the matter is the Deputy 
Secretary, who is in charge of this thing. I 
have a lot of things to say about him, which I 
will do later. Bu', initially I would request the 
hon. Minister to reply to certain questions so 
that hon. Members in the House may be in-
formed about them. 

Now, what was the total estimate initially 
for holding the fair and what is the amount of 
money that has already been spent for the 
holding of this fair? What was the reason to 
decide now at this late stage, when the fair is 
hardly two months ahead, to stop it? What are 
the countries that have already brought all the 
way their articles for exhibition in the fair and 
what would be the compensation that has to 
be paid to those foreign  countries? 

Sir, the hon. Minister has been advised to 
tell Us that there would have been an 
expenditure of about Rs. 10 crores in all, 
which would have added to the inflation. I do 
not know who has, again, wrongly briefed him 
in the matter. The total expenditure in 1972 
was to the tune of Rs. 2 crores. If the money 
has gone down in its value during these two 
years to the extent that it would make Rs. 2 
crores equal to Rs. 10 crores now, then I have 
nothing to say. But, if those figures have any 
basis for 1972, the maximum expenditure that 
would have been incurred in this fair probably 
would be to the tune of Rs. 3 crores or so. 

Now, Sir, publicity, advertisements and 
propaganda by the different participating 
countries in the world have not been stopped 
on the advice of the Deputy Secretary of the 
Ministry of Commerce, who has advised the 
Minister. All other countries, all other projects 
and institutions are going on with 

their publicity in spite of inflation. This 
particular fair of 1974 would have given 
tremendous publicity to whatever is being 
manufactured by India. And, if in that 
connection some money was to be spent as we 
spent in 1972, then that would have got its 
dividends, may not be in one year but may be 
in the course of two years or three years or 
spread over a number of years. But, stopping 
it altogether goes to tarnish the image of the 
country because the decision has not been 
taken in time. This would be a great national 
loss. If the decision was to be taken that there 
would be no fair at all, that should have been 
taken in time. I have nothing to complain 
against that because if the Government 
wanted, if the Government had a definite mind 
to stop all kinds of publicity in order to cut 
down inflation in the country that should have 
been done at the proper time. Now, foreign 
countries which came forward to participate in 
this particular fair would lose faith because 
they do not know what is going to be the 
position of the Government of India so far as 
commerce is concerned, so far as foreign trade 
is concerned. Countries like Poland are 
already going to reship their bag and baggage 
and that would not create a good international 
market for the productions of India. 

Now, Sir. so far as the adviser is concerned, 
there is ample publicity already. In a section 
of the press, particularly a national newspaper 
says: According to notable sources a vital loot 
has been conducted by an organised group of 
the Commerce Ministry and the trade fair 
authority officials and I am told, to carry away 
the auctioned goods many trucks came to the 
fair grounds. Under clandestine arrangements 
made by these officials, government properties 
were also smuggled out in the same trucks for 
personal benefit of those officials who are 
incharge of it. Now, Sir, added to it there are 
many other reports which might appear to be  
personal but all the    same 
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they hamper the interest of the country and 
the Minisrty which is headed by our hon. 
friend. I do not want to go into personal 
matters but they have to be brought to the 
notice of the House, howsoever unpayable it 
might look because, may be our hon. 
Minister would r.ot be in a position to know 
the antecedents of the gentleman in whom 
he has absolute confidence. He himself, the 
Minister, is very honest and, therefore, he 
would be looking from the glasses that he 
wears. So, this might throw some light on 
what the antecedents of the particular 
gentleman are. These are all reports sent to 
me, I have no personal knowledge about 
them but these are the reports that have been 
supplied to me. 

Sir, I am told about six months back it 
came to light that seven and a half lakh of 
rupees were cashed on the false signatures and 
sanctions of Asia 72 by one Mr. K. S. Luthra, 
who is probably the Deputy Secretary 
incharge of the Department. There is another 
thing. Mr. K. S. Luthra obtained six letters in 
original written by Pandit Nehru and replies 
from Rabindranath Tagore from Nehru 
Museum in 1967 and sold three original 
letters in America as curios and made lakhs of 
rupees. The Nehru Museum has been 
repeatedly asking for these but Mr. Luthra 
managed to escape saying that these letters 
were obtained by the former Director of 
Exhibitions, Mr. B. R. Panikkar or whatever 
Panikkar, who was not even, alive when the 
letters were obtained by the gentleman. This 
is the antecedent of the gentleman who just 
decided thai tho fair should not be held. If the 
hon. Minister has trusted that gentleman and 
if on his advice mainly the trade fair has be in 
postponed temporarily or permanently then it 
is a great mistake committed. Finally, 1 
would like to know how many permanent 
structures are there in the exhibition grounds 
and what would have been the additional cost 
incurred for the new constructions by  public   
sector undertakings  or    the 

private enterprises? For the private enterprises 
I do not think the Government had to bother 
very much because they would have spent 
their own money and they needed self-
advertisement and publicity very badly in 
order to have foreign markets,  international 
markets. 

So far as the public sector undertakings are 
concerned, they also need publicity for 
exporting things and the foreign exchange that 
they would earn is very much needed for the 
country. Now, Sir, under such circumstances, 
what was the special reason. It could not have 
been the reasons that have been enumerated 
by the hon. Minister that in the name of 
economy, he did all this, because if in the 
name of economy he has to do all that, then 
the complete life of the country has to be 
stopped because anything means expenditure. 
The Ministers going to Calcutta means 
expenditure and, therefore, he has to stop it, if 
it means that. There has to be a difference 
between productive expenditure and non-
productive expenditure. The Ministers' tours 
all over the country are non-productive while 
expenditure to be incurred on a trade fair 
would have been productive. It would have 
brought back much more foreign exchange; it 
would have brought back much more goodwill 
in the international market. How was he 
advised to curtail expenditure which would 
have brought in much more in return, which 
would have been definitely productive 
expenditure while non-productive expenditure 
to the tune of crores of rupees is going on in 
this country un-curtailed. 

PROF. D. P. CHATTOPADHYAYA : Sir, I 
appreciate the sense of disappointment under 
which my friend Shri Lokanath Misra is 
raising the question. But I must disabuse his 
mind — a very dly mind otherwise — from 
some misconception at the beginning. One of 
these misconceptions is — and it is rather 
strange how his mind, otherwise a very 
discerning mind,    should    have 
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[Prof. D. P. Chattopadhyaya.] such 
misconceptions — that this decision has been 
taken at the instance of a Deputy Secretary. 
He is wrong in the sense that the decision has 
been taken in consultations with very senior 
officers not only of my Ministry but also of 
other connected Ministries whose names I 
have referred to in the main response, that is. 
External Affairs and the Finance Ministry 
and senior-most officers of those Ministries 
had been taken into confidence. Final 
decision was taken by me, as I have said, in 
consultation with the Finance Minister 
himself. But the decision, I repeat, is entirely 
mine. So this misconception I would like to 
remove first. 

The second point is, Sir, the estimated 
expenditure was Rs. 10 crores and, as you 
know, this expenditure when actually we 
incur, in the process it goes up and rarely it 
comes down. So plus/minus it would have 
been around Rs. 10 crores, probably 10 plus.' 
Even in a truncated form if we had organised 
this fair, it would (not only have defeated the 
purpose, but the purpose would have been 
counter-productive because a truncated fair 
would have projected a wrong and distorted 
image of our country, its achievement in the 
fields of industry, agriculture and technology, 
and of our national activities in the last 25 
years which were scheduled to be organised 
and exhibited there. So a truncated fair in the 
name of austerity, which was imperative, 
would have been counter-productive. 
Because of that consideration, among others, 
we decided that it is better not to hold a fair 
than holding a truncated fair projecting a 
distorted and, therefore, wrong image of this 
nation. 

He enquired about the actual expenditure. 
The actual expenditure incurred already is 
about Rs. 1 crore and 32 or 35 thousand. So 
by postponing the holding of the fair in time, 
we have saved some Rs. 8-plus    crores    and 
I 

think that is very important. Now it is true 
that if we had effected savings in other 
spheres as well, as suggested by my friend, it 
would have been a very good thing but what 
we have done is not a bad thing. 

SHRI SHYAMLAL GUPTA 
(Bihar) : The hon. Minister has said ihat 
about Rs. 10 crores would have been spent 
on this fair. As Mr. Loka-nath Misra put the 
question that about Rs. 2 crores were spent 
in 1972 and permanent structures are 
there. . .  

SHRI LOKANATH MISRA : Probably 
he did not get the point. What I said was that 
in 1972 fair, only Rs. 2 crores had been 
spent. 

That was the expenditure on the part of 
the Government. May be the private sector 
spent something, apart from what the 
Government spent. 

PROF. D. P. CHATTOPADHYAYA : It 
was much more. My friend, Mr. George, was 
there and he is knowledgeable in the matter. 
He says the expenditure was Rs. 2 crores 
directly by the Commerce Ministry. This is 
not the full picture and a partial picture is 
dangerous and misleading. In holding the fair 
we did not take into account only the 
expenditure incurred by the Commerce 
Ministry. Some other Central Ministries 
would participate in it. State Governments 
would participate in it. The Export 
Promotion Councils will participate in it and 
also the private sector. Wherefrom is the 
money to come? Whatever may be the 
identity of the kitty the result is all the same 
inflationary. 

SHRI SHYAMLAL GUPTA :  Now, 
the hon. Minister has said that it would cost 
more than Rs. 2 crores, maybe Rs. 3 crores. 
They had constructed permanent structures 
in the last 1972 fair. The Government could 
have made use of them and could have spent 
less. According to the statement of the 
Minister more 'than a crore of rupees 
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has already been spent and    according to 
newspapers    several    countries    are 
demanding compensation for  abandoning 
the trade fair.   Two or three crores more 
could have been spent and that would have 
brought much more by way of exports from 
this country.   Why do we have a trade fair?    
Why    do    we participate in a trade fair?    It 
is    because the country's image is well pro-
jected and we hope that in the future we 
would get better results.   Here holding the 
fair is pivotal to India for gaining formal 
membership in international fairs.   
Abandonment of the far is likely to 
jeopardise any hope of membership in the 
near future.   The authorities should have      
considered   this    aspect,     after having 
decided to hold this fair.    The foreign 
participants have  brought their goods and it 
is most illegitimate, in my opinion, that the 
Government, without any rhyme or reason, 
only for saving a few crores of rupees,  
according to the Minister, when they are 
wasting crores of rupees elsewhere, should 
have abandoned this fair.    The image of    
India has been tarnished by this act of   my 
philosopher friend, the hon.    Minister. To 
be a professor of philosophy is one thing and 
to be Minister of Commerce is something 
else.    A philosopher is a misfit in the 
administration.    It would have  been better 
if the Minister    had taken  some 
businessmen also with him to advise him on  
the  advisability    of either  scrapping   or  
holding the     fair. My question is this. 
According to him about  Rs.  10 crores 
would have been the expenditure.    It is a 
very arbitrary figure and a high figure. 
Maybe, cement and steel  are always stolen 
from    the Government  construction  sites.    
If the country has to pay for the inefficiency 
of the public sector, including this trade fair, 
I do not think it desirable for   a Minister of 
the rank of our Commerce Minister to stay in 
the Ministry.   There is no justification for 
wasting the money of the nation, if he 
cannon bring to book the miscreants who  
steal away cement and steel which are so    
scarce in   the country.    There is  no point in  
saying 

that so much of steel and cement would 
have been wasted. This could have brought 
better results; we could have had better 
prospect of exports. And the abandoning of 
this Fair will bring a very bad name to our 
country. 

I would like to ask a specific question : 
What would have been the total expenditure 
and what would have been the net return 
realised from the stallholders and through 
admission tickets that we would have sold? I 
am doubtful if his figures are correct; they 
must be wrong. The Minister said that it 
would have been a crore or two. At the last 
Fair, the expenditure was only Rs. 3 crores. 
After realising money from the stall-holders 
and through admission tickets, he said, it 
would be ten plus. How could it be so? 

Then, are you going to reimburse the 
money which the foreign participants or ihe 
Indian participants have spent? In the 
interest of the country and to save our face, 
we should pay back the money that they 
have spent, to the foreign participants and 
others. Otherwise, we will have a very bad 
name in the international  world. 

PROF. D. P. CHATTOPADHYAYA : 
We looked into the estimated income from 
the Fair. If we would have held the Fair—
not in a truncated form —then our estimated 
receipt, all tnken together, would come to 
Rupees 1.90,00,000; I repeat, Rs. 
1,90,00,000. But that certainly does not 
justify sinking of nearly Rs. 10 crores at this 
time, and the ten crore figure is not an arbit-
rary one. It has been looked into, and if the 
hon. Member. . . 

SHRI LOKANATH MISRA : One point. 
What would have been the expenditure of 
his Ministry? Those who would have 
participated, the public sector undertakings, 
they would have done it on their own basis 
because they would want a return on their 
money, and goodwill. What has been the ex-
penditure by his Ministry? Let us know. 



 

PROF. D. P. CHATTOPADHYAYA : 
The question is not only of my Ministry. It 
would have been also substantial. It would be 
Ministry Rs. 2 crores or something like that. 
Maybe, a little less. But the point is not that. 
It is not from which source the money comes 
but the inflow of money which is not 
immediately productive that is the main 
point. And besides, the other Ministries have 
a view. And an overall view has been taken 
in consultation with the Finance Ministry and 
the EA Ministry. And all things being equal, 
it is understandable. It is the EA Ministry 
which knows the plus or minus aspect of 
holding or not holding a particular fair at a 
particularly critical time of the country. It is 
the Finance Ministry which is in a better, 
advantageous position to make an overall 
assessment of the economic situation, not 
only looking into the figure the Commerce 
Ministry is going lo 6pend, but also the other 
Ministries. And there are several State 
Governments which have asked us not to 
hold it. They told us, if you do hold, please 
be clear, we are not going to participate. 
What would have happened to the pavilions? 
You would have seen only islands of light 
and delight, vacated areas, scattered deserted 
green areas. There is not only the aesthetic 
aspect, but there is the commercial aspect 
also. We looked into the matter closely. We 
appreciate the sense of disappointment and 
we share it, and perhaps we feel it much more 
seriously because we have worked for it; our 
people have worked for it seriously and 
sincerely, and we would have been very 
happy if we could have staged it. But heavier 
and more serious considerations have to be 
taken into account. So, Sir, I was saying that 
the estimated receipts would have been Rs. 
1,90,00,000, not more than that. 

The question of timing has been raised. 
My submission is that it is true that  if this 
decision    could be    taken 

earlier, perhaps some money could be saved 
and some difficulty avoided. But there is the 
reverse side of the timing. But for this 
difficult time we would not have taken the 
decision. It is the difficulty of the time and 
assessment of the difficulty and its magnitude 
which has compelled us to take the decision. 
So time is not only against the decision. Time 
is also for the decision. So the timing question 
does not come in the way. Then he will kindly 
appreciate that because of this time I think it 
would not be proper from overall point of 
view of the national difficulty to hold this fair. 

The question of compensation, if I may say 
so, legally speaking, does not arise because 
holding of the fair at the instance of a national 
Government and in response to other 
Governments is not a contractual affair. It is a 
serious understanding and important affairs. 
But the question of compensation has not 
been raised, has not been pressed. As I have 
said. Sir, we will certainly do our best to 
minimise the difficulties, financial or 
otherwise, experienced by the friendly foreign 
governments who have shipped goods and 
whose goods are on the high seas. That is why 
I have set up a high-powered committee 
headed by the Secretary of the Ministry of 
Export Promotion and Internal Trade who is 
in overall charge to look into these difficulties 
and to take appropriate measures. 

SHRI A. G. KULKARNI :     May I 
know which are the governments.. . 

MR. DEPUTY CHAIRMAN : No, Mr. 
Kulkarni. 

SHRI A. G. KULKARNI : I seek a very 
simple clarification. 

MR. DEPUTY    CHAIRMAN : You 
have given your name and you also want to 
interrupt. That is not fair. Mrs. Chunduv 

SHRI SHYAMLAL    GUPTA:  The 
Minister has not yet finished. 
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PROF. D. P. CHATTOPADHYAYA : I have 
to add one thing. He asked me the purpose of the 
fair. I have already said that Ithe purpose of 
holding the fair is image projection, of course. 
But, as I said, a truncated image projection is 
worse than, no projection at all of our trade and 
commerce. If I may add an unimportant thing, 
namely, apology. He has linked my alleged 
inefficiency with my professional affiliation to 
philosophy. There I would refer him to Plato's 
Republic when he said that Philosophers should 
be the ruler and the King. There I am a Platonist. 
If a lawyer could be a good Minister and if a 
book trader could be a good politician, then why 
not a philosopher a Minister of Commerce? 

P
R
O
F
.

 D. P. CHATTOPADHYAYA : Sir, to lake th: 
last question first, I have  already said  that the 
argument 
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[Prof. D. P. Chattopadhyaya.] of timing has 
another aspect. The hon. Member has raised the 
question why we did not decide it earlier. I have 
already answered this question by saying that it 
is because of the cumulative effect of the 
difficulties of the last one year that we have come to 
this decision. And before we take a decision of such 
a magnitude, to whose importance, she herself has 
referred, we have to take into account the views of 
the External Affairs Ministry who know what will 
be the impact in foreign countries. We have to take 
into account the views of the Finance Ministry who 
take an overall view of the national economy from 
different standpoints. So the di-ffiiculty was there 
for quite some time. But this time is a very 
critical time, and the difficulty has come to such 
a pass that in these last few weeks, the Gov-
ernment has taken such extraordinary decisions 
and measures. So it is in the context of this 
cumulative effect of the hardship of the last one 
year or so that we have been taking certain very 
serious decisions. Whenever you take such 
important decisions, there are plus points and 
there are minus points. I have already submitted 
that there will be some difficulties. But the only 
question is whether by holding it, the difficulty 
would have been minimised or increased. Our 
considered opinion is that, taking the plus and 
minus points together and weighing them, by not 
holding it perhaps we are helping the country in a 
limited context. 

 
"Rs. 8 crores investment in deve-

loping the Asia 1972 Fair ground was 
expected to be balanced by the Fair 
earnings up to the end of this decade. 
The year 1972 itself netted, in pavilion 
rents alone, apart from the Rs. 60 crores 
trade returns it generated . . ." 
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PROF. D. P. CHATTOPADHYAYA : Sir, I 
appreciate the disappointment or rather the 
resentment expressed by the honourable 
Member. But I do not share his pessimism that 
the deferring of this expensive Fair business in 
the backdrop of the acute economic crisis will 
be much more resented by the other countries. I 
think they will appreciate our difficulties. 

PROF. D. P. CHATTOPADHYAYA : The 
second point is about the goods. The goods 
which have been shipped could be disposed of 
because there are rules and regulations in terms 
of which the exhibits they bring in for this Fair 
can be disposed of as if the Fair itself has been 
held. About the question of image-budling, I 
have already responded to other honourable 
Members and I do not like to add to what I have 
already said. 

PROF. D. P. CHATTOPADHYAYA : I say 

that the standing of India as a trading nation 
does not entirely depend upon holding or not 
holding a fair, particularly in the context of the 
economic situation.    I think he is right 

 

 

 



 

[Prof. D. P. Chattopadhyaya.] when he says 
that by not holding this fair, we will be 
slightly at a disadvantage in getting the 
membership of the world body. I have already 
submitted that whenever we take decisions of 
this magnitude, there are some plus points and 
minus points to be considered. I do not deny 
there are some difficulties. We have to put up 
with these difficulties. The other aspects are 
even more serious. 

 

PROF. D. P. CHATTOPADHYAYA : The 
figures are not correct. As I have said 
immediate money we have to spend, but the 
term will be short-term and there too the 
figure he is indicating  is not correct. 

SHRI J. S. ANAND: First of all I want to 
submit that it is obvious from the press reports 
that this decision was taken in a huff, in two 
or three minutes, without proper deliberations. 
And the proof is that neither the Commerce 
Secretary was there when the decision was 
taken, nor the Chief Executive Director of the 
Fair was there. The decision was taken by 
some top officials of the Finance Ministry. 
This is not the first time that such decisions 
are left to the top bureaucrats. It is already 
well known that the decision for the DA 
freeze was also taken in a manner that two 
Ministers of the Government openly differed 
publicly about the nature of the decision.    
This is causing 

some anxiety. The way decisions are taken by 
the top bureaucrats is really causing us some 
anxiety. 

Secondly, why is it being called post-
ponement when really it is abandonment? 
Why not call it by a proper name? The proof 
of this abandonment is that those employees 
who were there since 1972, their services have 
been terminated suddenly. According to the 
papers, they have no future. Why not call it by 
a proper name? 

The hon. Minister said that our image has 
not been entirely damaged. What does he 
mean by 'entirely'? Then he said that there is a 
sense of disappointment because an occasion 
for the image projection has been lost. I want 
to submit humbly that it is not merely image 
projection. It is not for that trade fairs are held. 
There is no sense of disappointment because it 
is not a tamasha. This is an occasion when we 
get a lot of business from other countries and 
this is an occasion when we can show to other 
countries how our country has technically, 
scientifically and industrially advanced in 
various fields. We book orders not only for the 
current year, but we book orders even for 
future. 

Then repeated references are made to our 
economic situation. I think this is the worst 
possible way of advertising our economic 
difficulties or, 1 would say, economic crisis. 
This way we are also lowering our economic 
credibility internationally by taking decisions 
in such a huff. Then it was said that it is 
wrong that the countries which have already 
sent their goods here are demanding some 
compensation. We have only newspaper 
reports to go by. It is not merely money 
compensation. Does it not impinge upon 
mutual relations, mutual trust and goodwill? 
Can that be measured in terms of 
compensation? Another thing I want to say is 
that the Government has been rightly concen-
trating upon export promotion because 
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of our balance of payment position. A very 
good opportunity for export promotion has 
been lost. We spend lot of foreign 
exchange and even allow private parties to 
go abroad in order to get orders for their 
goods. 

All these factors should have been kept 
in view and I strongly feel that, on 
balance, it was a very wrong decision by 
the Government and it is going to cause 
damage to our country very much. 

PROF.   D.   P.    CHATTOPADHYA-
YA : Sir, first of all,  I would like    to state 
strongly that the report of taking a decision 
only at a junior level and in a huff is 
absolutely baseless and incorrect.    The 
decision has been taken after due  
consultations spread  over    a    few days   
and   several  meetings   took  place and I 
myself had several meetings.   So, it  is not 
correct  even   to  suggest that there was 
any difference of opinion between the 
different Ministries.    Actually, as I said 
earlier, the  decision is  mine. But the views 
of the other    Ministries have been 
ascertained and in regard to these views, 
one Ministry is not expected to be the 
rubber stamp or the mirror    reflection    of    
another    Ministry. They have their own 
assessments.    But, Sir, the decision is, 
after all, collective and  I  own  up  the 
responsibility    for taking   this   decision.     
Sir,   you     have appreciated the fact that if 
the decision is taken  at the  level of    the    
Deputy Secretary, then it is said that    it    
is    a lower-level  decision   and  that  is   
incorrect.    As  I  said,   it was  not taken at 
that  level.     I   had  myself  a  talk with the 
Finance Minister and also with the 
Commerce  Secretary,  the  Finance  Sec-
retary  and  the External Affairs Ministry  
Secretary  and the  Chief Economic Adviser  
to  the     Government of India and  there 
were these and other senior people in the 
several meetings that took place-    So, it 
was not taken at a junior level and the 
alleged differences between the different  
Ministries are  exaggerated 

and dramatised. There are different as-
sessments. But the decision is collective and 
unanimous and I have said that the ultimate 
decision has been taken by me. 

Sir, he has mentioned about the question of 
compensation. As I have already said and 
explained also, the question, the legal question, 
of compensation does not arise. But we are not 
taking a legalistic view. But the real difficul-
ties of the participant-countries will be taken 
note of and we will see that their exhibits are 
disposed of as we did the last time also. 

Then, Sir, exports can certainly be 
promoted through exhibition. But it is not the 
only channel of export promotion. We have 
been promoting exports and our exports have 
not done very badly last year nor are they 
going to be very bad this year. 

SHRI    BABUBHAI    M.     CHINAI 
(Maharashtra) : Sir, I am one of those who 
think that the Government has come (o a right 
decision in not holding this Fair. The only 
point on which I differ is that the Government 
did not come before this House with the an-
nouncement that they are not going to hold 
this Fair. But it was through the efforts of an 
enterprising correspondent of the "Indian 
Express" that we came to know of it on the 
31st July or so and also from other 
newspapers. It would have been better and it 
would have been in the fitness of things if the 
Government had announced the decision on 
the 31st July itself or whenever the decision 
was taken so that the Members could have 
been in touch with the thinking of the 
Government earlier. 

Then, Sir, I would like to know how many 
countries started building their pavilions here 
and how many countries have completed their 
pavilions. 

Then, Sir, I would like to know whether 
there  is  any intentioo on   the 
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[Shri Babubhai M. Cbinai 1 part of the 
Government of India to treat, in the case of 
the materials which have been moved by 
ships by the foreigners, as if import licences 
were given to them, so that they can dispose 
of them in this country. This was done in the 
past and there is nothing wrong in doing like 
that. The Government has done that earlier. 
The only point is that in the past this was 
allowed after the exhibition and now they 
will have to allow after they have landed here 
because the Fair is not going to be held. 

Then, Sir, so many friends have said many 
things about the image and other things. I 
also personally feel that there may be some 
misunderstanding and there may be some 
heart burning also and we may be 
misunderstood by all those countries who 
were to participate in this. But there is a 
remedy always for this. 

Our trade representatives in other 
countries, our Ambassadors in other 
countries, must go and explain to the 
concerned Governments that due to the 
abnormal times in this country, we had to 
take this decision. I am sure the hon. Minister 
will use his good offices with the External 
Affairs Minister and also with his own Trade 
Commissioners and others to see that our 
prestige does not suffer due to this decision. 
On the whole, I congratulate the Government 
for having taken, though late, the correct 
decision in the interest of the country and 
thus spare a lot of power, cement, iron and 
steel bars and other things and also a lot of 
inconvenience to others. 

PROF. D. P. CHATTOPADHYAYA : Sir, 
I am very grateful to the hon. Member for 
kindly and fully appreciating the 
considerations and the causes leading to this 
decision. It is true that our enterprising press 
friends have brought this thing to the notice 
of 

the public before I had the opportunity to 
come before the House. As you know yourself, 
our press friends are very enterprising and 
there is nothing wrong about* that. In a free 
society, if the press people tell us about some-
thing in advance, it is nothing wrong. And 
they have not said anything very bad either. 
But I would say that the first opportunity that I 
got of coming before the House was when I 
was shown the Calling Attention notice. I said 
"Please admit it. I have no objection because 
this is the first opportunity I get to take my 
friends into confidence and lay my cards 
before them." And I do not think my cards are 
very bad either. 

 

PROF. D. P. CHATTOPADHYAYA : The 
point is, he will kindly appreciate that it is 
more or less in the category of what we call 
administrative decisions. But since it has been 
of interest to the Members of the House, at the 
first opportunity that I got, I have come before 
the House and told then everything. Regarding 
the question whether it has been defferred or 
postponed, Sir, I cannot improve upon par-
liamentary procedure. At the end of every 
session, you say "The House stands adjourned 
sine die." Therefore, the Fair is postponed sine 
die. 

SHRI BABUBHAI M. CHINAI: Mr. 
Deputy Chairman, Sir, I have not asked at all 
this question about postponement, etc. My 
most important question was, how many 
foreigners have started building here and my 
last question was whether the hon. Minister 
would use the good offices of the Externa! 
Affairs Minister and the Trade Commissioners 
to explain the position to all those who were 
going to take part iu the Fair so that there may 
not be any misunderstanding about India. 
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PROF. D. P. CHATTOPADHYAYA: I am 
very thankful to him for again drawing my 
attention to the important points. Some of the 
foreign participants have completed their 
construction. Perhaps Poland is one of them. 
There are some other countries which have 
partially completed their construction. I 
cannot give the details just now, but if he is 
interested, I will let him know later on. But I 
am entirely one with him that the circums-
tances leading to this decision should be 
suitably and appropriately conveyed through 
our embassies and commercial staff abroad to 
the concerned Governments. But one thing 
that I would like to state in response to the 
point made by him, is that we had estimated 
that if he held the Fair, then we would have 
had to spend some 3,000 tonnes of steel, 
12,000 tonnes of cement and 90 lakhs of 
bricks. But now we have spent only 850 
tonnes of steel. The balance is saved. Out of 
12,000 tonnes of cement, we have spent only 
1,500 tonnes. In regard to bricks, we have not 
spent even one-third. So we have some saving 
on this account also. 1  P.M. 

DR. K. MATHEW KURIAN (Kerala) : 
The honourable Minister's reply indicated that 
one of the compulsions of taking this decision 
is to combat inflationary pressures. I wonder 
whether this was not the advice given by the 
Ministry of Finance who just started cutting 
even productive investment, in the States. I 
would like to know whether the Ministry of 
Commerce had made any evaluation of the 
costs and returns of this Fair at the time of the 
original decision, whether the inflationary 
pressures in the last few months are so serious 
as to completely overshadow the entire, net 
returns on this project. I raise this because 
according, to the press statement—I quote 
from the Indian Express of 1st August 1974— 
"The now cancelled INDFAIR would have 
been a third big fair in a row and 

would have virtually clinched India's 
membership. . ." This was in reference to the 
International Fair. This report also talks about 
the credibility of the Government of India's 
claims of export promotion and so on. It says, 
"While the Government claims that we have 
been able to increase exports to a certain 
extent, thanks of course mainly to inflation 
abroad and partly may be due to our effort. . ." 
and so on. Nevertheless, at least it appears to 
me, this decision has come just at a crucial 
time, just because the Ministry of External 
Affairs and the Ministry of Finance 
recommended it. I would like to know 
specifically whether it is true that certain 
senior officers of the Ministry of Commerce 
were opposed to this move and the decision of 
the Minister. When the Minister repeatedly 
told the Rajya Sabha today that it is his 
business, does it imply that he overruled the 
advice of the senior officials and took it upon 
himself to take this decision just because some 
people in the Ministry of Finance suggested 
this? There is also an open press report that 
certain senior officials were opposed to this 
decision of the Minister. I would like to know 
whether it is true. In any case, the manner in 
which the decision was taken looks as if there 
was something fishy somewhere. In anv case, 
so far as cement and steel at the Fair site are 
concerned, they are vanishing. While the 
Minister talks about the so-called savings on 
these items, a lot of cement and steel have 
already vanished. This is according to a very 
reliable information given to us. Therefore, 
there is something fishy about the whole 
arrangement, about the decision to conduct it, 
the publicity given to it, foreign Governments 
starting construction involving investment, 
and then this decision lastly in the name of 
combating inflation, and the vanishing of 
cement and steel. From all this it appears that 
there is something fishy about the whole 
arrangement. It seems to me that the whole 
thing is 
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afterthought and the reasons advanced by 
the Minister are a kind of textbook reasons 
which do not convince anyone. I would, 
therefore, request the honourable Minister 
to tell us whether he would look into all 
these aspects of the problem. Since he has 
already taken a decision, naturally it is a fait 
accompli. But the manner in which the 
whole decision was reversed will adversely 
affect the credibility of the country, 
particularly in terms of export publicity and 
export effort. And 1 would like the 
honourable Minister to tell us whether it is 
not a fact that investment on publicity, 
particularly export publicity, is a productive 
investment. I am told that increasing pro-
duction is a method by which the Gov-
ernment of India wants to combat inflation. 
If that be so, is this productive investment 
or not? If that is so, how could this be a 
method of combating inflation? 

PROF. D. P. CHATTOPADHYAYA : I 
understand the honourable economist 
Member's interest in the cost benefit 
formulations of the problem. I have already 
said that I cannot give it in a sophisticated 
form he is interested in, but I gave it in a 
lay man's form. I have already said that 
immediately we have to spend nearly Rs. 
10 crores, but immediately we could not 
reasonably expect to get more than Rs. 1 
crore and 90 lakhs. So it is a crude cost 
benefit analysis figure. I say 'crude' because 
invisible returns spread over longer years 
might be there, but they could not be 
quantified. So he will appreciate that we did 
not take the decision without looking into 
this cost benefit aspect. Yes. Trade Fair is a 
productive investment. But production, as 
the learned economist Member knows, may 
be of immediate significance or may be of 
long-term significance. Trade Fair is a sort 
of productive investment which does not 
yield re- 

sults immediately. So, when there is an 
inflationary situation, does he advise me that 
we should invest or sink a disproportionate 
amount above all calculations? We have seen 
that this is not a warranted investment because 
its productive significance will not be imme-
diately perceived. 

Sir, I do not share that our credibility 
because of not holding this Fair has gone 
down before other countries. The credibility of 
our industry and trade has been established in 
terms of our performance. I think, our export 
figures do not indicate that we have fared very 
bad. The third point is and I have repeatedly 
said that it is not true that I had to over-rule 
my officers or I had to take a decision suo 
motu without consulting anybody. The deci-
sion is a collective one. But the responsibility 
in the final analysis is mine. 
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{Shri A. G. Kulkarni] the losses being 
incurred by various countries who have built 
their pavilions. Minister has already stated that 
Poland has built its structure. Similarly, G.D.R. 
has built its structure. I want specifically to 
know what action is being taken to protect the 
interests of Indian contractors. I was 
approached by various petty contractors who 
stated that they had completed their jobs. They 
wanted to know whether they would get their 
payments. There is ultimately a waste element 
in this matter. I want to know whether the 
Ministry of Commerce will ascertain through 
this Committee, which is going to be 
appointed, that these petty contractors who are 
working on behalf of various countries are 
being paid for. Indian pavilion is big, Polish 
pavilion is also big. The pavilions of G.D.R., 
the U.S.A. and the U.S.S.R. might be still 
bigger. The point is whether you are going to 
protect the interests of these petty contractors 
who have worked there. You have now 
postponed the fair and there is no provision 
under the Insurance Act or under the Contract 
Act that they can be compensated at a certain 
level. I would only draw your attention to this 
specific problem and ask for a specific 
assurance that their interests will be protected. 

The second point which most of my hon. 
friends have raised is what has happened to 
steel and cement that might have been issued. 
I do not have such apprehensions as they have 
but the point is that this material was issued by 
the C.P.W.D. and they have charged 13 per 
cent more from these petty contractors because 
there were specific difficulties. They have thus 
charged 13 per cent extra while selling it to 
these petty contractors. Now, when the 
contractors approached the C.P.W.D. to take it 
back they have told them that a further cut of 
13 per cent will be imposed and so the net loss 
will be 26 per cent to these small contractors. 
This is not justified. If the CPWD 

rules provide that, they should be changed 
because it has happened because of 
Government's decision. I would request you 
to consult Shri Otn Mehta and take a proper 
decision. 

PROF. D. P. CHATTOPADHYAYA : The 
point is Shri Om Mehta is not a trading 
organisation. After all, it is the Ministry. 

SHRI A. G. KULKARNI: So, I appeal to 
you to look into this matter. 1 am putting a 
brief for the small people who are engaged in 
this work. 

The third point is, you have to be very 
serious now about the STC. Mr. Tyagi and 
other people mentioned about the Rs. 60 
crores business. These officers, these 
corporations, these organisations trumpet their 
achievement without any actual achievement. 1 
know what predicament you are in here 
because they have trumpeted so much. (Inter-
ruption) It is just like the HMT saying that so 
much business has been done but actually 
nothing is exported. It is all loss to the 
country. If they had exported the country 
would have been a little better. But leave that 
aside. The STC says contracts have been 
signed in the pavilion and so business has been 
done. Actually it is otherwise. But leave that 
aside. 

SHRI OM MEHTA: Leave aside 
everything ! 

SHRI    A.    G.    KULKARNI:    Not 
everything. I want to congratulate the 
Government and I am one with all my 
Congress friends here who have suggested that 
you have taken a right decision. This is a lead 
which has been given by your ministry to 
other ministries and if all the ministries are 
wise enough and in the country's interest 
refrain from such ostentatious spending, there 
will be no problem and no country will mis-
understand. I am quite sure every country is 
getting its worth by congratulating but, for 
heaven's sake, protect the interests of the petty 
contractors and settle their claims. 
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PROF. D. P. CHATTOPADHYAYA : Sir, 
I have already said that a high-powered 
committee has been set up under the 
chairmanship of Shri Bose Mullick, our 
Secretary of Export Production and Internal 
Trade, and these are precisely the problems 
that the committee will go into and they will, I 
am sure, give sympathetic consideration to the 
ginuine difficulties of these   people. 

SHRI A. G. KULKARNI: The CPWD is 
charging 26% more. 

PROF. D. P. CHATTOPADHYAYA : I 
will have a talk with the Works Minister, Mr. 
Om Mehta appropriately and then I will be in 
a better position to know that thing. 

MESSAGE FROM THE LOK SABHA 
The   Direct   Taxes   (Amendment)   Bill, 1974 

SECRETARY-GENERAL: Sir. I have to 
report to the House the following message 
received from the Lok Sabha signed by the 
Secretary-General of the Lok Sabha : 

"In accordance with the provisions of 
Rule 96 of the Rules of Procedure and 
Conduct of Business in Lok Sabha, I am 
directed to enclose herewith the Direct 
Taxes (Amendment) Bill, 1974, as passed 
by Lok Sabha at its sitting held on the 1st 
August,  1974. 

The Speaker has certified that this Bill is 
a Money Bill within the meaning of article 
110 of the Constitution of India." Sir, I lay 
the Bill on the Table. 

REFERENCE    TO    INVOLVEMENT OF 
A POLITICAL LEADER IN AN 

ALLEGED  RACKET OF COUNTRY 
LIQUOR SUPPLY 
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REFERENCE  TO    FLOOD    SITUA-
TION IN KERALA 

SHRIMATI LEELA DAMODARA 
MENON (Kerala): Mr. Deputy Chairman, 
Sir, I wish to submit that the situation in 
Kerala is very serious due to the flood that 
has stricken it during the last two weeks. The 
damage has been very heavy. Thousands of 
people have been rendered homeless. Thou-
sands of people have been driven away from 
their homes. Their houses have been 
destroyed. Landslides have completely 
destroyed thousands of acres of paddy-land. 
In Idikki, which is the chief wealth of Kerala 
and from where India's foreign exchange 
earnings goods like tea and spices come, 
landslides have completely destroyed the 
plantations and the estimated loss is more 
than Rs. 6 crores. The Kerala Government, 
which is already facing a grave financial 
crisis, is unable to deal with the situation and 
unless relief on an emergency basis is given 
to the State a large number of people who are 
victims of flood will be put to great difficulty. 
Relief measures are needed. Considerable 
damage has been done to roads and bridges. 
A power house has been seriously damaged. 
For the restoration of these and to see that 
something is done substantially to    prevent 

floods in future, I submit that action may be 
taken and help should be immediately rushed 
to our State. 

DR. K. MATHEW KURIAN (Kerala) : Sir, 
I wish to bring to your attention the serious 
situation which has arisen due to the 
unprecedented floods in Kerala. Landslides 
and floods have caused heavy loss of life and 
property practically in every district. There 
have been 27 deaths in Idikki district alone. In 
the districts of Kozhikode and Can-nanore, 
apart from cases of death which have already 
been reported, a large number of persons are 
reported to be missing. There is also damage 
to person and property in Alleppey, Kozhi-
kode, Cannanore, Kottayam, Ernaku-lam, 
Trichur and Malabar districts. Even for the 
mere relief measures undertaken by the Kerala 
Government, an expenditure of about Rs. 3 
crores has been officially reported. The cost of 
repairing roads, bridges, irrigation works and 
other public utility services will come to a 
larger amount. The total loss due to floods in 
Kerala is anywhere between Rs. 7 and Rs. 10 
crores. Central assistance on a massive scale is 
required to tide over the present difficulty. The 
pattern of Central assistance to State 
Governments for natural calamities is no 
longer available under the new dispensation. 
The State Government is passing through a 
very serious financial crisis and even the an-
nual plan has had to be curtailed in respect of 
productive expenditure. I request the 
Government immediately to send a Central 
team to Kerala to make an on-the-spot study 
and report to the Government of India. I 
request that immediately the Govern*-ment 
should give massive assistance to enable the 
State Government to undertake relief 
measures. 
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REFERENCE TO AGITATION  BY 
THEATRE    ARTISTS 

SHRI HABIB TANVIR (Nominated) : Mr. 
Deputy Chairman, Sir, the theatre artists of Delhi 
held a 3-day convention recently and on August 3 
they passed a resolution containing a five-point 
charter of demands which effect the Government of 
India, the Education, Ministry, the Khosla 
Reviewing Committee's Report and the Delhi Ad-
ministration, with all its ramifications. Then, they 
marched to the Sangeet Na-tak Akademi and 
protested. 

They had a dialogue with some Akademi 
officials. Now, the Khosla Reviewing Committee's 
report has not so far been considered. It has affected 
three Ministries. And I am making a request to the 
three Ministers relating to this aspect of the agitation 
of the theatre artists. I also belong to the Akademi. I 
feel that there is a responsibility that falls on the 
Akademi's shoulders; there is a greater amount of 
responsibility that falls on the shoulders of the 
Government, especially the Education Ministry, to 
consider the Khosla Reviewing Committee's Report. 
1 would like the Minister of Education to make a 
statement whether the strictures made in the Report 
against Governmental interference in the affairs of 
the Akndemi have been taken notice of or whether it 
is still continuing. My information is that it is still 
continuing. I would like him to make a statement 
clarifying this because in view of the continuing 
governmental interference, it is unfair to ask the 
Adakemi to set their house in order; unless you 
allow them autonomy and allow them time to 
change, it cannot happen. At the same time, to ask 
the Akademi about the comments in the Report, 
about the strictures of the Khosla Reviewing 
Committee, is like asking the guilty to make 
comments on the strictures made by the jury.    So,  it 
is much  better if 

there is to be Governmental interference and if there 
is no faith in the Akademi, to wind it up and take it 
over and evolve a cultural policy. I would ask the 
Minister of Parliamentary Affairs to allow time for 
us to discuss the Khosla Reviewing Committee's 
Report so that the Government will be enabled, 
after 27 years, at the end of 27 years, to evolve 
some kind of a policy in regard to matters of 
culture. 

Thirdly, the artists protested also against the 
entertainment tax and against drama pre-censorship 
by the Delhi Administration. I would request the 
Home Minister to take serious note of these facts. 
There is again, in the Khosla Reviewing 
Committee's Report, a stricture relating to the 
entertainment tax that the country is collecting over 
Rs. 50 crores in the name of entertainment tax but 
not one percentage of it is going to the promotion of 
culture. The editorials of the major newspapers of 
this country commented on the Khosla Reviewing 
Committee's Report and this point was mentioned by 
everyone universaJiy. I feel happy that Mr. Gujral 
the other day made a statement relating to this 
question, requesting the State Governments to 
exempt Art films from the entertainment tax. I will 
request the Home Minister also to take it up with the 
Delhi Administration and ask them that 
entertainment tax in regard to drama be scrapped, to 
ask them to also scrap pre-censorship of drama and 
to evolve some kind of a uniform policy in regard to 
entertainment tax all over the country. It is 
extremely uneven, there is no thought given to the 
matter of entertainment tax. 

MR. DEPUTY   CHAIRMAN :   The House 
stands adjourned till 2.30 p.m. 

The House then adjourned for lunch 
at twenty-nine minutes past one of the 
clock. 
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The House reassembled after lunch at 
thirty-two minutes past two of the clock,   
Mr.   Deputy-Chairman   in     the 
Chair. 

THE   PONDICHERRY    APPROPRIA-
TION BILL, 1974 

THE   MINISTER    OF STATE   IN 
THE    MINISTRY    OF FINANCE 
(SHRI   K.R.   GANESH): Sir,   I     beg 
to move: 

"That the Bill to authorise payment 
and appropriation of certain sums from 
and out of the Consolidated Fund of the 
Union territory of pondicherry for the 
services of the financial year 1974-75, 
as passed by the Lok Sabha, be taken 
into consideration." 

The Budget of Pondicherry for 1974-75 
was laid before this House on 22nd April, 
1974 and the Appropriation Bill relating to 
the vote on account for the first fiive 
months of the year was returned by the 
House on 24-4-74. This Bill seeks to 
authorise supply to meet the requirements 
of the Union Territory for the financial 
year 1974-75, including the sums 
authorised in the Pondicherry (Vote on 
Account)  Act,   1974. 

The total Revenue expenditure of the 
Union territory is estimated at Rs. 11.60 
crores of which Rs. 4.74 crores will be met 
from grants by the Central Government. 
On capital account, the total expenditure is 
estimated at Rs. 2.41 crores for which loan 
assistance from Central Government would 
be Rs. 2.11 crores. The Budget documents 
and Explanatory Memorandum circulated 
therewith give the details of the provisions. 
The House had also had a general 
discussion on the Budget. I do not, 
therefore, propose to take the time of the 
House by repeating now the details which 
are already available with the hon'ble 
Members.   Sir, I move. 

The question was proposed. 
THE DEPUTY CHAIRMAN: Mr. 

Valampuri John. You will take only ten 
minutes. 

SHRI  VALAMPURI   JOHN  (Tamil Nadu):  
Mr.  Deputy    Chairman,    Sir-It is a painful 
surprise that the Pondicherry Budget is being 
discussed threadbare in Parliament and not in 
the Pondicherry Assembly.    The suspension of 
popular democracy in the Union Territory of  
Pondicherry and  the introduction  of  the  
President's  Rule has relegated the people of 
Pondicherry to the oblivion.    And now a period 
has started where we find political uncertainty, 
economic crisis and a kind of, I would prefer    
to    say,    cultural degeneration. They have 
become the governing norms in the Union 
Territory of Pondicherry. In the suspension of 
popular democracy in Pondichery and along 
with the introduction of  Presidential Rule  what   
has materialised  is   this.     In   the whole  of 
the   Union  Territory    of    Pondicherry 
bureaucracy  has  become    the     plank, official 
dom  has  become  the     banner and endless 
delay of   bureaucracy   has become the slogan 
of the Government today.    Without mincing 
words I would say with the introduction of the 
Presidential Rule in the State of Pondicherry, 
the    Union Territory has again entered an era of 
French colonial settlement. I  can understand    
the    concept of  a Presidential   dictatorship  
which   Sir  Allan Gladhil has enumerated and 
endorsed  in his  voluminous  book  "Republic 
of India".    But it is not a Presidential 
dictatorship that we can bear, that we can 
tolerate.   It is  a  kind of dictatorship of a few 
discredited officials in the Union Territory of 
Pondicherry.    With the  absence  of an 
Assembly, which  is considered to be a 
ventilating chamber of grievances  in  a  
democracy,   people have  been  subjected   to  
untold  misery and suffering.    I join hon. 
Members in both Houses who have demanded 
early elections  in  the   Union    Territory    of 
Pondicherry  and  I  strongly   condemn, along 
with Members of both the Houses,  the  
enormous  amount of    money 
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that has been allocated for the police force in 
the Union Territory of Pondi-cherry. 

It is not by way of passing remark but with 
a heavy heart that I mention before this august 
assembly of eminent men and scholars that I 
found in one of the introductory passages on 
the Police Reorganisation Commission Report 
that Prime Minister Indira Gandhi has said, in 
her opening remarks : 

"The police are the friends of the law-
abiding people, but they are the enemies of 
criminals." 

While it is true that the police are the friends 
of the law-abiding people, they can never be 
the enemies of criminals. While there can be 
no two opinions as far as the first part of the 
statement is concerned, I do differ with her as 
far as the second part of the statement is 
concerned. The police can be friends of the 
law-abiding people, but they can never be 
enemies of criminals. At the most, they can be 
enemies of crime because we can always with 
sensitivity and sensibility differentiate 
criminal from crime and sinner from sin. So 
this is the kind of strange psychology that has 
dawned on Delhi. If there is an increased 
dosage of allocation of funds for the police 
force in the Union Territory of Pondicherry, I 
will only imagine that a time will come when 
there will be no Rashtrapati Raj, but instead 
there will only be a police raj. 

Again I would like to say that the 
shortage of power in the Union Territory has 
put agricultural operations completely out of 
gear. The Tourism Development Corporation 
has not taken into account the development of 
Pondicherry region. Again I would remind the 
hon. Minister that the Pay Commission's 
recommendations have not been implemented 
in the proper spirit in the Union Territory of 
Pondicherry. 

There was a promise of a Central University 
in Pondicherry and because there was a 
proposal that it should be named after Shri 
Aurobindo, there was some uproar and tussle 
in the Union Territory of Pondicherry. If there 
is a proposal to establish a Central University 
in Pondicherry, then the question of naming it 
comes to the fore, I would appeal to the hon. 
Minister and the Government of India that our 
sentiments should be taken into account. I 
know for certain that certain people and 
certain sections belonging to the ruling party 
would stigmatise me, would brand me as a 
sectarian with a chauvinistic attitude if I say 
that a Tamil name has to be considered for the 
University. If I mention the name of Bharati, 
who was a poet par excellence, who can be 
compared only with Rabindranath Tagore of 
Bengal, who was a national bard, or the name 
of Bharatidasan, who was responsible for 
Tamil renaissance, I would be stigmatised or 
branded as narrow-minded. I know that 
whenever we praise Purau-daradase, we are 
praised in return as broad-minded. But if we 
mention the name of Bharatidasan or name of 
Bharati—who have been acclaimed as national 
bards, and national personalities, who have 
been responsible for Tamil renaissance—we 
are stigmatised and run down as narrow-
minded, closed walls and cornered hearts. If 
there is a possibility of establishing a Central 
University in Pondicherry, our sentiments 
should be taken into account and 
Bharatidasan's name of Sage Tiruvallu-var's 
name should be given to that university. 

The milk supply system in Pondicherry has 
completely gone out of gear with the 
introduction of Presidential rule, and we hear 
about instances, of corruption and 
maladministration in milk supply. In essence 
the very system of milk supply has been 
completely crippled. 
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[Shri Valampuri John] 
And I would remind the House of the 

acute power shortage which is prevalent in 
the Union Territory of Pondicherry. Because 
of power shortage agricultural operations 
have gone out of gear and it is high time the 
Government of India looked into this sorry 
state of affairs of Pondicherry. 

Then, because of suspension of popular 
Government in the Union Territory of 
Pondicherry there is no chamber for the 
ventillation of   people's    grievances which   is   
so   essential   for a    democracy and a few 
officials have taken the reins of the 
Government in their hands, with the result that 
it has become    a dictatorship of  a   few  
discredited   officials.    I would demand that    
elections should be held there as early as possi-
ble.    The Territory of Pondicherry has been 
completely  relegated and  cut off from the 
mainstream of life in the subcontinent.    When    
there    were    three trains running to 
Pondicherry, what is happening  today  is that  
there is only one train from Villipuram to 
Pondicherry.   If   the   Government   of   India 
or the Railway Board  could consider the 
question of restoring    the   other    two lines, 
then there will be at least a sense of relief that 
Pondicherry is being looked after as a Union 
Territory.  I may tell the House that because of 
the long spell of Presidential rule reports    
have appeared  that there  has been shortage of 
power and because of shortage    of power 
there has    been    suspension of agricultural  
operations resulting  in prices   of   essential   
commodities   shooting up.   And whenever the 
people went to the doors of the Lt.  Governor,    
they were treated  with    contempt.    Before 
there is a mass upsurge, before the people 
express    themselves in    the    most 
acrimonious way, I would call upon the 
Government of India to look into the affairs of 
Pondicherry which is a very sensitive  area, 
and  order    elections as early as possible. 

SHRI  B.   D.  BARMAN   (Tripura) : Mr. 
Deputy Chairman, I myself come from a 
Union Territory which got full-fledged 
statehood only recently.   Therefore,  I  know 
the  pangs and sufferings of the people  of   
Union Territory   of Pondicherry.   Though 
our   Constitution guarantees  equality of    
citizenship,    I must  say that  the  citizens of    
Union Territories   are  class   two   citizens     
of India because up till 1962 they had no 
legislatures.    Only in   1962 under  the 
Government of India  Union    Territories Act  
1962 they got legislatures but even    where    
bureaucratic   intervention has crept in, which 
neutralises the existence of legislatures.    I 
must say it is a Union Territory under   
bureaucracy, or it is bureaucracy under the 
guise of a Union Territory.    It is a pity    that 
Pondicherry has been deprived of even that   
sort   of  legislature   and   Presidential    rule    
has    been    imposed    there. Thereafter—
after    the    imposition    of Presidential rule 
on 27th March 1974— delimitation work is 
over, electoral rolls are ready and there are 
only 30 seats in   the   Assembly.    When 
that   is   the situation, there is no justification 
whatsoever  for not    holding    an    election. 
Without holding elections to the legislature, 
the Government is trying to hold elections to  
municipalities and pancha-yats, perhaps, in 
the hope that it would 

get strength and perhaps to see if the 
Congress could come into power there. 
Formerly, the whole area of Pondi-chejrry 
was a collection of communes, including small 
villages with Mayors and Deputy Mayors 
having greater powers. Now these Mayors and 
Deputy Mayors have been dismissed and their 
places have "been taken by bureaucrats, with 
the result there is no sense of democracy in 
the councils and the bureaucrats are not 
cooperating with them at all. It is the sweet 
will of the bureaucrats which prevails over 
there. Before the imposition of President's 
rule in Pondicherry, that is, when there was a 
legislature there, Pondicherry was surplus in 
rice; there was abundance of milk;   there   
was    abundance    of    fish. 
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Now rice has disappeared because all the 
rice has been smuggled out of Pondicherry. 
There is no proper procurement in time and 
now rice is being sold at Rs. 5/- a Kg. People 
have to stand in long queues for rice. Since 
there are no sufficient stocks of rice, people 
do not get it and there will be suffering and 
even starvation in Pondicherry if sufficient 
stocks of rice are not supplied. 

Milk was in plenty in Pondicherry earlier. 
The production was about 17,000 litres a day. 
Now it has come down to 700 litres a day. 
Milk is in scarcity there. This is due to the 
bungling of the bureaucrats. There is no 
proper system of collection and distribution of 
milk. The Lt. Governor and the Chief 
Secretary are responsible for this state of 
affairs. 

This territory has great possibility for 
maritime fishing and inland fishing. But this 
Department has been totally neglected. So, the 
people of this area where there was plenty in 
rice, milk and fishes are now faced with a 
situation where they will die of starvation if 
sufficient stocks of rice are not given to them. 
Whatever stocks of kerosene and sugar are 
sent to Pondicherry, these are disposed of 
even before they reach the borders of 
Pondicherry. 

The conditions of road in Pondicherry are 
very bad. The maintenance of these roads is 
very poor. The supply of drinking water is 
inadequate. The Government employees 
working in Pondicherry are eligible for the 
same scales of pay as the Central employees 
are paid, according to the recommendations of 
the Third Pay Commission. But they are not 
getting it. They are protesting against this and 
may even go on hunger strike. 

The people of Pondicherry are suffering 
under this long Presidential rule. Therefore, 
election to the Pondicherry Assembly should 
be held as early as possible.    I hope there will   
be   early 

election to the Pondicherry Assembly so that 
the representatives of people there can voice 
these grievances in their Assembly and remove 
their sufferings. Under the Government of the 
Union Territories Act this Assembly is not a 
fullfledged Assembly. Still they have some 
power. People there should get the benefit of 
the Assembly. Therefore speedy election 
should be held to the Assembly. 
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SHRI M. KAMALANATHAN: We are 
supporting him because he belongs to the 
minority community. 
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I OM MEHTA: Why should the 
Government be blamed for the tardy work of 
the Committee? 
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SHRI S. S. MARIASWAMY (Tamil Nadu): 
Mr. Deputy Chairman, Sir, as the Deputy 
Leader of the D.M.K. group here, with all 
defference to my good friend, Mr. Mathur, I 
totally deny his allegation. There is absolutely 
no understanding nor is it in the offing between 
the Congress and the D.M.K. in Pondicherry or 
anywhere. The Presidential election has got 
nothing to do. And my friend, Mr. Valampuri 
John has also demanded earlier elections and 
my good friend, Mr. Mathur, might not have 
listened to him. 
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DR.    K.       MATHEW       KURIAN 
(Kerala): Sir, we had an occasion to discuss 
the Pondicherry Appropriation Vote on 
Account earlier. On that occasion also many 
Members of this House had indicated the 
cancerous growth of anti-democratic attitude 
of the Government in bringing forward 
Ordinances to appropriate moneys from the 
Consolidated Fund. Even today, after all the 
criticisms made in both the Houses, we do not 
have the elected State Assembly in 
Pondicherry and the Parliament is called upon 
to vote the accounts from the Consolidated 
Fund. 

Sir, last time we had in detail shown the 
basic malady, namely the progressive decline 
in the functional role of the Parliament and the 
Government's attitude to circumvent 
democratic processes. Sir, I would like to use 
this opportunity to highlight some of the pro-
blems facing Pondicherry. Some of the 
problems are continued to be neglected because 
of the geographical situation of Pondicherry and 
by the gross neglect of the Centre with regard 
to this area. Sir, according to the 1971 Census 
the density of population in Pondicherry is 983 
which is an increase from 780 of 1961 Census 
per kilometre. In particular, the area called 
Mahi with an area of hardly 9 square 
kilometres is one of the highest densely 
populated in the world. The density of 
population in 1961 is 2165 while in 1971 it is 
2570 per kilometre. It is one of the highest 
densely populated and, therefore, it has 
concentrated economic problems that we could 
find in highly densely populated areas. 

Moreover, the population of Scheduled 
Castes in Pondicherry according to 1971 
census is about 15.46 per cent of the total. 
Agricultural labour aga-in, according to 1971 
census is 46,275 plus cultivators. Many of 
them are small cultivators numbering about 
16,709. Similarly, fishing, live-stocks and 
forestery keeps another 7,212 people engaged 
in 
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such occupations. Unfortunately, manu-
facturing and processing except certain 
handlooms and household industries, hardly 
exist. 

Sir, agriculture, particularly in terms of 
modern agriculture has been neglected in all 
parts of Pondicherry. It is very tragic that 
while in many other areas, the net area sown 
has grown in practically every other State, in 
Pondicherry, compared to the figures 
available, the net area sown declined from 
31,523 hectares in 1970-71 to 31,470 in 1971-
72. Latest figures are not available but the 
fact that during a period of so-called green 
revolution, Pondicherry witnessed a decline 
in the net area sown, shows that both the local 
Government and the Central Government 
when this area is under its charge, have been 
neglecting this area which primarily gets 
sustenance from agriculture. This is also true 
about the area under irrigation. According to 
the figures available with me, the net area 
under irrigation also declined in Pondicherry. 
Therefore, we have a very serious problem of 
agriculture which other States in India do not 
obviously have. 

Sir, about groundnut and gingly which are 
some of the very important cash crops, for 
instance in 1970-71, the area under 
cultivation of groundnut was 3,551 hectares 
but it declined in the next year to 3,458 and 
naturally, as a result, the production in metric 
ton also showed a decline. 

Sir, now when we look at the Appropriation 
Bill proper, what do we find? I have tried to 
compare the present Appropriation Bill with 
Vote On Account which was presented to us 
much earlier. We find that the pattern of in-
vestments remains basically the same. 
Despite serious criticism made on earlier 
occasion, Government has not thought it fit 
to change the allocation pattern. I broadly 
like to bring to the attention of the 
Government, through 6—22 RSS [ND/74 

you, a few glaring facts. For instance, 
tourism which has a great potential in 
Pondicherry, continues to get neglected year 
after year when budgetary allocations are 
made less and less not only in relative term 
but in absolute term. In 1972-73, 
Government spent on tourism in Pondicherry 
lis. 5.02 lakhs but it has been declining. In 
the revised estimates for 1973-74 given to us 
earlier, it is Rs. 4.87 lakhs and in the budget 
estimates given to us earlier, it was much 
less. Even now I find that additional 
expenditures have not been properly made 
for tourism. 

Similarly,  roads    and    bridges    continue 
to get neglected with less investments. Even in 
the case of relief on account    of    natural    
calamities,     today Kerala is in the midst of 
very    serious floods; Mahi is no exception    
but    the amount of money  allocated    for 
relief due to natural calamities also goes on 
declining, according to the figures available 
with me. More important than that, except 
possibly in Education and Medical Health   
where    Pondicherry    has a tradition, 
Pondicherry has certain benefits in these 
special sectors of social services,  in  the 
crucial productive sectors of agriculture and 
industry, we find the expenditure much less. 
On the contrary, as one of our hon. Members 
from the Opposition side, said   earlier,    
Government has cheerfully    expanded the ex-
penditure on police and jails. Government want   
to have a situation   where they will have 
autocratic control on the people while they 
refuse to give more and more allocations for 
basic productive sectors    of    industry,    
agriculture, tourism,  and so on.  Government 
have no difficulty in providing more money for 
police. In 1972-73 Account, the expenditure on 
police    was    hardly    Rs. 37.17 lakhs but in 
1973-74, it increased to Rs.  45.47 lakhs    and    
in     1974-75 budget estimates given to 
Parliament on an earlier occasion, it was    Rs.   
50.78 lakhs and I find from the Appropriation 
Bill now, it is Rs. 56.5 lakhs. 
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[Dr. K.  Mathew Kurian] 
So, there is no dearth of resources so far 

as the repressive OT coercive instruments of 
the Government are concerned. Government 
have enough money. They will somehow 
increase the taxes on the people and save 
enough for police and jails, but for 
productive investments money does not 
come. Similarly, in the case of labour and 
employment you will find that ui 1972-73 
the amount was Rs. 12.12 lakhs and in 
1973-74 it declined to Rs. 9.4 lakhs. Apart 
from productive investment, even in the 
case of relief for calamities and for 
employment generation schemes, the money 
allotted is less and less, except possibly for 
education and health, which is also a 
reflection on the traditional growth of these 
two social structures. So far as police and 
jails are concerned, the Government has no 
difficulty in modernising it and giving them 
all kinds of facilities so as to see that the 
repressive arm of the Government is 
strengthened on the eve of the next 
elections. I, therefore, protest very 
vehemently against this type of allocation 
policy and this type of budgetary policy 
which is implied in this Appro-pration Bill, 
I request the Government to retrace their 
steps even at this late hour, lest they should 
learn their lesson at the polls in the next 
elections 

SHRI K. R. GANESH: Sir, I am thankful 
to the hon. Members who have participated 
in this brief debate. Earlier also during the 
discussion on the Vote on Account many 
points were raised by hon. Members and, if 
I am permitted to say so, this discussion is 
more or less broadly a repetition of what 
has been said earlier. I am also thankful to 
many hon. Members who come from either 
Pondicherry or from the neighbouring areas 
or from the South and also to the other 
Members for raising the problems and 
difficulties of the people of Pondicherry and 
the problem of its development.  Once in   a 
way  one 

likes to mention a good fact. I would like to 
mention the fact that Shrimati Pratibha Singh 
probably raised many points in relation to the 
problems of Pondicherry although she does 
not belong to that State. It is agreed and there 
is no difference of opinion that we all regret 
that the Budget of Pondicherry should be 
discussed in this House. The Government and 
also the party to which I belong share the 
feeling with hon. Members that Pondicherry 
should have a popular Government as early as 
possible and it should be able to manage its 
own affairs. 

Many points have been raised by hon. 
Members. Now, Sir, you will agree with me 
that it will not be possible for me to give 
detailed answers to all the questions because it 
really belongs to the sphere of the Legislative 
Assembly of Pondicherry, but I shall try to deal 
with some of the questions for which I have 
got answers. We are aware of the 
circumstances in which the Pondicherry 
Government fell. We are also aware of the 
political situation in Pondicherry. There are 
certain realities in the Pondicherry situation. I 
am not aware of my friend, Shri J. P. Mathur's 
stunt that elections are not being held because 
of some sort of dialogue or efforts being made 
to see that the Congress party has some sort of 
understanding with the DMK. I am not aware 
of that. There is a reality in Pondicherry and 
the President's rule extends till September. 
After the report is received by the Central 
Government from the Administrator of 
Pondicherry, i.e., the Lieut.-Governor, the 
Central Government will make up their mind 
as far as elections in Pondicherry are 
concerned. 

There were many points which the hon. 
Members have raised. I would like to answer a 
few of them. For the development of 
Pondicherry much more allotment will be 
necessary, there may be certain aspects of 
Pondicherry's deve-, lopment which may not 
have received 
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the necessary allotments—these are matters 
which have to be continuously under review 
and continuously augmented. But broadly 
speaking, Pondicherry is not, as I happened to 
mention in the -other House, a backward area 
as may appear from the various references 
made by the hon. Members. I will give certain 
figures. The expenditure with regard to 
Pondicherry has risen to Rs. 1501.44 lakhs in 
1974-75 from Rs. £63.92 lakhs in 1969-70, 
almost double. The receipts also have risen 
from Rs. 393.01 lakhs in 1969-70 to Rs. 
686.28 lakhs in 1974-75, which is also 
double. Now, Sir, as far as Plan expenditure is 
concerned, the Plan outlay of Rs. 400 lakhs 
approved by the Planning Commission for 
1974-75 for State Plan schemes is an all-time 
high. And the Planning Commission has 
approved an outlay of Rs. 5.25 crores 
comprising Rs. 4.00 crores as Central 
assistance and Rs. 1.25 crores to be raised by 
additional resources by the Territory 
Government. The total Plan outlay including 
Centrally-sponsored schemes and agricultural 
recoveries, etc. will be Rs. 428.24 lakhs, and 
this is sectorially divided among the various 
sectors in which the emphasis and 
predominance have been given to those 
schemes which are necessary for agricultural 
development, social service, for power and I 
and other things. 

Dr. Mathew Kurian knows- about 
Pondicherry, and as far as education is 
concerned, the share of education in 
Pondicherry is almost 17.5 per cent of the 
total outlay. Whether due to traditional 
reasons or due to the fact that those 
traditions have got to be continued—for 
which outlay has got to be provided—the 
percentage of literacy comes to about 46 of 
the national average. 

Hon. Members have raised the question 
of a Central University there. Now, Sir, a 
decision has been taken to set up a Central 
University during the    Fifth 

Plan period and the necessary land has been 
made available by the State Government. 
Also, Sir, proposals have been ini t iated for 
making collegiate education free to the 
students up to the degree level. 

In health also, in per capita bed strength, 
Pondicherry stands far higher than many 
other parts of the country. Power allocation 
has been 14 per cent in the present budget. 
The Planning Commission has accepted in 
principle the setting up of a 'thermal power 
plant for Pondicherry for which the neces-
sary preliminary arrangement and surveys of 
the project are being processed. 

About agriculture, an Agricultural 
Polytechnic will soon come into being in 
Pondicherry. The present production level of 
1,20,000 mt. of foodgrains and 2,00,000 mt. 
of sugarcane will be maintained in 1974-75. 
Production of oilseeds and cotton will also 
go up. All the agricultural programmes have 
been maintained in the present Budget. The 
targeted coverage is 60,000 hectares by the 
end of the Fifth Plan as against the present 
gross cultivated area of 57,600 hectares. 

Sir, a co-operative sugar factory is also to 
be set up during the current year. The one 
Rural Industries Project allotted by the 
Government of India will start functioning 
during the Fifth Plan. Steps are being taken 
to establish an Industries Development 
Corporation during 1974-75 which will offer 
various incentives to the industries in the 
territory. 

The hon'ble lady Member referred in her 
speech to fisheries. A Fisheries Training 
Centre at Pondicherry will be set up. The 
existing fleet of seven fish vans will be 
enlarged by the addition of one van during 
the current year. One ice plant-cum-cold 
storage unit will be set up at Mahe. The in-
shore Fishing survey station set up    at    
Pondicherry 
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[Shri K. R. Ganesh] will be taking up the 
survey of fishing grounds off the coast with 
the help of three mechanised boat hulls. 

As far as slum clearance is concerned, 
during 1974-75, 96 units are proposed to be 
taken up. In addition about 300 developed 
plots will be made available to the slum 
dwellers. A motel will be set up in 
Pondicherry. The Youth Hostel will be a 
central sector scheme for which necessary site 
has been acquired. 

Now, Sir, my idea in giving these figures 
was not to create a very rosy picture of 
Pondicherry. It is just to indicate the progress 
that has been made there and that necessary 
allocation has been made there. Necessary al-
location has been made because Pondicherry 
is Union territory and all the revenue 
expenditure is met by the Central 
Government. 

Even last time I replied about police 
allotment. The increase in police allotment has 
been mainly due to purchase of more vehicles 
and equipment. I know it would not satisfy the 
hon'ble Members. But for the purpose of 
records I think it is necessary to repeat it. It 
was pointed out that the grant-in-aid has been 
reduced this year. This is not correct. If you 
look to page 5 of the Explanatory 
Memorandum, net expenditure on revenue 
account, you will see that the grant-in-aid has 
been more there. 

Sir, some hon'ble Members referred to the 
Pay Commission. As far as classes 2, 3 and 4 
are concerned orders have been issued. On 
account payment has already been made 
because the Budget had to be passed. D.A. 
arrears have already been made and arrears 
will be paid as soon as the Budget is passed in 
this House. There are certain categories which 
arc to be announced also for which 
notification is awaited. I am aware that there 
are many anoma- 

lies as far as Pondicherry pay scales are 
concerned because some of the scales were the 
Tamil Nadu scales and some were different 
pay scales. Sir, the Ministers who belonged to 
the former Government as well as the 
Members of the D.M.K., the C.P.I, coalition 
had discussed with the Finance Ministry and 
Mr. Subbaiah the veteran leader of 
Pondicherry, when he was the Health Minister 
also raised many issues as far as the anomalies 
are concerned. Actually a Committee was set 
up with the Pondicherry officers as well as the 
officers of the Finance Ministry. They went 
into the question. 1 do not know v. is the 
present position. As 1 said, there are many 
anomalies because of various orical   factors. 

With these few words I commend this 
Appropriation  Bill. 

MR.  DEPUTY  CHAIRMAN :    The 
question is : 

"That the Bill to authorise payment and 
appropriation of certain sums from and out 
of the Consolidated Fund of the Union 
territory of Pondicherry for the services of 
the financial year 1974-75, as passed by the 
Lok Sabha, be taken into consideration." 

The motion was adopted. 

MR.  DEPUTY  CHAIRMAN:    We 
shall now take up clause by clause con-
sideration of the Bill. 

Clauses 2 and 3  and the    Schedule were 
added to the Bill. 

Clause 1, the Enacting Formula and the 
Title were added to the Bill. 

SHRI K. R. GANESH: Sir. I beg to move : 

"That the Bill be returned." 

The question  was put and the motion was 
adopted. 
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1. STATUTORY RESOLUTION 
SEEKING DISAPPROVAL OF 

THE INDUSTRIES (DEVE-
LOPMENT AND REGULATION) 

AMENDMENT ORDINANCE, 
1974 (No. 6 OF 1974) 

2. THE INDUSTRIES (DEVE-
LOPMENT AND REGULATION) 

(AMENDMENT) BILL, 1974 

SHRI V. K. SAKHLECHA (Madhya 
Pradesh): Sir, I beg to move the following 
Resolution: 

"That this House disapproves the 
Industries (Development and Regulation) 
Amendment Ordinance, 1974 (No. 6 of 
1974) promulgated by the President on the 
29th June, 1974." 

[The  Vice-Chairman    (Shrimati   Purabi 
Mukhopadhyay) in the  Chair] 

". . . under the Sick Textile Undertakings 
(Taking Over of Management) Ordinance, 
1972, when it was also decided, in 
principle, to nationalise all these 103 textile 
undertakings eventually." 

 

 



171   Industries {Development and     [ RAJYA SABHA ]              Regulation) (Amdt.) Bill,   i97« 172 
 

 

"Dr. Nag said that several States where 
such mills are concentrated were opposed to 
the centralisation of management, as has 
been suggested by the Union Ministry. The 
proposal of centralisation, it has been 
pointed out, is a retrograde step, particularly 
when decentralisation under 1968 scheme 
adopted by the Union Government has 
produced good results." 
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[Shri V. K. Sakhlecha] 

Mr. Tripathi said today that both the 
bureaucracy and the private mills got jittery 
about the reforms he has suggested in the 
management of the Corporation and the 
experiment he has initiated by handing over 
the Ayo-dhya Mill of Delhi to the labour 
which was earning Rs. 3.5 lakhs a month 
not only wiped out the loss, but it started 
making a profit. For the first month it 
earned a profit of Rs. 29,000/- and in the 
second month it earned Rs. 50,000/-. When 
this experiment began to succeed the private 
sector management began to be panicky. 
He submitted his resignation on August 19 
last as he could not continue as Chairman 
without adequate support and powers. Since 
then he met the Prime Minister once and 
the Industrial Development Minister, Shri 
C. Subramanirun. thrice to discuss the 
issues raised in the letter. Mr. Subramaniam 
did not agree with the suggestion he made to 
constitute the Board of NTC with more 
technical directors and representation of 
labour. The present Managing Director of 
the NTC, Shri A. K. Dhar, was unwilling to 
transfer to him powers of the management 
he was enjoying in the dual capacity as 
Chairman and the Managing Director. 
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THE MINISTER OF INDUSTRIAL 
DEVELOPMENT    AND SCIENCE & 
TECHNOLOGY    (SHRI    C.  SUBRA-
MANIAM): Madam, I beg to move : "That  
the  Bill  further    to  amend the Industries 
(Development and  Regulation)  Act,   1951,     
be  taken  into consideration." 

Madam, this is a very small Bill and, 
unfortunately, we had to resort to the issue 
of an Ordinance and that is why the 
honourable Member, I am sure, has taken 
objection to it. I am quite well aware of the 
attitude of the Members with regard to the 
issue of Ordinances and I am in full 
sympathy with the sentiments expressed by 
the honourable Members in this connection 
and also the attitude taken by this House and 
the other House with regard to the issue of 
Ordinances in general. But this is a peculiar 
case and I hope they would not put it under 
the general category of issue of Ordinances. 

Madam, the honourable Members would 
observe that there was one mill which was 
taken over under the Industries 
(Development and Regulation) Act fifteen 
years ago. It is an isolated instance and, 
ordinarily, perhaps it would have been 
handed over to the owners after the expiry 
of this fifteen-year period under the 
Industries (Development and Regulation) 
Act. But, after the taking over of the 103 
mills and after the expiry of this fifteen-year 
103 mills, naturally, this isolated mill which 
was taken over fifteen years ago, could not 
be returned while all the others were being 
nationalised. Therefore, this also had to be 
included in the general nationalisation Bill 
which is coming up very soon before the 
Parliament. That is why we are hoping that 
perhapas that Bill will come in time here 
and this mill also can be included in it. But I 
do agree that we could have, 

with a certain amount of foresight, brought 
forward this Bill during the last session itself. 
But on that account alone this cannot be 
brushed a side because without the issue of the 
Ordinance the mill would have reverted to the 
management leading to all sorts of 
complications with regard to the management 
of assets and liabilities and so on. That was. 
why the Ordinance was issued and now it is a 
question of validating that Ordinance which 
has extended the time-limit from fifteen years 
to seventeen years. All the other matters to 
which the honourable Member made a 
reference. I am sure, are relevant, not here, but 
when we would consider the nationalisation 
Bill relating to the 103 mills which, as I have 
said earlier, will be coming up very soon 
before this House and I will not go into the 
various matters raised by the honourable 
Member at this stage. But I am sure that there 
will be an occasion for the honourable Member 
to raise them again. 4 P.M. 

In any event, I will have to deal with all 
these matters and many more things when the 
nationalization Bill is before this House. 
Therefore, as far as this Bill is concerned, as J 
said, this is a very simple one and, therefore, 1 
would request this hon. House to accept this 
Bill. 

With regard to the various other matters, 
with regard to the management, the past 
management, of 103 mills, if there had been 
any difficulties or any deficiencies, that could 
be raised when we consider that Bill. . . 

SHRI V. K. SAKHLECHA : When is that 
Bill coming? 

SHRI C. SUBRAMAN1AM: During this 
session. It is almost ready, and therefore I 
would plead with the hon. Member, who is 
moving the other Resolution and also plead 
with other hon. Members to accept this simple 
Bill. 

Sir, I move. 
The questions were proposed. 
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SHRI S. G. SARDESAI (Maharashtra) : 
Madam, Vice-Chairman, the first question 
before us is in respect of the necessity of this 
Ordinance. Now, ! the Minister has already 
admitted, if not confessed, that it was 
definitely ! possible to bring this Bill in the last 
session, in which case, obviously, an ordinance 
would not have been necessary. So, why was it 
not brought in the last session? For that, he has 
not given us any explanation whatsoever. . . 
(Interruption) ... I hope the Minister will 
please follow us, for, Madam, I think, it would 
be necessary for him to reply. I must repeat for 
his benefit that I would like to know the reason 
as to why this was not brought during the last 
session. So, obviously the Minister or his  
Ministry and  Department. * . 

SHRI MAHAVIR TYAGI: He was 
not the Minister in charge of this portfolio in 
the last session. 

SHRI S. G. SARDESAI: Government is a 
continuity, and either he has to take the 
responsibility of what his predecessor did or 
he has to criticize him. One of the things he 
has to do. He cannot have it both ways. His 
Ministry cannot act like Rip Van Winkle. It is 
not so simple as that. I think the real reason is 
the growing contempt which this Government 
has developed for democratic procedures. 
That is the reality. Otherwise it is quite 
obvious that you could have brought this Bill. 
But just being accustomed, without any 
defence whatsoever, you are constantly going 
on issuing ordinances. That is why when the 
Minister appealed to us just now to give a 
special consideration, it does not convince me 
at all; I must be very frank. This could have 
been done in the last session. That has not 
been done and you are getting accustomed to 
very bad things and we can only say that you 
have no regard for the normal democratic 
procedures. 

At the moment as we stand here now, 
either we adopt this    Bill or the 

mills revert to the original owner. I do> not 
want the mills to revert. In view of that, 
obviously I am supporting this Bill. The 
Minister says that the Bill with regard to the 
nationalization of these mills is almost ready 
and it is going to-be introduced in this very 
session. That is very good. But one point 
which I would like to state is this. I do not 
necessarily expect him to reply here and now, 
since he has himself stated that the 
Government is examining the question of 
valuation of the assets and liabilities of these 
mills which have been taken over. 

The point which I want to make is that the 
question of the valuation of these sick mills is 
a radically different question than the question 
of the valuation of other types of properties, 
whether industrial or other properties which 
are normally taken over by the Government 
for nationalisation. There is a very vital 
difference. These mills were made sick—a 
very beautiful metaphorical word — and 
ruined by the criminal policies followed by 
their former owners. That is the fundamental 
difference. I do not want to take the time of 
the House. But I want to read a brief 
paragraph from an article written by Mr. D. J. 
Madan, whom surely the Minister knows. He 
is the Chairman of the Maharashtra State 
Textile Corporation. He worte an article in the 
Illustrated Weekly of India. I want to read out 
that paragraph because it is extremely relevant 
to the question. This is what he says : 

"It will be interesting to know how these 
Mills, some of which had the reputation of 
being the best Mills in the country, became 
'sick'. By and large, 'sickness' of these mills 
was man-made and not as a result of a 
natural calamity or unavoidable cir-
cumstances. Most of these mills were 
flourishing till a few years ago and were 
producing quality cloth which found ready 
market in this countn. as well as  in foreign 
countries. The 



181   Industries {Development and           [ 5 AUG. 1974 ]              Regulation) (Amdt.) Bill, 1974   182 

avarice of owners exhibited itself in two 
different ways." — 'Avarice' is the word 
used by Mr. Madan, Chairman of 
Maharashtra State Textile Corporation. 

"In  some cases the entire    profits of the 
mills  were diverted    towards setting up of    
new    industries which yielded quicker and 
bigger profits. It will  not  be very wrong  to 
say that most of the diversification of Indian 
industry was  made  possible    by the money 
generated by the oldest industry, viz. the 
textile industry. This was not altogether an 
unwelcome development, provided the 
owners of the textile  industry had    the    
foresight    to plough back a fraction of these 
profits into the textile mills for carrying out 
essential    maintenance,      renovation and 
replacement of old    machinery. This would   
have     helped to    keep alive the goose that 
laid the golden eggs.    In other cases, the 
avarice of owners took a more ugly shape 
when the textile industry fell into the hands of 
speculators   who were   interested in  taking 
maximum  money    out  of the  mill9 for their 
personal  benefits to the detriment of the mill 
company, its    shareholders    and       
employees. They  did this by   manipulating 
purchases of  cotton  and stores,  sale of yarn 
and cloth and   providing   jobs for their own   
relatives on fat   salaries.    The result was 
that while the owners  of the textile mills  
grew  richer and richer, the mill   companies 
themselves became poorer and poorer, till 
they closed down and went into the  hands  of 
the Liquidator. Behind almost every 'sick' 
mill   there is the tragic story of gross mis-
management, rapacious greed and callous 
disregard for  the  fate  of  the    workers    
who sweated  to  keep the wheels    of the 
industry moving." 

I request the Minister and I do hope that when 
the Minister conies forward with a Bill for the 
nationalisation of these  mills,   he  will  keep  
in   view  this 

background of the collapse    of  these mills. In 
many cases, actually the liabilities are greater 
than the assets. In those cases, legally 
speaking, the    assets are greater    than    the 
liabilities.    So many other factors have come 
in.  And today some of these mill    owners are    
again demanding that the evaluation of their 
property should be made on the basis of the 
existing    price in  the    market, which is 
obviously much,   greater than the earlier 
price.    All these   problems are there.    
Recently, I had an occasion to meet the 
Chairman of the National Textile Corporation.    
At the    moment that Corporation is being 
examined. So, this is a factor which   is very 
relevant and it has nothing to do with only ab-
stract    principle but the fact   that this has 
been done must be taken into consideration on 
the question of compensation.    Otherwise, I 
do not understand the factory owners running 
away with money,   embezzlement    and    all 
those things.   There is no end to that.   Then 
there are mills  where  Government puts in 
money; workers work for  years   at low wages 
and they do no^  get full wages or dearness    
allowance or    bonus, and that is how the mills 
stand on their own feet.   Most of them    are   
running at a profit that is a good development. 
In      these      conditions,      when      they ate 
thinking    of    nationalization,   I   do want 
that this  factor   is  kept  in mind. and the 
question of    compensation   in respect of 
these mills is not   put    on a par with the 
question  of compensation for running units. 
This is a very, very important point. And since 
the Bill has not    been presented    to us and it 
is   under    preparation,    it   is    only at this    
stage.    I    can    tell    you     this. Otherwise, 
when the Bill is ready    and you bring it, with 
a majority you will be able to pass it through.   
I want the Ministry to keep this    in view.    
Apart from    morality,    apart form    politics, 
from purely legalistic considerations, if there 
are any concerns which   deserve to be taken 
over without any compensation,   I say,   
legally   it is these sick- 
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[Shri S. G. Sardesai] mills. In some cases, 
the mills should not only be taken away but in 
addition criminal proceedings have to be laun-
ched. This is the whole position. And I hope at 
least on this point, the Minister will be able to 
give us a proper assurance at this stage before 
the question   of compensation   is  
considered. 

SHRI A. G. KULKARNI (Maharashtra) : 
Madam, at the outset, I had to support the Bill 
brought out by the Minister. Madam, I am one 
with my friend, Mr. Sardesai, when he 
suggested that this is not a larger Bill. Act-
ually, it will have to be a larger Bill to take 
into consideration the points which are in our 
minds and which we would like to suggest to 
the Government, and a comprehensive Bill 
may be brought out. I think, the Minister is 
having a dialogue with various State Ministers 
on this National Corporation whether it should 
be decentralized or centralized, etc. About 
compensation, I am also one with Mr. 
Sardesai when he has suggested that the 
quantum of compensation to be given to these 
sick mills which are being taken over under 
the new constitutional amendment has to be 
very carefully worked out. Madam, I have got 
personal experience as a Director of the State 
Textile Corporation. I have found out that the 
liabilities side has been created in such a 
manner, as has been rightly pointed out by my 
earlier speaker, that these are the man-made 
liabilities. And the Government should not 
take any lenient view of the misdeeds of the 
textile mill owners and their own greed to 
grab money has brought the mills to such a 
very bad state. So, I do recommend that while 
granting compensation, the very strong 
feelings of the Members of Parliament in 
regard to those who have done economic 
offences have to be taken into consideration. 
Sir, along with this, I want to know from the 
Minister his mind in working out the entire    
programme  of    decentralisation 

of the working of the National Textile 
Corporation. Though it has got at present 
nothing to do with the Bill itself but this is a 
subject which is being very hotly discussed. 
Today I read a newspaper report wherein Mr. 
Sarin, Adviser to the Governor of Gujarat, has 
made some comments as regards the 
relationship between the State Textile 
Corporation and the Central scheme of having 
a centralised control over the textile mills. I 
would request the Minister to give out his 
mind since such a problem has arisen in 
Maharashtra also where, I think, 21 mills are 
being run by the State Textile Corporation on 
behalf of the State Government. I have 
personal knowledge in this matter since I was 
a Director of the State Textile Corporation for 
three years and my experience is that a 
decentralised authority would be better than a 
centralised authority. Iliave gone through 
several centralised projects of cotton and I 
have found out that there is neither operational 
efficiency nor economic working of these 
mills. Cotton is now traded in almost every 
State and on account of monopoly 
procurement schemes, there are different 
schemes of different State Governments, it 
will be better if these decisions are taken at the 
State level by the State bodies. Similarly, State 
Governments are more in tune with the tempo 
of labour movement in their States or the 
tempo of labour movement in that particular 
area, wherby they can adopt such measures 
which will be suitable for running those textile 
concerns at a profitable margin. 

Similarly, I do feel that the day to day 
administration being in the hands of, what you 
call, the Controller or the Chief Executives, 
wh» are going to be appointed in these sick 
units, the control from Delhi would be a little 
remote control and I do feel that the State 
control will be in the lasting interests of the 
textile industry. I had no occasion to discuss 
the matter with 
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the Minister. Whatever we know is only 
from the press reports and that is that some 
discussions were held with the State 
Ministers of Industries. Besides, there was 
some newspaper report from Gujarat today. 
All this is for Minister's consideration. 

The third point and the last point which I 
want to make is that after taking over these 
mills, I think the time has come when in the 
Fifth Plan— though the prices are rising very 
high and the present propoitious time for the 
textile industry may not last for a very long 
time—there is need for massive investment in 
these textile corporations. Government has 
already taken over 103 mills and more mills 
may come at a J later stage. The production 
of these mills will be of a larger magnitude 
and for this purpose massive investment for 
modernisation is necessary. Mr. Sar-desai 
has left this place. I wanted one point to be 
clarified by him. 

One of the difficulties that the textile 
corporations are facing in running these sick 
textile mills is the fact that they are heavily 
loaded with the labour force. When these 
mills were installed and when these mills 
were running they had the old system of 
running under which the component of 
labour for one thousand spindles was very 
high. In the modern times that labour 
component has come down because of 
modernisation and installation of new 
machinery. I have found out a mill in 
Sholapur which was taken over and here the 
labour component is as high as 8 per cent 
per thousand spindles, which is very heavy 
and no mill today with any modernisation 
can run that with profit. Here also it is for 
the labour leaders to co-operate. When they 
say that they have accepted less pay, it is a 
very welcome move. This has been done 
particularly in Maharashtra and, I think, in 
other States also it might have been done. 
But, in Maharashtra I know the labour has 
co-operated with the    Government In    
accepting   lower 

wages in running sick textile mills. But this 
cannot be a permanent feature. They had to be 
paid and they had to be compensated—not 
only paid but also compensated. I fully agree 
but, along with it, unless there is 
rationalisation in the larger interest of the 
Government textile industry, it will not work. 
So I only request the House and particularly 
the interests of labour that it is in their own 
peimanent interest "to have a fruitful dialogue 
with the Government for rationalisation of 
labour in the textile mills which are going to 
be taken over by the Government. 

Madam, I have not to say anything else. I 
support the Bill and I hope that the Minister 
will give out his mind on these problems and 
particularly take the steps which we have  
suggested. 

SHRI T. N. SINGH (Uttar Pradesh) : 
Madam Vice-Chairman, on the face of it this 
appears to be a simple Bill, the intention being 
to extend the period of take-over of these 
textile mills from IS years to 17. Originally, in 
1951 when this Act was passed, the intention 
was to have, in all, ten years' control over sick 
mills and organisations like these. But, later 
on, in 1965 I think, we amended the Act and 
extended the period to another five years. Now 
the Minister has come forward extending the 
period to 12 years instead of ten years. In all 
Government management can extend to 17 
years. Simply state I think, the Minister made 
out a good case. Because in some cases the 
period was going to expire, naturally some 
measure had to be taken and a Bill of this kind 
is necessary. But I do want to say that if it is 
for the purpose of evaluating the assets and 
liabilities that this extension of period is 
required, my one simple comment is that after 
all these mills had Been in control of the 
Government for several years and in the 
course of several years of control and 
management they have not been   able to 
assess the assets and 
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[Shri A. G. Kulkarni] liabilities of these    
concerns    does no credit    to    Government    
management. That is the least I can say. 

Then I think the intention is, as the 
Statement of Objects and Reasons says, to 
nationalise all these 103 textile mills. Out of 
these 103 mills, 57 are being controlled and 
managed under the Industries (Development 
and Regulation) Act and the remaining 46 
under the Sick Mills Act. All these or most of 
these are textile mills if my understanding is 
correct. What I want to say is that if you 
declare your intention that you are extending 
this period in order to nationalise, you are 
opening the question to a legal controversy. 
Though your intention originally was only to 
manage them efficiently, you have tried to 
play tricks by extending it for two years only 
in the initial stages and, therefore, you have, in 
a way, resorted to a subterfuge. I also want 
these mills to be nationalised. I am all for 
extension of the public sector. But I feel that 
by making this Statement of Objects and 
Reasons a mistake has been made. Such a 
statement should not have been made. You 
should have only said that the Government is 
considering the possibility of nationalising 
them. 

SHRI C. SUBRAMANIAM : It has already 
been declared in Parliament when the 
takeover of the sick mills Bill was passed. 
Therefore, I am not laying down a new policy. 
A declaration has been made and a commit-
ment has been made. 

SHRI T. N. SINGH : If a declaration has 
been made, that is all right, but by saying it in 
the Statement of Objects and Reasons and 
then going in for only two years' extension, I 
think, you will be liable to be questioned in a 
law court. That is my opinion. I have no very 
high opinion of the law department of the 
Government of India. They have been many 
times mistaken 

in their advice and I who am in agreement 
with the general policy approach feel that a 
mistake has been made. Anyway, it is one 
view against another. 

Apart from that I want to make certain 
observations regarding the whole policy of 
taking over sick mills under our Industries 
(Development and Regulation) Act. Madam, 
this Act was passed because we had then 
thought of having planned development in the 
country. At the outset of the very first Plan we 
passed this Bill. 7 was a member of the Select 
Committee on this Bill in 1951. Licensing, etc. 
flows from this Act. Wherever any mill or fac-
tory was getting stagnant and was being badly 
managed, Government took the power to take 
it over till it became a sound organisation. The 
intention declared in the Act was this much 
only and it holds good even today that a 
concern would be handed back to the original 
owners as soon as it was set right. That is the 
declaration in the Act. We are/expected to 
hand them back to the owners. Some mills 
were even handed back to the owners. Now, I 
know what happens in such cases. When I was 
there in Shri Subramaniam's place I wanted to 
nationalise a concern. The legal opinion was 
that it could not be nationalised and we would 
have to pay a price for it through arbitration or 
some such machinery or by  mutual  
agreement. 

SHRI BABUBHAI M. CHINAI : At 
that time the    Constitution    was     not 
amended. 

SHRI T. N. SINGH : I know that. Then I 
felt it very much. Here was a concern which 
was running at a loss. All its assets had been 
virtually frittered away. The Government puts 
its money, puts the nation's money and brings 
the mill in a good condition. And then it has to 
pay a high price for shares and for the 
efficiency with which the Government has run 
it. Now. I do 
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not know    to what   extent   the   Constitution    
will    enable    us    even    today    to     get     
over     this     difficulty. Many    of the    textile    
mills,    so    far as I know, which were sick mills  
are today running at a profit.  Their  share value 
has gone up.   That is why I am saying that you 
are taking time to evaluate the  assets  and 
liabilities  mainly with the intention of paying 
necsssary compensation once you nationalise 
them. I   agree with    Mr. Sardesai   that   the 
nation's money is being used to make these mills 
run well.   They run on profit and once they run 
on profit the original owner   becomes the    
beneficiary. This is the lacuna in the whole Act, 
the Act which we are amending today.  I feel that 
the whole concept of Industrial Development    
Act,     whether    it concerns a sick mill or not,   
needs rethinking by the Government.   What 
should be the approach?   Should you run the 
sick mills with   taxpayers money  and then give 
them back to the owners. A clear enunciation of 
policy at this stage is required today, not the next    
day. This is one point. 

Then, I have an observation to make 
regarding the policy of nationalisation itself. 
Probably, this may not please ' some of my 
friends. I am today forced to come to the 
conclusion that in our country it is not 
nationalisation which we are going through, it 
is bureaucrati-sation of the industries. What 
are the bureaucrats. . . . 

SHRI S. G. SARDESAI : Even then the 
mills have been managed better than the 
private sector. 

SHRI T. N. SINGH : What are these so-
called nationalised industries? These are 
pockets of affluence, these public sector 
undertakings, whether they are managed in 
this way by bureaucrats or directly they are 
under the public sector. Even today my 
complaint ia that they are pockets of 
affluence in the midst of poverty. You go to 
any of these factories. I had my experience in 
UP.   There was a run,    rush,    from 

people who wanted to become Controllers or 
Managers of these    mills because when one 
goes ttiere he gets in addition to big pay packet, 
many amenities and perquisites which a 
Government servant will not get. He lives like a 
prince. Now if you are using public money to 
revitalise these    mills, why should you 
establish this new princely order in these mills? 
That is what   I object to    strongly. 
Bureaucratisation, even if it gives profit at 
some place, is to be condemned if it perpetuates 
the creation of pockets of affluence here and 
there, in the midst of abject poverty. We want 
to reduce the gap between  the  rich and the 
poor. Unfortunately, the biggest gap that is 
there today is between the employees of 
public sector    undertakings and the general 
mass of the people. Go to a steel   plant, go to 
any of these mills. They have got a very high 
level of standard of living, most of them, and 
there is no regard for the public money that is 
invested.    We are so unmindful of it that we 
do not care.   After   all, it is public money, let 
us not spend it in any manner that we like. 

SHRI C. SUBRAMANIAM : Whom are 
you talking about? 

SHRI T. N. SINGH : I am talking about the 
public sector undertakings, wherever they 
have become pockets of affluence. 

SHRI C.    SUBRAMANIAM : I am 
sorry. 

SHRI T. N. SINGH : I am not sorry, I do 
not agree because I have been to these places. 

SHRI C. SUBRAMANIAM : Therefore you 
want them to be handed over to the private 
sector? 

SHRI T. N. SINGH : I must say the fact. 
This is the position. You have to remedy it. If it 
is desirable for us to insist upon all Ministers 
leading an austere life,   it is still more 
desirable 
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[Shri T. N. Singh] that people who run 
these    industries lead an austere life.     That 
is the purpose of my observation. 

SHRI RAJNARAIN : Right. SHRI T. N. 
SINGH : I am sorry, the Minister got 
impatient. 

SHRI C. SUBRAMANIAM: You should 
also set an example. 

SHRI T. N. SINGH : I have set the 
example all my life. I can claim that. 
Therefore, if you say 'we', please exclude me. 

SHRI RAJNARAIN : He is not with you. 

SHRI T. N. SINGH : Some of the mills are 
running at a profit because there are certain 
fortutious circumstances in favour of the 
textile mills. The prices have gone up and 
there is a kind of windfall to certain mills. This 
is what is happening. But this is not going to 
remain always. I do not know. I have yet to 
scrutinise the various balance sheets of all your 
sick mills which you have taken in hand. But I 
feel renovation, proper maintenance, and 
setting up of new machinery, modern 
machinery, has not been done. That is the least 
I can say. If you do not do it today you will 
regret later on because if you miss this 
opportunity, they will run at a loss later on. 
That is why I am giving you a warning that it 
is high time that you renovate the machines in 
the mills at this stage. I think this should have 
been done two years earlier. The prices of 
capital goods today are shooting up. I wish we 
had done it earlier. We have missed the bus al-
ready.   That is my view. 

Madam, I had to say another thing. I had 
expected that control of more than a hundred 
mills by the Government will mean some 
relief to Thetfand-loom sector because yarn 
would become    available to them    more   
easily 

and in plenty. Unfortunately, this has not 
happened. I come from the district of Varanasi 
where a very large number of weavers live, I 
think more than about 50,000. They depend 
for their livelihood on handlooms. They do 
not get the yarn that they need. We are very 
much mistaken that (hey need only silk yarn. 
(Time hell rings.) Half a minute more. 

THE VICE-CHAIRMAN (SHRIMATI 
PURABI MUKHOPADHYA-YA) : You have 
already taken 17 minutes. 

SHRI T. N. SINGH : I am not repeating 
any point. I hope you will be kind to me. So I 
think the handloom sector is suffering. The 
nationalised mills should do something in this 
matter. My impression is that they are not 
sympathetic to the handloom sector as they 
should naturally be. 

In the end I would like to urge that the 
Minister should enunciate clearly what the 
general policy is going to be. Even when 
nationalisation is their declared policy, how 
are you going to proceed about it. I would like 
the Minister to throw some light on this ques-
tion because you cannot have a separate 
categorisation. But how can you have one 
category because there are other mills which 
are not sick mills or not under your control? So 
how do you set about it? If it is only trying to 
postpone the date by two years I would not 
support this Bill. Therefore, I would like to be 
satisfied as to how you are going to implement 
your intentions. Secondly, I should like to 
know whether you are going to take over some 
or all the 103 mills. This is what we should 
like to know. Thirdly, there are some mills 
which have not even run. They are lying 
unused or in a non-working condition. What 
are you going to do about them? They have got 
their property. Under the existing situation 
their valuation is very high. My own concept 
was that it is better to force 
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some of these concerns into liquidation. Get 
them at a lower price and make a saving for 
the National Exchequer. I am not referring to 
the mills which are already functioning and 
employing labour and earning profits. In 
regard to others a valuation policy should be 
clearly defined. These are the points which I 
wanted to make, I thank you for your 
indulgence. 

"I am directed to acknowledge the receipt 
of your letter dated the 17th March, 1967 
giving notice of your intention to move for 
leave to introduce the Bill noted above in 
Lok Sabha." 7—22 RSS/74 

"A company may, by a resolution passed 
by a majority of shareholders present and 
voting at a general meeting, declare itself to 
be a trust corporation." 
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"Immediately after the passing of the 
resolution referred to in section 4, the 
Managing Agent or the Manager or the 
Secretary of the company shall notify the 
same to the Registrar of Joint Stock 
Companies in whose jurisdiction the head 
office of the company is situated. 

Management during  interim period 

The Registrar, on receiving such notice, 
shall direct the Managing Agent or the 
Manager or the Secretary, as the case may 
be, to carry on the day-to-day business of 
the company as an interim managing trus-
tee. The Registrar shall, as soon as possible, 
arrange to take stock of assets and liabilities 
of the company and shall constitute a 
panchayat of trustees consisting of not more 
than 16 members in the following manner : 
"To supervise, control and direct the 
managing trustees not more than five 
trustees to be nominated by the shareholders 
of the company at its annual general meet-
ing, not more than five trustees to be 
selected by the trade unions of the 
employees of the company of whom at least 
one shall be from the managerial staff, one 
from the jobbers and the rest from any 
section of the employees, five trustees to be 
nominated by the Registrar as follows : 

One each from the Planning Com-
mission, Ministry of Commerce or 
Industry, Department of Company Law 
Administration, Department of Labour of 
the State Government concerned, 

and a nominee of the municipal committee 
or corporation of the locality in which the 
head office of the company is situated." 
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was being received from foreign travel 
agencies through black market channels in 
rupees in India. On search of the premises 
of the company at Imperial Hotel and 
Oberoi Inter-Continental hotels at New 
Delhi, as well as the residential places of 
Shri G. K. Khanna and Shri Som Madhok, 
a large number of incriminating documents 
were recovered    . . ." 

"... 5 lakhs was imposed as penalty on 
Mercury Travels and G. K. Khanna jointly   
. . ." 

THE VICE-CHAIRMAN (SHRIMATI 
PURABI MUKHOPADHYAY) : Please 
finish. 

"Notes on some recent foreign exchange 
cases : Intelligence was received that 
Mercury Travels were entering into 
agreement with foreign travel agencies, by 
which they were managing the tours in 
India of foreign tourists, for which payment 
8—22 RSS/74 

THE VICE-CHAIRMAN (SHRIMATI 
PURABI MUKHOPADHYAY) :  Don't go to 
new points. Please 
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[Shrimati Purabi  Mukhopadhyay] finish, I 
can't allow you to raise more points.    You 
have taken 23 minutes. I am sorry . . . 

 

SHRI NIREN GHOSH (West Bengal) : 
Madam, Vice-Chairman, I would like to say 
that this government has become almost an 
Ordinance raj. If there were court 
proceedings, these court proceedings did not 
start all of a sudden. If they had any 
inclination, they could place it in the last 
session of Parliament. I say this because the 
mentality of the Government has become that 
of an Ordinance raj. Things have come to 
such a stage that they feel uneasy when 
Parliament meets. That is why they want the 
meetings and timings of the Parliament to be 
shortened. The plea is that they will get more 
time for work. 

I quite agree with some points of Mr. T. N. 
Singh. This Industrial Development Act is 
completely biased in favour of the employers. 
The lacunae that have been pointed out are 
there. You provide for taking over sick units. 
There   is   also   a   provision   for   taking 

over viable units, that is, those units which are 
yielding great profits. The private sector 
people who benefit from those units are not to 
be touched because that would be wrong. 
Only when they swindle and cheat and exploit 
labour and let some junk remain behind, then 
the Government is to take over those sick 
units. 

[The Vice-Chairman (Shri Jagdish Prasad 
Mathur in the Chair.] 

Then, the liabilities should not accrue to the 
Government. There is no provision like this. 
Mr. Vice-Chairman, Sir, there is a great 
suspicion. These junks are being taken over 
from the employers who have amassed wealth 
from these units for a pretty long time. They 
have amassed fortunes and done all sorts of 
jugglary. These junks are to be taken over and 
the liability is to accrue to the Government. 
Why should the liability accrue to the 
Government? Why should the law not provide 
that when these mills are taken over, no 
liability whatsoever should accrue to the 
Government? Whether the owner has movable 
property or immovable property, he should be 
made responsible. Why should all the 
liabilities fall on us? When these units are run 
by public money, the responsibility falls on us. 
First you nationalise and then after a certain 
period of time, you are to hand over these 
units to the owners. What does it mean? You 
invest money and make them profit-yielding 
and then those owners who have made crores 
and crores of rupees from these units and 
handed over junks to the Government, will be 
given back the units after a certain period of 
time. This is capitalism par excellence. Our 
Government professes socialism. Everybody 
knows that there is no iota of socialism in this 
Government. They are going against 
socialism. This is capitalism par excellence. If 
you nationalise them, then at what value will 
you pay those owners? If the prices go up, 
then are you to pay at the higher prices? On 
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what basis, are the calculations to be made? I 
personally think that there should be no 
nationalisation of these sick units. 

That management should be taken over in 
perpetuity. The law should be amended in 
such a manner that the management is taken 
over in perpetuity, with the liabilities not 
accruing to the Government and with a few 
profits, and ultimately, after public investment, 
when this mill becomes a viable and running 
unit, it should be expanded. They can 
diversify. Then all sorts of things can happen. 
It can continue for eternity. So, not a single 
pie should be paid to the owners by way of 
compensation. It is cheating and swindling on 
the part of the Government to pay these 
cheats, the capitalist class. That is how this 
law has been made. So, I am deadly opposed 
to this nationalization. If you could nationalize 
without making any payment, then I am in 
favour of it. Let there be nationalization of 
sick mills. But do not pay a single pie. Make a 
law like that and 1 am in favour of that. You 
cannot do that. You are paying them money 
by the back-door and by all sorts of means. 
This is what this wonderful law is. 

Now, Sir, the case of Mr. Tripathi comes. 
My colleague has mentioned it earlier. This 
Corporation has a sordid thing. 1 have been 
told that the Ministry had a motive or a plan to 
plant their own men there. So, somehow or the 
other, they wanted to get rid of Tripathi with 
whose views on management also, they did 
not agree. So, Mr. Tripathi an ex-Minister and 
a Congress, man at that—was edged out so 
that the Ministry can plant its own men. I do 
not know whether the Minister himself is 
involved and he has to clarify those points. 
Great suspicions arose about the way in which 
Tripathi was edged out of the Chairmanship of 
the National Textile Corporation. 

Sir, I would like to say that when so much 
money is being spent on    them, 

why should not the mills falling within different 
States be managed by the concerned State. But 
the money that is spent should be given to 
them. The States must have some say in the 
matter of management of these mills. The 
industries fall under them but they cannot do 
anything. Wonderful law! If the State 
Government wants to take over the closed 
mills, they have to run to Delhi for 
permission. Even if they give permission, the 
States do not have the means to run them 
because they have been denied of all finances. 
With their begging bowls, they run to New 
Delhi. And so, the Prime Minister has the 
audacity to tell the electorate throughout the 
country that, "Unless you elect a Congress 
Government you would not get money, you 
would not get attention from the Centre." 
Wonderful ! Wonderful things are happening 
in this country. So, I say that the States must 
have their say in the management and finances 
must be given to them. All the States, without 
exception, should have the right to take over 
any sick or closed mill or even a viable unit. 
The Industrial (Development and Regulation) 
Act must be amended in that manner. And 
even in certain States, if the progressive forces 
can come forward and run the mill, they can 
make a radical departure and blaze a new trail 
so that the entire country can. follow that. I 
agree with what Mr. T. N. Singh has said. The 
public sector undertakings, wherever they are, 
had been completely bureaucratized. 
Bureaucrats are blossoming forth into neo-
capitalists anywhere and everywhere. 

Everywhere a new capitalist class is 
growing. Those bureaucrats who run these 
organisations not only get high salaries and 
perquisites through every means because they 
run huge undertakings but they also make 
money, profuse money and some time later 
they can be seen on the Boards of Directors of 
many companies and ultimately they start 
their own companies.    This    new 
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[Shri Niren Ghosh] bureaucratic class and 
this administrative structure must be changed. 
It has become top-heavy and all that. (Time 
hell rings). This much about the labour's 
service conditions. 

My friend that co-operative magnate was 
speaking about co-operation. What is there of 
co-operation, I do not know. But he has 
become certainly a magnate. He was pleading 
for rationalisation. In many places sick units 
have been taken over. Under what conditions? 
Labour has been asked to accept half the pay 
and not to receive any bonus. Their services 
have been terminated and they are employed 
on new contracts. All sorts of things have been 
imposed on them. This is the result of taking 
over and running these mills at the cost of 
labour. But, not a single step at the cost of 
capital or the capitalist. These labourers have 
been compelled in certain cases to surrender 
because what else can they do. They are 
unemployed. 

This Government has developed quite an 
expertise in the matter of suppression and 
denial to working class of its rights. This is an 
expertise which their counterparts in England 
or France or Italy can envy. This is what they 
have done. Now, why should they suffer? 
They have not brought the mills to their ruin. 
They have not made the mills sick. For 20 
years profits have been earned. All those 
things have happened. So, those who 
contributed to the production, it is their value 
that has been appropriated and now they have 
to suffer. That is how the working class is 
made to suffer. We are totally and fully 
opposed to this. This is the capitalist way of 
running things. 

Now, I would also like to bring to your 
notice the working of J. K. Rayon and the 
Aluminium unit. It is a big unit. You are short 
of aluminium. Almost three thousand workers 
are there. This Singhania has misappropriated 
funds from the company. He has done a 
number of swindlings.    It 

has been discussed. They borrowed money 
from the company. All those things have been 
there. For one year the mill is lying idle. They 
won't take over. They won't take over. The 
assets have been stolen by the Singha-nias in 
the form of new accounts in the mills and all 
that but Mr. C. Subra-maniam will not come 
forward to take over that unit precisely 
because it affects Singhanias. 

Now, another Bill would be brought about 
IISCO. I do not know whether they propose to 
take it over or not. Sir Biren Mukherjee is 
there. Still calls himself Sir. That is another 
Bill that will come (Time bell rings). 

Sir, it is also true as we suddenly learnt 
from the newspapers some time back that it 
was the Industrial Development Ministry itself 
which made that small car project. The project 
was in the Ministry of Industrial Development 
and the Minister in charge at that time was Mr. 
Moinul Haq Choudhury. It was perhaps for 
that very reason that he has been sacked. The 
small car project was sanctioned, approved 
and put up to the Cabinet but it was brushed 
aside, put in the cold storage and then the 
Maruti came. Many others have been given 
licences, take licences just to show that they 
have given letters of intent to so many persons 
but nobody built anything and now we hear 
that this Maruti and company will make 
available 50,000 small cars. Who are in this 
Maruti? All those blackmarketeers, violators 
of foreign exchange, persons like Shri Raunak 
Singh and Shri B. R. Mohan and others are 
involved. It is a big swindle and this is being 
aided and abated by this Ministry. I do not 
know what moral rights they have. Mr. 
Rajnarain is quite correct at least on one thing 
that a probe should have been ordered into the 
whole affair of this Maruti, It should be a 
public probe and things would have come out 
before the public. In no other country such 
things would have    occurred    where   
parliamentary 
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democracy is in practice but here the 
parliamentary democracy is being deceived in 
the way the things are being run. So, this is 
the thing how the country is being run. 

Finally, I may sum up. All the laws that are 
made by the Government are the laws made 
for the capitalists, landlords and the vested 
interests and this particular piece of legislation 
is no exception in that respect. There are 
serious drawbacks and lacunae that should be 
removed. Otherwise, we cannot extend any 
sort of support that can be expected of us. 

SHRI BABUBHAI M. CHINAI 
(Maharashtra) : Mr. Vice-Chairman, Sir, I rise 
to speak on this Bill with certain reservations 
in my mind. This is chiefly because I find that 
the Government's policy with regard to the 
sick mills has, at the outset, not been certain. 
The intention earlier was to hand over these 
sick mills to the owners once they became 
viable. But now the Government has decided 
to nationalise these undertakings. But, at the 
time of taking over some of these mills, there 
were certain cases where mills had become 
sick not because of mismanagement but 
because of certain other extraneous factors. In 
such cases, the Government should have 
shown certain amount of concession. But 
where bonafides of the management are in 
question and there is clear evidence of 
mismanagement, I would support the 
Government in taking them over. But in cases 
where the bonafides of the management have 
been provided and there are no instances or 
evidence of misappropriation or 
mismanagement, the mills should be handed 
back to the mill-owners. 

If the Government were to take a decision 
that they would nationalise all the sick mills, 
then also certain issues arise. Firstly, it is a 
question of payment of adequate 
compensation. It is true that the amount of 
compensation paid is not justiceable, but the 
Government should not misuse this provision 
to declare some notional compensation 

as in the case of coal industry. Further, 
although compensation has been decided in 
the case of coal industry, it has not been paid 
to the owners simply because the 
Commissioner for the same has not been 
appointed. I am personally of the view that the 
assets and liabilities of an undertaking should 
be assessed by an impartial committee 
consisting of Cost and Chartered Accountants 
and headed by a retired Judge of the High 
Court so that no injustice is meted out to the 
owenrs of the sick undertakings. 

Already, the capital market is shy and very 
few entrepreneurs are prepared to risk in the 
present economic climate. The acts of 
commission and omission in the form of 
taking over of sick mills will further aggravate 
the situation. I think Government should come 
out with a policy statement whether they 
believe in mixed enterprise, and whether 
private enterprise has an honourable role to 
play in the economy of the country. 
Otherwise, they should straightway declare 
that the policy of Government is public 
ownership and public regulation of all 
industries. 

I would also like to know the effect of 
taking over these industries by paying notional 
or inadequate compensation on the Central and 
State Finance Corporations which have 
invested money in them. We have been given 
to understand that the IFC had recently com-
plained to Government that because 
Government did not PaY adequate 
compensation to an undertaking which it took 
over, the investments made by the IFC in that 
particular underaking had become dead. It 
would appeaf that a private business house was 
prepared to take over this undertaking by 
paying compensation equal to the liabilites of 
the undertakings but since the Corporation 
came under the MRTP Act Government 
refused to 
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[Babubhai M. Chinai] give permision for 
that particular undertaking to take over the 
sick unit. It would appear that the IFC and 
the State Finance Corporation have repre-
sented to the Government that the MRTP 
Act should be revised and that big business 
houses if they are willing to take over sick 
units should be allowed to do so by paying 
compensation equal to the liabilities of that 
particular undertaking. I would like to know 
whether the statement is true and if so what 
is the reaction of the Government thereof. 

This is not all;    the    present    bill deals    
with    these    undertakings    the management 
of which the Government had already taken 
over.   But in future one cannot assure that   
the   industrial units will not fall sick.   There 
are more probabilities of falling sick because 
of power and coal shortages, dear money 
policy, shortage of critical raw materials and 
Government's vacillating   licensing and 
industrial policy.    If   I remember all right, I 
think at one of the meetings of the Central   
Advisory   Council   of Industries, a sugestion 
was made to the effect that    a    Committee    
should    be appointed in each region or state    
to periodically assess the state    of health of 
the units which are on the    margin and then 
give such assistance as would prevent them 
from falling sick.    It was stated that this was 
a better   way   of dealing with the situation   
rather   than trying to cure the ailment    ^^    
the industrial units  had  fallen sick.    This is a 
preventive measure which to my knowledge is 
perfectly justifiable and I do not think the 
Treasury Benches will disagree with me.   I, 
therefore, request the Industry Minister to take 
the House into confidence and declare that at 
least in future   it    would    take    preventive 
measures so that the industrial units do not fall 
sick. 

Coming to the provisions of the Bill 
proper, the Government seeks to extend the  
period    of   retainment for 

another two years over the current period of 
15 years. This only means that the 
Government is only tinkering with the issue 
and has not given sufficient thought to the 
basic aspects of the problem even after 15 
years. I think this is a very regrettable affair. I 
would like to know how many of the sick 
mills that have been taken over are today in a 
viable position. It also, is a fact that when the 
mills were taken over by Government, the 
wage structure was altered, provident fund 
and gratuity rules were changed. But when 
the same were asked earlier by the employers, 
they were refused, I do not understand how 
this double standard is justifiable. 

There is no doubt that Government is 
groping in the dark. Either it has not got 
proper advice or it does not want to take the 
correct advice. If the Government does not 
want to take the correct advice it need not 
come with a Bill before this House and ask us 
about the reactions. After all it has a steam-
roller majority. It can do whatever it can. But 
if the Government is honest, it should give 
correct weightage to the criticisms made 
against the Bill particularly by the Opposition 
Parties. Thank you. 
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THE    VICE    CHAIRMAN    (SHRI 
JAGDISH  PRASAD  MATHUR):     It 
has no relevance to the Bill. 

SHRI   C.   SUBRAMANIAM :   How does  
the   hon.   Member  expect   me  to I reply to 
all these ? 
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SHRI C. SUBRAMANIAM : Mr. Vice-
Chairman, Sir, I am afraid the debate was 
rather covering almost the entire area of not 
only industrial development but also planning 
for the economic development of the country. 

SHRI D. D. PURI (Haryana): Everything 
but the Bill. 

SHRI C. SUBRAMANIAM : And some 
hon, Members have raised some points which, 
even though outside the Bill, have some 
relevance to the coming 

Bill with regard to nationalisation. But having 
made the points, I do not find any of the 
Members present here. That means, they do 
not expect any reply from me. Therefore, I do 
not propose to make any reply to the points 
raised by those hon. Members. 

SHRI SANAT KUMAR RAHA:    I am 
here. 

SHRI C. SUBRAMANIAM: Court-sey 
requires that they should be present here to 
listen to what I have got to say, if they have 
raised certain points. And particularly, when 
they are outside the scope of the Bill, I 
respectfully submit that it is not necessary for 
me to go into those things. The only thing that 
I would like to say is that I would keep in mind 
all the points that have been made with 
reference to the Nationalisation Bill. I will 
keep them in mind and try to find out how far 
they could be reflected in the Bill itself, which 
is in the stage of formulation. Shri Babu-bhai 
Chinai raised certain points which are also not 
relevant to this Bill but certainly relevant to the 
general policy with regard to the take over of 
the sick mills. Steps have already been taken. 
Since there has been time lag for natio-
nalisation, I am just filling that lacuna. That is 
all. Therefore, these points would not arise. 
Still I would like to say whenever there has 
been mismanagement in the sense of not only 
not working for profits but where it has led to 
the breakdown of the mill itself, I can very 
well understand having losses, but if it leads to 
the breakdown of the mill itself and then it has 
got to be closed, then certainly it required a 
drastic remedy. It is only for those cases that 
we have brought the previous Bill to take over 
these mills. No doubt in the past the policy was 
to manage the mills properly and then hand it 
over back to them. I do not know whether that 
is a correct policy. That is why as far as the 
textile mills are concerned, we have come to 
the conclusion that there is no question of 
giving them back; it is a 
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question of nationalising them. Naturally, the 
question arises as to what should be the 
compensation to be paid for it? I think a very 
relevant point was by Mr. Sardesai. Others 
also made that point. As I stated elsewhere 
they have sucked the blood and left the corpse. 
And, therefore, in those cases what sort of 
compensation has to be paid will have to be 
decided with reference to this particular 
situation. That is being kept in mind. But at 
the same time there are certain liabilities 
which will have to be met, liabilities to the 
labourers, liabilities to the Government, 
liabilities to public finance institutions. All 
these have to be kept in mind. They cannot be 
just brushed aside . . . 

SHRI BABUBHAI M. CHINAI: What 
about shareholders? 

SHRI C. SUBRAMANIAM: Because they 
put their trust in a wrong man they will have 
to pay for it if they do not get any 
compensation. Therefore, people should also 
know whom to trust and whom not to trust. If 
they put trust in the wrong man and the 
Government and the Government always 
intervenes to pay, then nobody would take care 
to see that should invest in a properly managed 
concern with proper safeguards. This is, after 
all, a private enterprise where they take risk, 
and having taken risk and when the enterprise 
itself has broken down, certainly they cannot 
expect anything out of it because it was closed 
down and there was no question of getting any 
return, not only in the future ; for some time 
for some years they have not been getting any 
return. Therefore, I think it will be a wrong 
policy to pay compensation to the 
shareholders. But this is a matter which 
certainly requires some consideration. We 
shall see what should be done in such cases. 
But this is my immediate reaction. 

SHRI BABUBHAI M. CHINAI: 1 would 
accept your proposition because it is bad 
management. But if it is due to external 
circumstances that the mill has become a sick 
mill, then the shareholders should not be 
penalised. 

SHRI C. SUBRAMANIAM: All these 
aspects will be kept in mind while considering 
the nationalisation policy. 

Another strange suggestion was made that 
even in respect of houses to whom the 
M.R.T.P. Act applies that if they are prepared 
to take over these mills they should be handed 
over to them. In that case, I am sure, they will 
manage to make many more mills sick and 
then would come forward with the offer that 
they are prepared to take them over. 
Therefore, in an indirect way they would like 
to have concentration of industries by 
monopolising them. I do not think we should 
encourage this thing. Therefore, whatever 
might be the other consideration, I do not 
think we should allow further concentration in 
the larger houses through this take over, and 
particularly in respect of industries in which 
they are not allowed to participate just now. 

Therefore, Mr. Vice-Chairman, every, body 
agrees that this Bill has got to be accepted. 
Therefore, I would submit that this may be 
accepted and when the nationalisation Bill 
comes, I think we can have a more detailed 
discussion and further declarations of policy 
of the Government could be done at that time. 

THE VICE-CHAIRMAN (SHRI 
JAGDISH PRASAD MATHUR): I shall first 
put the Resolution to vote. The question is: 

"That this House disapproves the 
Industries (Development and Regulation) 
Amendment Ordinance, 1974 (No. 6 of 
1974) promulgated by the President on the 
29th June, 1974." 
The motion was negatived. 
THE VICE-CHAIRMAN (SHRI JAGDISH 

PRASAD MATHUR): I shall now put the 
motion to vote. The question is : 

"That the Bill further to amend the 
Industries (Development and Regulation) 
Act, 1951, be taken into consideration." 
The morion was adopted. 
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THE VICE-CHAIRMAN (SHRI 
JAGDISH PRASAD MATHUR): We shall 
now take up clause-by-clause consideration of 
the Bill. 

Clauses 2 and 3 were added to the Bill. 
Clause 1, the Enacting Formula and the 

Title were added to the Bill. 
SHRI C. SUBRAMANIAM: Sir, I move: 

"That the Bill be passed." 
The question was put and the motion was 

adopted. 

THE VICE-CHAIRMAN (SHRI JAGDISH 
PRASAD    MATHUR):    If 
the House agrees, we can take up the Haif-an-
Hour  discussion   now. 

HON. MEMBERS: Yes. 

THE VICE-CHAIRMAN (SHRI JAGDISH 
PRASAD MATHUR): Mr. Amjad Ali. 

HALF-AN-HOUR DISCUSSION ON 
POINTS ARISING OUT OF ANSWER TO 

S. Q. NO. 126 GIVEN ON THE 26TH 
FEBRUARY, 1974 RE REVIEW OF 

WORKING OF INDUSTRIAL 
RECONSTRUCTION CORPORATION 

OF INDIA 

SHRI SARDAR AMJAD ALI (West 
Bengal): Mr. Vice-Chairman, Sir, I am 
thankful to the hon. Chairman for giving me 
this opportunity to raise this discussion on the 
working of the Industrial Reconstruction 
Corporation of India. This Corporation was 
formed under the guidance and guardianship 
of the Industrial Development Bank of India in 
1971. The necessity for the formation of this 
Corporation was felt in 1971 when it was 
found that at the national level, about 560 
industrial units all over the country, were 
closed and a majority of them belonged to my 
State, that is, West Bengal. At that time, West 
Bengal was under President's rule. The then 
Chief Adviser of the Governor, Mr. B. B. 
Ghosh, took up the matter with the 
Government of India, and the Government of 
India was pleased to set up this 

organisation with a paid-up capital of Rs. 5 
crores and an approved capital of Rs. 25 
crores, of which Rs. 10 crores were 
contributed by the financial institutions—the 
ICICI, the Industrial Development Bank and 
others—Rs. 10 crores were given by the 
Government of India and Rs. 5 crores is the 
paid-up capital. So, with this, the Industrial 
Reconstruction Corporation was started with 
the objective of giving assistance to sick and 
closed industrial units, so as to make them 
viable or to put them on a sound footing, after 
making a study as to why they have been 
closed or have fallen sick. With this good 
objective, this Corporation was started. A 
good number of officials were also placed 
therein. The procedure adopted for studying 
the "sickness" of an industrial undertaking and 
giving assistance to it is given in the Annual 
Report of the Corporation for the year 1971-
72. It is stated here— 

"Before reopening a unit the IRCI carefully    
studies   the   organisational and management 
structure and where found necessary, the same 
is restructured. The important areas of mana-
gement  invariably taken care of are marketing, 
production,    research and development and 
finance. Any deficiencies detected are 
removed by selections from outside with the 
approval of the IRCI." That was the way in 
which a particular closed or  sick  industry  is 
studied  and then either managerial or 
technical or financial assistance is given to that 
particular closed or sick unit in order to place 
it on a viable footing. During the last three 
sessions I was trying to draw the attention of 
the House to this matter but unfortunately I 
could not get an opportunity  and  I  am  happy 
that I  got the opportunity now. I can only 
rechristen your Industrial Reconstruction 
Corporation of India into  an Industrial racket 
corpora :ion of India. And you  will be 
surprised if I give you all the important 
problems that are now arising due to this 
particular organisation and because    of the  
attitude   of   certain  high    officials 
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whom you have placed over there with the 
assistance of, I am very much pained to say, 
certain very high-ups in the political field, 
even in some cases of certain Deputy 
Ministers in the Government of India.  These 
officials of the Reconstruction Corporation of 
India have made an overall study of all the 
closed and sick industries. The objective and 
purpose of this  Reconstruction  corporation 
of India was that the sick and closed 
industries will be studied and given the 
necessary assistance either in the form of 
finances or technical or managerial or in 
whatever manner they need. Whatever defi-
ciencies they have, will be studied, will be 
investigated, and that particular industry will 
be put on a sound footing.   Sir, would you be   
surprised to know   that after four years of 
very efficient working of this Reconstruction 
Corporation of India, certain industries which 
were taken over in order to give them a cer-
tain assistance, at least five of them have 
again been closed, and closed after what? 
Closed after a drainage of a few crores of 
rupees. And if I am allowed to say so, after a 
drainage of a few crores of rupees which is an 
intentional act, which is a deliberate act with a 
particular objective of wrongful gain by 
certain officials there. I will take your leave 
for not  disclosing   everything   because the 
other  day I had a very elaborate discussion   
with   the   honourable Finance Minister, Mr. 
Y. B. Chavan, and he told me well, certain 
details   which   I was giving to him will not 
be in the interests of the nation or in the 
interests of the exchequer to disclose 
everywhere.    He said, "please give them to  
me, I shall make a study." I will give one 
instance of the process. The process of this 
Reconstruction Corporation    is that they first 
make an assessment and see what the reasons 
are for a particular industry which caused it to 
be sick or    closed. It may be that there are 
managerial disabilities or that there is 
financial inability. If either of these or both of 
these are   there,   efficient   management   
and 

financial assistance are given.    What is the 
first term ? The first term of this 
Reconstruction Corporation is that the old 
management will have to be changed; the 
articles of association will have to be changed; 
certain technical advisers will have to be given. 
Then what is the fee of these technical 
advisers? It is always in four figures. In any 
case the minimum is 4000 and sometimes it is 
15000 rupees or so> In a particular closed 
industry, you will be surprised  to know,  three 
technical advisers have been given at the rate 
of Rs. 15000 per month as their fee for 
technical advice. And who are these technical 
advisers? An idiot like me who has no 
knowledge of any aspect of the unit is inducted 
by I.R.C.I, as a technical   adviser   according   
to   the  whims and caprice of certain individual 
officers there and that technical adviser's fee is 
Rs. 10000 to 15000. Here is a case. This is 
National Iron and Steel Company, an industry 
producing cast steel in my district of Howrah. 
That industry fell sick. Thereafter, after a great 
deal of deliberation with   the Government   of 
West Bengal   and  the  Government of India, 
this  Industrial  Reconstruction Corporation 
decided and said, well, this is a unit which can 
be put on a sound footing. Thereafter the first 
stipulation that was made in the Articles of 
Association was to  induct a  collaborator    
because    the poor workers were very much 
eager that the company should be opened. And 
it was opened. They got the collaborator, 
namely, the  Garden   Reach Workshop, which 
is a Government of India undertaking. They 
were inducted as the financial   collaborator.     
They  were  to look after the planning, 
production, sale, purchase  and everything.     
They will give their three technical advisers 
whose fee will be Rs.  15,000 a month. Is it the 
way how a closed or sick industrial unit should 
be treated? Mr. Vice-Chairman, you will be 
surprised to know that the Garden Reach 
Workshop are purchasing things produced by 
this sick company. Whatever is produced by  
the National Iron and Steel Company is    
purchased 
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[Shri Sardar Amjad Ali] 
by their collaborators namely,    Garden 
Reach Workshop. And what is the pur 
chase price? The purchase price is to be 
fixed later on. I have shown it to the 
hon. Finance Minister. I do not know of 
any   commercial   organisation   in   the 
world which sells its own product to a 
particular collaborator and that too at a 
price which is not fixed. Mr. Vice-Chair- 
man, I am not narrating a story. I have 
got a chalan with me where it is written 
that the price will be settled later on. 
And what is the result? The National 
Iron and Steel Company is going down 
and down and is on the verge of being 
closed again and the balance sheet of 
Garden Reach Workshop is getting fat 
tened and fattened.  Man-days are lost 
and working hours are lost. Production 
is going down everyday. This is about 
NISCO.  

There are other organisations. Take, for 
instance. Automotive Enterprise. That is 
another organisation assisted by the I.R.C.I. 
You will be surprised that here also the 
I.R.C.I. inducted two advisers. What is their 
monthly fee? Rs. 10,000. After 24 months of 
working and after a total loss of Rs. 24 lakhs, 
their collaborators said: "We are not going to 
build it up. We are going". This is about the 
Automotive Enterprise. 

There are still other industries. What I am 
trying to point out is that in the matter of 
selecting these technical advisers, certain 
officials in the Industrial Reconstruction 
Corporation of India play an important role. 
The selection is based on their whims and 
caprices. They can select any damned person 
in the world and put him upon any closed or 
sick industry and ask them to pay him any 
monthly salary, or remuneration. And they 
will have to pay because the Articles of 
Association is changed and the Board of 
Directors is renovated with certain persons 
inducted in it. The other day I was talking to 
the hon. Finance Minister. I was surprised 
that certain officials told me that I was 
talking with 

the old management. I assure you, Sir, I did 
not have any talk with them. Myself along 
with Dr. Chakrabarti and a few others in West 
Bengal took it up with the IRCI. They said 
certain good things will be done and thinks 
would be all right. But nothing has been done.   
The ether day one motor machinery manu-
facturing   company   was   closed.    The 
particular official in the Finance Ministry was 
not informed and he does not keep any 
information    that this motor and machinery   
manufacturing   unit is closed again. That was 
another unit assisted by them. There are other 
industries also.    For instance,    there is one 
Power Equipment Company. All these units 
were very nicely started with the help of IRCI 
to make them viable units but closed after a 
few months.   If this is your study, then my 
ques-6 P.M.tion is this: Who are the per- 
sons who make   this    study? What are their 
report?    You will be surprised to know, Sir, 
already a few crores of rupees have been spent 
and the fund of the IRCI has already been 
eroded to   the tune  of  a  paltry  sum. 
Whenever such things were brought to the 
notice of the Ministry or the management of 
the IRCI by any person, they have not taken 
cognizance of these facts. Since I have raised 
this discussion, Sir, I would like to ask the 
honourable Minister to tell me    what steps 
they are going to take to remedy the situation. 
I would not have raised    this discussion but 
for the fact that during February last, with 
regard to a question pertaining to this, it was 
said that although this was set up in 1971 and 
we are at the end of 1974, no work study or no 
appraisal of the working of the IRCI has been 
made. Therefore, I would plead with the ho-
nourable Minister t0 make an appraisal of the 
working of the IRCI. This drama is going on 
there for the last three years. Mr. Vice-
Chairman, Sir, through you I would only 
communicate this information to the     
honourable Minister that there are certain 
officials who are doing this mischief and I 
know it for certain 
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that a particular official is responsible for this. 
You will be surprised to note that while they 
are going to assist a sick or closed industry, in 
order to get just a letter from the Deputy 
Secretary or the Under Secretary in the 
Ministry of Finance what sort of things these 
officers are indulging in. That gentleman of 
the IRCI, who happens to be the General 
Manager nowadays—from a mere Technical 
Officer he has been raised to the level of 
General Manager—will take a flight from 
Calcutta to Delhi, stay at Akbar Hotel, hire a 
car, stay in Delhi for four or five days and the 
whole expenditure will be charged on the sick 
or closed industry ! Is this the way in which 
you want to make a sick or closed unit a viable 
one ? This is the question which you have to 
answer. If you make a study of the whole 
thing, you will find that the finance of the 
IRCI has been eroded to a large extent like 
this. You will find that this Industrial 
Reconstruction Corporation of India has 
become the Industrial Racket Corporation of 
one Mr. Roy about whom I have collected 
materials and I know how that particular 
officer is functioning and how this racket is 
being headed by one Mr. B. G. Roy, how he is 
behaving there and so on. This man is 
considering this organisation as his own 
pocket organisation because he does not like 
any sick or closed unit getting any assistance 
without obliging him and wants that these 
units should remain always closed. This is how 
this Corporation is working. Therefore, Sir, 
before I conclude. I would request the 
honourable Minister to study the working of 
this Corporation thoroughly. Now, what is the 
function of this Corporation? Out of a total of 
565 fully closed or sick organisations in 1971, 
this effective organisation of yours with a sum 
of Rs. 25 crores is giving assistance to only 73 
units in the whole country! Only 73 units out 
of a total of 565 are being assisted and again, 
out of these 73, five or six or seven have been 
closed down. This is the efficiency of the Cor-
poration and this kind of efficiency should   be   
studied   properly.    I would 

I again like to say that there are certain things 
against certain officials which I will not 
mention in this House now, but I would 
communicate it to the honourable Minister so 
that effective steps can be taken. 

THE VICE-CHAIRMAN (SHRI 
JAGDISH PRASAD MATHUR): Yes, Mrs. 
Rohatgi, you can reply now. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRIMATI 
SUSHILA ROHATGI): Should I reply now 
or after other Members have spoken ? Would 
you like me to reply separately to each 
question? 

THE VICE-CHAIRMAN (SHRI 
JAGDISH PRASAD MATHUR): You reply 
first to Mr. Amjad Ali'9 points. 

SHRIMATI SUSHILA ROHATGI: Sir, 
first of all, I would like to thank the 
honourable Member for drawing my 
attention to a number of things. Two 
important things he has said. One is that only 
466 cases were received. This is the first one. 
The second point is that there are a number 
of specific things which do not make the 
Corporation the Industrial Reconstruction 
Corporation of India, but the Industrial 
Racket Corporation of India Sir. I can only 
say about the first part, Sir, that originally 
there were 466 cases. Definitely that point is 
correct. But from an examination—I have 
seen the files myself—we found that many of 
them had to be dropped. Out of these 332 
were disposed of partly because of the fact 
that either they were ineligible and some 
withdrew their applications because probably 
they did not want to fall under the discipline 
of the I.R.C.I. Secondly, they did not give the 
full information and as such nothing could be 
sanctioned for them. 

Also, Sir, they were not truly sick in the 
sense that the Corporation could extend 
financial assistance. We found that many of 
them were small. They did not have even 
labour strength of 20 members and as such 
they did not fall within the purview. 
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[Shrimati Sushila Rohatgi] I would like to 
give a true picture of the work that has been 
done. The Corporation came into existence 
only in April 1971. The first sanction was in 
October 1971. Out of these, you will find that 
20 of them have started making profits. Many 
of them were closed or some were on the 
verge of closure. But after that some started 
making profits. Within a few months some of 
them showed profits . . . 

SHRI SARDAR AMJAD ALI:   Can 
you give the names which started making 
profits after a month or so? 

SHRIMATI SUSHILA ROHATGI: I 
would certainly supply that information. This 
is not with me just now. I shall give information 
as he has demanded. But in the case of 15, the 
progress is not as fast as we would like it to 
be. There are reasons also. One has been 
nationalised, and that is the factual position as 
it obtains today. 

Secondly, Sir, we find that there were many 
which were originally started for West Bengal. 
Because of the political siiuation as it obtained 
at that time, there was complete dislocation of 
industries. The hon. Member has given the 
correct background. I don't think I should 
repeat that. But this work also was started in 
other States, apart from West Bengal. 

The other point that he has stressed is about 
the whims of the Corporation, I don't think it 
is the whims of the Corporation. He may have 
discussed some specific points with the 
Finance Minister already, which he deems fit 
not to disclose in the House in the interests of 
the country. If there are any specific allega-
tions, I can only assure him that it is not our 
intention to protect any person who is not 
doing his duty. Since it is a public 
corporation, every paisa has to be accounted 
for and we can scrutinize the material that will 
be supplied. 

Sir, on the basis of the work that has been 
done during the last three years, 

many of them have stabilized. They were taken, 
up at a stage when they were either closed or 
were in the process of being closed. Not only 
financial assistance was needed, but there was 
the entire gamut—management-labour rela-
tions, manufacturing process, marketing, 
provision for raw-materials, and so on. All 
these had reached the stage of stagnation. All 
these had to be taken up. It takes a little time to 
analyse the entire working. May be, in the 
beginning, we were not in a position to know 
the extent of problems, but the totality of the 
picture as it emerges today shows that the 
working of the Corporation really deserves 
praise in some ways. May be, I have not taken 
two particular instances which the hon. 
Member has mentioned. 

The second point is about the whims part. It 
does not depend upon the whims. But certain 
discretionary powers are there. Certain 
controls have to be imposed, because unless 
control is imposed and the entire working is 
scrutinized, it is not possible to deliver the 
goods. The Corporation came into existence to 
see that sick units became viable with em-
ployment potential and at the same time 
production was also assured after some time. 
This scrutiny had to be made. I agree with him 
that this recourse to discipline sometimes 
stood in the way of easy working. 

SHRI    SARDAR AMJAD ALI :    I 
agree that when you put up certain discipline, 
you have a certain objective. The objective is 
to put these industries on sound footing. If 
lots of industries are closed after you have this 
discipline, then what is the justification for it ? 
Is it good management or discipline or the 
persons who are framing up this discipline are 
not good ? 

SHRIMATI   SUSHILA   ROHATGI : 
It is true that in the case of one or two 
industries that quantum of discipline which 
was necessary in the case of management was 
not present right in the beginning and hence 
that control could  not be  exercised    and  the 
units 
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could not become viable. But once the units 
become viable and start yielding profits, this 
discipline becomes a little flexible. 

SHRI SARDAR AMJAD ALI : I am 
not opposed to putting any discipline by the 
I.R.C.I, because they are giving certain 
assistance. But if that discipline is not sound 
and even after you have imposed it, a 
particular unit falls sick or closes then what 
happens to the consultants whom you have 
been imposing upon them? They have taken 
away the money. In some cases, Mr. Vice-
Chairman, they wanted to sell out the entire 
factory and the poor workers had to 
demonstrate. 

SHRIMATI   SUSHILA   ROHATGI : 
There are one or two cases to which the 
hon. Members has referred. But that is not 
the general picture. I accept that there can 
always be scope for improvement. But there 
has to be co-operation between he 
management and the labour. 

SHRI SARDAR AMJAD ALI : No reply 
is given by the I.R.C.I. to our letters. When 
you go there, you find beautiful girls sitting 
there. But they don't allow you to meet 
anybody. 

SHRIMATI   SUSHILA   ROHATGI : 
I do not think it is necessary to bring in the 
girls whether they are beautiful or not. 

SHRI N. P. CHAUDHARI : Even cur 
letters are not replied. 

SHRIMATI   SUSHILA   ROHATGI : 
If the Members are not given interviews and 
no occasion is provided to them to meet the 
people there, we would certainly enquire 
into it and see that such things do not 
happen. There can be no two opinions on 
that particular question. 

THE VICE-CHAIRMAN (SHRI 
JAGDISH PRASAD MATHUR) :  Dr. 
Chakrabarti, only one question please. 

DR.  R.  K.  CHAKRABARTI :   It is 
a life and death question for the industrial 
development in our State. If I take a few 
minutes... 

THE      VICE-CHAIRMAN      (SHRI 
JAGDISH PRASAD MATHUR): You 
can put only one question. 

DR.   R.  K.   CHAKRABARTI :   The 
saga of corruption and inefficiency of the 
I.R.C.I. has made practically a history in the 
industrial and financial world. Sir, my hon. 
friend just mentioned that it should be 
named as Industrial Racket Corporation. I 
would like to make an amendment. I would 
like that it should be named as Industrial 
Destruction Corporation of India. Sir, I will 
give only two or three examples. It will take 
two or three minutes. 

THE    VICE-CHAIRMAN       (SHRI 
(JAGDISH PRASAD MATHUR) : Dr. 
Chakrabarti, the practice is that the Member 
who moves makes a speech and other 
Members put questions. 

DR.  R. K.    CHAKRABARTI :   My 
first question is this. This I.R.C.I. is 
functioning since 1971. Till March, 1974, 
recruitments have been made for the post of 
Technical Adviser and other posts. But there 
has never been any advertisement. There has 
been no recruitment policy, no selection 
board or selection committee. How can you 
justify or how can you argue that for a 
Government institution or a public 
undertaking, there was no recruitment rule, 
no selection hoard and no advertisement. Sir, 
all these recruitments were made over a 
period of three years. Recently, in March 
1974 only, the recruitment rules and the 
selection board have been framed. And my 
hon. friend has just now mentioned the way 
in which 
they have put the Technical Adviser on this 
sick industry—the National Iron and Steel 
Corporation, drawing a salary of Rs. 15,000 
per month. And then, they are not allowing 
the prices of the castings to be fixed. There 
was an Assistant General Manager, Mr. 
Nandi, who was fixed up by the late B. B. 
Ghosh from Dhanbad. And he has been 
asked to look after this sick industry. Now 
his crime is, first of all, he has tried to do 
the fixation of the price. He fixed the price 
of Rs. 10 per casting. And that is his crime 
and for which he 
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[Dr.  R. K. Chakrabarti] has been 
practically suspended and he cannot go to 
his shop. 

Sir, we have just now heard about the 
Automotive Enterprise. They wanted to sell 
one of the best forging machines. It has been 
purchased from West Germany. It costs Rs. 
60,000/-. Its collaborator, the Hydramatic 
Company, wanted to take over this 
Automotive Enterprise. They wanted to sell 
the machine at a price of Rs. 4,000, but on 
the insistence of the workers, they could not 
do so. Sir, the collaboration agreement with 
the Hydramatic Company says that they are 
to sell products worth Rs. 10 lakhs per year 
in return for a collaboration fee of Rs. 
1,20,000 per year. The collaboration fee is 
Rs. 1,20,000 and they are supposed to sell 
products worth of Rs. 10 lakhs per year. But 
what they did? They took out one lakh of 
rupees in eight months' time and sold 
products worth Rs. 40,000 only during that 
period of eight months. And then they left. 
Even this Hydramatic Company is supposed 
to have four partners. But it is alleged that 
only one person signed the contract. And it is 
also alleged that the other three names are 
fictitious. If this continues with the I.R.C.I., 
which is supposed to rebuild our industries in 
West Bengal, then, I don't think there is any 
sense in keeping this I.R.C.I. I think it is 
better if you wind up this I.R.C.I. until and 
unless we take some hard decisions and we 
look into its matter thoroughly. And I 
suggest to the hon. Minister to immediately 
seal all these papers, particularly the papers 
connected with the NISCO and the 
Automotive Enterprise, and send an enquiry 
committee, comprising at least of some 
Members of Parliament, to look into the 
affairs of these two companies. 

SHRI SANAT KUMAR RAHA (West 
Bengal) : Sir, first of all. I thank Mr. Amjad 
Ali for sponsoring this discussion and 
giving an essential contribution to the 
House regarding the racketeering 
conspiracy.    Sir,  my first 

question is this. Not only are we putting this 
question in the House but this was discussed in 
all the newspapers, specially the Hindustan 
Standard. The Hindustan Standard exposed 
many facts regarding the IISCO of Burnpur. 
Has the Government received any complaint 
or have they made any assessment of the 
newspaper reports regarding the performance 
of the Reconstruction Corporation? This is my 
first question. Secondly, Sir, has the 
Government taken any policy decision to 
revitalize or to make the sick concerns viable. 
I want to know whether reliable persons are 
deputed there —not like the glucose killer, not 
a killer of the institution. I want to know from 
the Minister as to what responsibility is fixed 
on the top-rankng officials to make this 
institution viable. Will the Government take 
any hard decisions regarding the policy of the 
I.R.C.I.? If there is no hard policy, then I 
would rather appreciate the proposals of Dr. 
Chakrabarti. Here it is nothing but bureaucra-
tization of the institution for the monopolist 
and in collaboration with the monopolist. Sir, 
my questions are two. I would like to know 
from the Government whether any 
responsibility is fixed for the high officials and 
whether the Government got any assessment 
made regarding the performance of this Cor-
poration. And if they have any, what are 
those? 

SHRIMATI SUSHILA ROHATGI: Sir, I 
am sorry I could not agree with the opinion of 
the hon. Member here that it should be named 
the Industrial Destruction Corporation 
because I stated right at the very beginning 
that out of the 54 units. 27 were already 
closed. 

"DR. R. K. CHAKRABARTI: Sir, I used the 
word 'destruction' because they have already 
destroyed NISCO and they have completely' 
destroyed the Automotive Enterprises. 

SHRI SARDAR AMJAD ALI: They were 
trying to sell the machines. The problem has 
arisen because of   the... 

(Interruptions) 
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SHRIMATI  SUSHILA  ROHATGI : I know he 
is a very quiet    Member. Would he kindly listen 
to me? If he is not satisfied, then he can raise 
another question. We find the result    on    the 
basis of performance. How can we call it a 
destruction corporation. We found that the mills 
and companies which were already sick were 
revitalised, were reconstructed and were brought 
back to life. The labour potential was there and 
the production started and they came to be on 
their feet. Out of these 54, 27 were closed    
before    the    Corporation came to their succour 
and we find that the position is much better now. 
They are working. The labour potential    in these 
54 units is 64 thousand. So, one of the main 
purposes, as the    opening speaker has remarked 
was to    provide job opportunities to the 64    
thousand people who would have   been on   the 
streets otherwise.    That is one of the main 
things.    They are provided with jobs and, at the 
same time, the mills have also started making 
improvements and earning profits. May be, one, 
two or three cases have not come up to the mark 
and we should certainly take note of that. But. 
that does not mean that as a whole the 
performance of the Corporation should be 
decried like that. 

Now, the second point is about the 
executive posts. I have sent for the information 
because some very serious charges have been 
levelled and I am told that these posts were 
advertised and selection was done by a Board 
and everything was done according to rules. It 
was not done according to the whims and 
caprice of a few people. 

DR. R. K. CHAKRABARTI: In March 
1974 were the rules framed? Mr. Vice-
Chairman, Sir, I am making this statement on 
the floor of the House. Were the rules framed 
in March 1974? Did they have any 
recruitment rules, was a selection committee 
constituted or not and whether any 
advertisement was made for any post? 

(.Interruptions ) 
QIPN—S9th—22 RS.S./74—9-11-74—595* 

SHRI SARDAR AMJAD ALI: This is a 
very serious charge. A privilege motion will 
be brought forth if the information is found 
to be incorrect. When the hon. Minister 
says that all the recruitment was made 
according to rules, let us know when the 
rules were framed. 

SHRIMATI SUSHILA ROHATGI: I 
should like to find out more about that 
particular provision. 

SHRI SARDAR AMJAD ALI: Please do 
not be handled by them. 

SHRIMATI SUSHILA ROHATGI: I can 
assure the hon Member that we have much 
more... 

SHRI SARDAR AMJAD ALI: We have 
already a scandal in the country. It will be 
another scandal. 

SHRIMATI  SUSHILA  ROHATGI: 
I can place details about it before the hon. 
Members. But, as we find from these two or 
three particular things that he has mentioned 
and as he says that he has some more facts 
also, I would only request him to place all that 
material before the Finance Minister because 
if it is something of that magnitude and when 
the public money is involved, we are duty 
bound to see that the money is properly and 
wisely spent. Apart from that, the general 
picture which obtains today is not as bad as 
has been painted and remarked by the hon. 
Members just now. 

THE     VICE-CHAIRMAN     (SHRI 
JAGDISH PRASAD MATHUR) : The 
House stands adjourned till 11.00 A.M. 
tomorrow. 

The House then adjourned at twentyfour 
minutes past six of the clock till eleven of the 
clock on Tuesday, the 6th August. 1974. 
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